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Monday, August 21, 1995/ Sravana 30, 1917 (Saka)

The Lok Sabha met at one minute past
Eleven of the Clock
[Mg. Seeaker in the Chair

....(Interruptions)

[Translation]

SHRI RAM VILAS PASWAN (Rosera) : Condolence
should be held first. The tragedy that took place in
Firozabad is very painful. You are requested that keeping
in view the sentiment of the house, condolence may be
held first and thus zero hour should be suspended to
discuss it.

DR. KARTIKESHWAR PATRA (Balasore) : Condolence
should be held in the House.

[English]

MR. SPEAKER : | agree with you. | will read out the
Condolence Motion and let us pass it. Let us stand in
silence for two minutes, then | propose to suspend the
Question Hour. The Statement will be made by the Minister
and immediately we will start a discussion on it.

11.01% hrs
RAILWAY ACCIDENT NEAR FIROZABAD

[English]

MR. SPEAKER : It is with deep anguish that we have
learnt about the train accident near Firozabad between the
Purushottam Express and the Kalindi Express. All the
members of the House join me in paying condolences to
the bereaved families of the deceased and sympathies to
the injured and urge upon the Government to render all
possible succour to those who have suffered in this sad
tragedy.

May | request the Members to stand in silence,
please.

11.02 hrs
The Member then stood in silence for a short while.
MR. SPEAKER : Please take you seats.

| have suspended the Question Hour.

11.03 hrs
WRITTEN ANSWERS TO QUESTIONS

[Translation]
Power Generation and Demand
*241. SHRI ARJUN SINGH YADAV :
SHRI GUMAN MAL LODHA :
Will the Minister of POWER be pleased to state:

(a)whether the quantum of generation of power varies
from region to region in the country;

(b) whether the generation of power in certain
regions of the country is more than their requirements;

(c) if so, the details thereof;

(d) whether the Government have identified such
regions wherein generation of power is less than their
requirements;

(e) if so, the details thereof;

(f) whether Government have formulated any
scheme to inter-link the grids of those regions; and

(g) if so, the details of the scheme and the time by
which it is likely to be done?

THE MINISTER OF POWER (SHRI N.K.P. SALVE) :
(a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

(d) and (e) Energy requirement and availability varies
from region to region. Region-wise energy requirement,
availability and shortages during April 1995-July, 1995
are as per details given below :-

POWER SUPPLY POSITION

Requirement Availability
Northern Region 38603 36215
Western Region 39352 38004

(Figures in MU net)

Shortage
2388 6.2
1348 3.4

% Shortage
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Southemn Region 33340 28632
Eastern Region 14145 12479
North-Eastern 1445 1169
Region

All India 126885 116499
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4708 141
1666 11.8
276 19.1
10386 8.2

(f) and (g) Action has already been initiated for the
formation of a National Power Grid involving inter-
connection of regional grids to facilitate exchange of power
across various regions in the country depending on the
availability of power and to make optimum utilisation of
the available generation capacity in the country. The details
of the Schemes for integrating the Regional Grids into a
National Grid are as follows :- '

(iy 500 MW HVDC Back to Back transmission link
at Vindhyachal connecting Northern and
Western Regions already exists (Approximate
cost Rs. 146.33 crores).

(i) 1000 MW HVDC Back to Back station at
Chandrapur connecting Southern and Western
Regions is under execution and expected to
be commissioned in 1997-98 (Approximate cost
Rs. 900.28 crores).

(i) 500 MW HVDC Back to Back link at
Vishakhapatnam connecting Eastern and
Southern Regions has also been approved for
commissioning during 1998-99 (Approximate
cost Rs. 659.98 crores).

(iv) 500 MW HVDC Back to Back Mau-Biharshariff
project has also been planned to connect
Eastern and Northern Regions for
commissioning during 9th Plan (Approximate
cost Rs. 556.31 crores).

(v)-  (Other major links would be planned alongwith
future generating projects.)

[English]
Statue of Mahatma Gandhi

*242. SHRI DEVENDRA PRASAD YADAV : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state :

(a) whether members of Urban Art Commission have
represented to the Government against the move to erect
a statue of Mahatma Gandhi at the Central Vista between
India Gate and National Stadium;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF URBAN AFFAIRS AND
EMPLOYMENT (SHRIMAT! SHEILA KAUL) : (a) Two

members of the Delhi Urban Art Commission in their
individual capacities have written expressing their
opposition to any proposal to install the Statue of Mahatma
Gandhi anywhere in the Central Vista area.

(b) The grounds given by them for raising this
objection are as under :-

(i) Gandhiji himself was averse to commemorative
statues.

(i) Gandhiji disliked the Kingsway (Now Rajpath),
for him it was a blatant statement of an imperial
power.

(i) The Central Vista from Rashtrapati Bhawan to
india Gate and the Canopy, which is one of the
finest pieces of urban design for any city in the
world, provides a mystical visual link from the
Raisina Hill Complex to Purana Qila and the
River Yamuna. It forms part of Delhi's great
heritage.

(iv) The Central Vista, including India Gate should
be preserved in its ariginal form and ambience.

(c) No site has yet been finalised by the Government
for the installation statue of Mahatma Gandhi.

Acquisition of Land by VSP

*243. DR. K.V.R. CHOWDARY : Will the Minister of
STEEL be pleased to state :

(a) the area of land acquired and being actually
used by Visakhapatnam Steel Plant (V.S.P);

(b) whether the Government propose to make use of
the unused land also;

(c) if so, the details thereof; and

(d) the progress made with regard to the
rehabilitation of persons displaced and affected following
the acquisition of land by Visakhapatnam Steel Plant?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI SONTOSH MOHAN DEV) : (a) to (d). The
areas of land acquired and utilised by Visakhapatnam
Steel Plant are as detailed below :

Land acquired

Land Utilised
Balance to be utilised
out of acquired land

21655 acres
17735 acres
3920 acres
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Visakhapatnam Steel Piant will require the balance
acquired area for the following purpose :

721 acre-s

i) Future expansion, stock yard etc.
ii) Expansion of Township 1359 acres
iii) Green Belt (As per .stipulation of 1840 acres
Ministry of Environment) -
Total : 3920 acres

On the land measuring 2080 acres earmarked for
future expansion of plant and township and related
facilities as at items (i) and (ii) above, afforestation
programme is progressively being taken up till the actual
expansion of the plant.

The rehabilitation of persons displaced on account
of acquisition of land for VSP is basically the responsibility
of the state Government of Andhra Pradesh. As per the
information provided by the State Government, a total of
14563 families have been displaced on account of
acquisition of land for VSP. Out of these, 14188 families
have been rehabilitated in the rehabilitation colonies set
up by Government of Andhra Pradesh at Pedaganeyeda,
Aganampudi, Vadlapudi and Duvvada.

Moreover, as per agreement between the State
Government of Andhra Pradesh and the RINL, 5000
displaced persons are to be given employment by VSP.
On date 6241 have been given direct employment in the
VSP plant by RINL.

Besides this, on the request of State Government,
VSP committed to share a part of rehabilitation expenses
at the rate of Rs. 1750/- per family displaced. This amount
becomes payable upon confirmation of Rehabilitation Card
by the State Government. So far the State Government
has confirmed 10480 R-Cards and has consequently
asked for Rs.1,83,47,000/- against which the VSP has
already paid Rs.2 crores to the State Govemment of Andhra
Pradesh.

Deep Sea Fishing
“244. SHRI K. PRADHANI :
SHRI SULTAN SALAHUDDIN OWAISI :

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state :

(a) whether the Union Government held a meeting
with the leaders of agitated fishermen on allowmg deep
sea fishing by foreign vessels;

(b) whether the leaders of agitated fishermen had
submitted a number of proposals in this regard;

(c) if so, the main points discussed in the meeting;

(d) Whether any concrete proposal has been worked
out to help small and medium fishermen in the country ;
and
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(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSINGS INDUSTIES (SHRI TARUN GOGOI):
Satement referred to in reply to Lok Sabha Starred
Question No. 244 for reply on 21.8.1995.

(a) Yes, sir.
(b) Yes, sir.

(¢) The main points discussed and decided in the
meeting are indicated in statement-i.

(d) and (e) The information is furnished in statement-

STATEMENT- |

Points discussed and decided in the meeting held on 18th
May, 1995 with the agitating fishermen and MP's.

1. Permits for leasing will not be renewed after
their present term expires.

2. No fresh licence or extensions to Bull Trawlers
will be given.

3. The serviceavbility condition in joint venture
vessels will be strictly enforced.

4. The Review Committee will be expanded to
include Members of Parliament from coastal
States and representatives of the traditional
fishermen and of the Associations representing
the mechanised and deep sea fishing vessels
as well as NFAC and also the scientists from
CMFRI.

5. The approval for joint venture operation in deep
sea fishing would be valid only during the .
serviceable life of the vessels.

6. In chartering, only the allowable extension will
be given in the case of existing approvals, no
new charters will be permitted.

7. If joint venture companies do not implement
their projects within the stipulated period, the
licence given to them would be cancelled and
no extension would be given.

8. The terms of reference of the Review
Committee would be suitably amended,
keeping in view the suggestions given by NFAC.

STATEMENT- Il

Some of the schemes under implementation for
development of coastal and marine fisheries to help small
and medium fishermen.

1. Motorisation of traditional craft.
2. Introduction of Plywood craft.
3. Introduction of intermediate craft for exploitation

of offshore pelagic fishery résources.
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4. Reimbursement of Central Excise duty on HSD
oil supplied to mechanised fishing vessels
below 20 M overall length.

5. Enforcement of Marine Fishing Regulation Act
& setting up of Artificial reefs and sea farming
projects.

6. Infrastructure Development at major & minor
ports for marine fisheries.

7. Welfare programmes for fishermen.

8. Fisheries training and extension.

9. Plan assistance to co-operatives for setting up

units for preservation and processing of fish.

‘

[Translation]
Loss of Power in Transmission

*245. SHRI KHELAN RAM JANGDE : Will the
MINISTER OF POWER be pleased to state:

(a) Whether the Central Pollution Control Board has
given a suggestion to adopt any technique through which
loss of power could be prevented to a greater excent;

(b) Whether the Government have conducted any
study to prepare some strategy to check the loss of power
during transmission and distribution;

(c) if so, the details thereof;

(d) the steps taken or proposed to be taken to
implement the same; and

(e) the efforts being made to carry on research and
development for reducing the cost of power generation so
that electricity could be provided to the consumers at
cheaper rates?

The Minister of Power (SHRI N.K.P. SALVE) : (a) No
technique as such has been suggested in the Report of
the Central Poliution Control Board for preventing loss of
power. The Board has however made some suggestions
of a general nature for reducing the transmission and
distribution losses.

(b) to (d) The monitoring of the performance of the
power sector including transmission and distribution losses
is a continuous process. Guidelines have been issued to
the State Electricity Boards to carry out systems
improvement schemes, installation of capacitors, conduct
energy audits and to take measures to prevent pilferage
and theft of power.

(e) Improving the efficiencies in the thermal power
plant and reducing cost of generation is an on-going
exercise. Various measures include improving the plant
load factor, better operation and maintenance practices to
reduce forced outages.coal benefication etc. to improve
overall performance of power stations, to reduce cost of
generation.

AUGUST 21, 1995
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Power Traff
*246. DR. CHINTA MOHAN:
SHRI NITISH KUMAR:

Will the Minister of POWER be pleased to state:

(a) Whether the Eastem Region Electricity Board has
decided to increase the power tariff per unit for the sale
of electricity in inter-regions;

(b) if so, the details thereof;

(c) Whether the tariff of electricity in other regions in
the country for the purpose of inter-region sale is less
than Rs. 2.05 per unit;

(d) if not, the minimum and maximum tariff of
electricity for inter-region sale in the country; and

(e) Whether the Government have assessed the cost
of electricity generation in various regions in the country
and if so,the maximum and minimum cost thereof?

THE MINISTER OF POWER (SHRI N.K.P. SALVE) : (a)
No, sir.

(b) in view of (a) above, does not arise.

(c) and (d) The present tariff of electricity for inte-
region transfer of power in the country is as follows:-

Paise/Kwh
Eastern to Southern - 154.00
Eastern to North-Eastern - 130.00
Between Western and Southern - 85.00

Between Northern and Western -Weighted average

Cost of generation of Korba (47.64 Paise Per Kwh)
and Singrauli (62.31 Paise Per Kwh)

(e) Cost of generation of each powe section is
different, therefore, the question of determining the cost of
generation in each region does not arise.

[English]
Subsidy on Imported Urea

*247. SHRI AMAL DATTA : Will the Minister of
CHEMICALS AND FERTILIZER be pleased to state:

(a) Whether the Government provides subsidies only
for imported urea and not on indigenously produced urea
and complex fertilizers containing nitrogen (n);

(b) Whether this has led to a decrease in the
production of complex fertilizers; and

(c) The steps proposed to be taken by Government
to rectify this situation?

THE MINISTER OF CHEMICALS AND FERTILIZERS
(SHRI RAM LAKHAN SINGH YADAV) : (a) Since urea is
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the only fertilizer under statutory price control, the scheme
of subsidy is at present applicable to indigenously
manufactured and imported urea.

(b) and (c) Following the decontrol of phosphatic and
potassic fertilizers, there was a sharp increase in their
prices, resulting in lower off-take and production cut-backs.
To cushion the impact of increase in prices of the
decontrolled fertilizers, Government has been giving a
special concession at the rate of Rs.1000/- per tonne on
imported Muriate of potash (MOP) and indigenous DAF
and a proportionate concession in respect of other complex
fertilizers. The following measures have also been taken
with a view to encouraging domestic production.

(i) Customs duty was abolished w.e.f. 27.8.1992
on import of phosphoric acid, a raw material
for manufacture of DAP;

(ii) Customs duty on import of capital goods for
setting up new plants and modernisation of the
existing units, was abolished w.e.f. 23.9.1992;

(i} A scheme was announced in February, 1993
for 3% concession in the interest rates on the
term loan raised from the financial institutions
or Government;

(iv)  Railway freight was reduced w.e.f. 5.9..1892 in
respect of phosphatic and potassic fertilizers
and their raw materials.

During 1994-95, indigenous production of phosphatic
fertilizers has recorded an increase of 37.3% over the
previous year.

[Transiation]
Export of Steel
*248. SHRI RAJENDRA KUMAR SHARMA:
SHRI SURYA NARAYAN YADAV:
Will the Minister of STEEL be pleased to state:

(a) whether advance licence system based on price
has been introduced to promote the export of steel:

(b) if so, the names of the commodities on which
this scheme has been introduced;

(c) the percentage of export of steel increased by
the introduction of this system; and

(d) the target fixed tor the export of steel during the
current year and the target achieved in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI SONTOSH MOHAN DEV) : (a) Under the
duty exemption scheme, which aims at stimulation of export
including that of steel, value based and quantitiy based
advance licences are issued.

(b) Value based advance licences are issued only in

SRAVANA 30, 1917 (Saka)
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cases where input-output norms have been standardised
and published. Where input-output norms for steel items
are contained in the Handbook of Procedures 1992-97
(Vol.2), under the heading "Engineering Products”. Quantity
based advance licences are also issued on the basis of
these norms.

Quantity based advance licences may also be issued
for any category of steel for which input-output norms
have not yet been standardised.

(c) Export of steel depends upon several factors such
as demand in the domestic and international markets,
prevailing domestic and international prices, incentives
available for exports including advance licensing scheme,
etc. It is, therefore, not possible to indicate the increase
in export due to the introduction of advance licensing
scheme.

(d) The projected export of saleable steel during
1995-96 is 15.40 lakh tonnes. The export during April to
June '95 was about 3.30 lakh tonnes.

Delicencing of Petrochemica!l Sector

*249. DR. P.R. GANGWAR : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state :

(a) whether the Government have decided to
delicence the Petrochemical sector;

(b) if so, since when and the reasons therefor; and

(c) the number of units delicenced so far and the
number of units likely to be delicenced?

THE MINISTER OF CHEMICALS AND FERTILIZERS
(SHRI RAM LAKHAN SINGH YADAV) : (a) to (c) Under
the new industrial policy announced by Government in
July, 1991, the petrochemical industry has been, by and
large, delicenced, except 13 items (list given in the
statement attached), whose manufacture involves
hazardous processes. In respect of new projects for
manufacture of articles not covered by compulsory
licensing or their substantial expansion, the industrial
undertakings are required to file a memorandum in the
prescribed form to the Secretariat for Industrial Approvals
(SIA) in the Ministry of Industry.

There is ng proposal under consideration to delicence
any more petrochemical item.

STATEMENT
List of petrochemical items requiring industrial licences

1. Ethylene

Propylene

2

3. Butadiene
4 Benzene
5

Tolue ne
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Ortho-xylene
M-Xylene

Para-Xylene

© ® N O

Mixed xylene isomers

10. Mono Ethylene Glycol (Ethanediol)/Ethylene
Oxide .

11. . Lown D‘ensity Polyethylene (having a specific
gravity of less than 0.94)

12.  Poly Carbonates (Phosgene Bases)

13.  Poly Methyl Methacrylates (Hydrocynic acid
based)

World Bank Loan to SEBs
*250. SHRIMATI SHEELA GAUTAM :

SHRI RAJVEER SINGH :
Will the Minister of POWER be pleased to state :

(a) whether the World Bank hés reviewed its policies
pertaining to granting of loans to the State Electricity
Boards;

(b) if so, the total amount of World Bank loan
outstanding against each Electricity Board at present and
whether the loan has been repaid regularly;

(c) the names of the State Electricity Boards who
have not yet repaid the loan ; and

(d) the number of proposals sent to the World Bank
for granting fresh loans by the various State Electricity
Boards and present position in this regard?

THE MINISTER OF POWER (SHRI N.K\,’f’:;SALVE) :

(a) The World Bank has since August:‘1992 not
sanctioned any new-term loans to State Electricity Boards
for power projects. .

(b) The following projects of State Electricity Boards
are receiving World Bank assistance as per details given
below :-

Name of SEB Amount Amount  Undrawn

Project sanctioned utilised balance
(in US $ Million)Till 31.5.1995

Maharashtra MSEB 354.000 158.660 215.340

Power Project

(Koyna-IV)

Second MSEB  350.000 43.136  306.864

Maharashtra Power
Project (Chandrapur)

(c) No State Electricity Board is defauiting in its
repayment of loans to the World Bank for any power
project.

AUGUST 21, 1995
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(d) Orissa Power Restructuring Project has been
submitted to the World'Bank for financial assistance. It has
since been appraised by the World Bank.

Western Coast National Highway
*251. SHRI SOMJIBHAI DAMOR :

Will the Minister of SURFACE TRANSPORT be pleased
to state :

(a) the total length of Western Coast National
Highway;

(b) the amount allocated for this highway during the
last three years and the amount spent so far out of it; and

(c) the time by which construction of this highway is
likely to be completed?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
There is no Western Coast National Highway.

However, National Highways along the western coast total
to a length of 1947 km.

(b) and (c) Do not arise in view of (a) above. However,
during the last three years, an expenditure of Rs.526
crores has been incurred against an allocation of about
Rs.518 crores, for development of the National Highways
in the States of Gujarat, Maharashtra, Goa, Karnataka,
Kerala and Tamil Nadu which include the National
Highways along the western coast.

Ship Repair Facilities at Ports
*252. SHRI DHARMANNA MONDAYYA SADUL
SHRIMATI DIPIKA H. TOPIWALA :

Will the Minister of SURFACE TRANSPORT be
pleased to state :

(a) whether the Government are considering to set
up ship repair facilities at various ports in the country as
reported in the ‘Hindustan Times' dated July 20, 1995,

(b) if so, the details thereof, portwise;

(c) the time by which the said facilities are likely to
be set up alongwith the details of funds allocated, if any,
for the purpose, portwise;

(d) whether any agreement has been reached with
same foreign/indian firms in this regard;

(e) if so, the details thereof, portwise;

~ () whether any financial assistance is likely to be
provided by Asian Development Bank in this regard; and

(g) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
Yes, Sir, the Government has decided to set up ship repair
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facilities at various ports in the country in the private
sector.

(b) The details of the ship repair facilities established
in the private sector are as under :

(i) At Calcutta Port :- Two dry docks have been
leased out at Netaji Subhas Docks to M/s.
Chokhani Shipyard (Bengal) Ltd. on long term
basis;

(i) At Madras Port :- The land and waterfront area
has been leased out to M/s. Chokhani
International Ltd. for a floating dry dock; and

(i) At Mormugao Port :— Land and waterfront area
has been leased out to M/s Western India
Shipyard Ltd. for one floating dry dock and
three wet repair berths.

(c) to (e) Since these facilities as aforesaid have
been/are being created in the private sector, no public
funds have been allocated by the Government for this
purpose.The facilities at Calcutta and Madras Ports are
already under operation and the facilities at Mormugao
Port are likely to be commissioned by October, 1995. An
MOU has been signed by Calcutta Port Trust with M/s.
Chokhani Shipyard (Bengal) Ltd. and an agreement has
been signed by the Madras Port Trust & Mormugao Port
Trust with M/s. Chokhani International Ltd. and M/s. Western

India Shipyard Ltd. respectively for lease of land and °

waterfront area.
() No, Sir.

(g) Does not arise.

[Translation]
Setting up of SEB in Delhi
*253. SHRI NAWAL KISHORE RAl :
DR. MAHADEEPAK SINGH SHAKYA :
Will the Minister of POWER be pleased to state :

(a) whether the Government of Delhi has submitted
any proposal to set up State Electricity Board in Delhi;

(b) if so, the outlines of the proposal,

(c) the reasons for setting up of a Delhi Electricity
Board substituting Delhi Electric Supply Undertaking;

(d) whether the Union Government have taken any -

decision in this regard;
(e) if so, the details thereof; and
(f) if not, the reasons for delay?

THE MINISTER OF POWER (SHRI N.K.P. SALVE) : (a)
Delhi State Government did write from time to time that a
Board under the Electricity Act be formed for Delhi.
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(b) to (f) In view of the all-round poor performance
of DESU for the past several years, there is a proposal
under consideration to constitute an Electricity Board for
Delhi by the Government of India. The Board when formed
will function within the purview of the Electricity Supply
Act. The actual formation of the Board and the modalities
for its functioning would depend upon the completion of
legal and administrative formalities in the matter which
have not been finalised.

[English]
Poiiution Control for Thermal Power Plants
*254. SHRIMATI KRISHNENDRA KAUR (DEEPA):
SHRIMATI MAHENDRA KUMARI :
Will the Minister of POWER be pleased to state :

(a) whether any study has been conducted on
pollution control for the Thermal Power Plants;

(b) if so, the outcome thereof; and

(c) the details of requirement prescribed for
compliance with minimum national standard as
communicated to the Central Electricity Authority?

THE MINISTER OF POWER (SHRI N.K.P. SALVE) :
(a) Yes, Sir.

(b) As a result of the studies, Pollution control works
have been included in the Renovation and Modernisation
programme under the Seventh and Eighth Plan period
and the progress on these works is regularly monitored
by the Central Electricity Authority.

(c) The minimum national standards for pollution
control have been notified by the Ministry of Environment
& Forests from time to time. These include inter alia
standards for particulate matter emissions, stack height
for limits, Ash pond effulents, cooling tower and boiler
blow dome and condenser cooling waters.

Bypasses on National Highway—47
“255 SHRI A. CHARLES :

Will the Minister of SURFACE TRANSPORT be pleased
to state :

(a) the year during which decision was taken for the
construction of the bypass from Kazhakoottam to Parassala
on National Highway-47;

(b) the progress made in this project so far with
amount spent on the project, year-wise:

(c) the present stage of the work; and

(d) the steps being taken for the compietion of the
work during the Eighth Plan Period?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
1976, Sir.
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(b) and (c) Upto March 1995, a sum of Rs.16.72
Crores has been spent. The work is being taken up in
phases. The work under Phase-1 i.e. Chainage 0 to 20500
is in progress and is at different stage except the work for
a length of 4.65Km from Chainage 5600 to 5750 and
Chainage 6119 to 10617, for which the estimate is under
process. Land acquisition for a length of 2 Kms i.e.
Chainage 20500 to 22500 is in progress and the estimate
for land acquisition for the remaining reach i.e. from
Chainage 22500 to 43650 is awaited from the State PWD.

(d) Provision for land acquisition has been made in
the VIl Five Plan. It is too early to indicate the steps taken
for the completion of the work.

Hydro Energy

*256. PROF. UMMAREDDY VENKATESHWARLU:
Will the minister of POWER be pleased to state :

(a) whether any proposal has been received from
private parties to produce hydro-energy on River Godaveri;

(b) if so, the details thereof;

(c) whether the Government have explored any such
avenues to use the Godaveri water in Southern States;
and

(d) if so, the details thereof?

THE MINISTER OF POWER (SHRI N.K.P. SALVE) : (a)
No, Sir.

(b) Does not arise.

{c) and (d) the Government of Andhia ‘Pradesh is
contemplating a multipurpose project across Godavari
near Polavaram Wwhich would include a 720 MW hydro
power project.

New Passport Offices
*257. SHRI CHHITUBHAI GAMIT :
DR. KRUPASINDHU BHOI :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the Government have any proposal to
expand the network of passport offices during Eighth Plan;

(b) if so, the places selected in different States for
the opening of new passport offices and the progress
made in this regard;

(c) whether any new Passport Office is proposed to
be opened in the States; and

(d) if so, the details thereof?-

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) to (d) The Government does
not have any proposal under consideration to expand the
network of passport offices during Eighth Plan. The opening
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of new passport offices is based on certain parameters
including work load and resources available. The opening
of new passport offices does not itself improve the services
until the necessary infrastructure and personnel are
available. The Government is, therefore, concentrating on
clearing the backlog of pending applications and trying to
cut down on delays in issuing passports and streamlining
and simplifying procedures.

National Highway Authority of India Act, 1988

*258. SHRI MOHAN RAWALE : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) whether the Government propose to amend
present National Highway Authority of India Act, 1988 to
attract the private entrepreneurs in build-operate transfer
scheme;

(b) if so, the details thereof; and
(c) the time by which the Act is likely to be amended?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
No, Sir.

(b) and (c) Do not arise.

[Translation]
Salaries to DTC Employees
*259. DR. LAL BAHADUR RAWAL :
SHRI SURENDRA PAL PATHAK :

Will the Minister of SURFACE TRANSPORT be
pleased to state :

(a) whether the employees of Delhi Transport
Corporation have not been paid their salaries, bonus and
D.A. arrears during the recent past;

(b) if so, the reason therefor; and

(c) the steps taken/proposed to be taken by the
Government to pay the above perks to the employees in
time?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
and (b) No, Sir. The salaries are paid to the workers of
the Delhi Transport Corporation. However, due to paucity
of funds, the employees have not been paid interim Relief
and DA arrears.

(c) The Government has taken various measures to
provide funds for timely payment of salaries etc. to the
employees of DTC.

[English]
Bilateral Relations with China

*260. SHRI GOPI NATH GAJAPATHI : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :
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(a) the steps taken by the Government to establish
strong bilateral relations with China during the last one
year,

(b) whether the Government have held high level
discussions with that country in this regard;

(c) if so, the details and the outcome thereof; and

(d) the details of steps being taken to resolve the
border issue between the two countries?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) to (d). During the last one
year, Government have continued their efforts to work
towards the goal of establishing a long-term, stable and
good neighbourly relations with China. Steps taken by
Government include, inter alia, the following :

a) India and China have maintained the
momentum of high-level visits. During the last
one year, the Vice President, Home Minister,
Health Minister and other Indian Ministers
visited China, while visitors from China
included Ministers for Defence, Supervision and
Labour. During these visits, the two sides
exchanged views on bilateral and other issues
of mutual interest. Agreements on the avoidance
of double taxation, resumption of banking
relations and health cooperation were
concluded.

b) Government have worked with the Chinese
Government to actively promote expansion of
bilateral trade and economic cooperation. The
two sides have, for instance, sought to remove
institutional bottienecks by signing agreements
on the avoidance of double taxation and the
resumption of banking links. Efforts have also
been made in the India-China Joint Economic
Group to promote economic cooperation in new
areas.

c) The two countries have taken steps to promote
functional exchanges in a wide spectrum of
areas, ranging from space science to
sericulture. Culturall exchanges have also been
promoted under a bilateral cultural exchange
programme.

d) The two countries have continued their
discussions in the Joint Working Group (JWG)
to seek a fair, reasonable and mutually
acceptable settlement of the boundary question.
They are also implementing the Agreement on
the Maintenance of Peace and Tranquillity along
the Line of Actual Control in the India-China
Border Areas, which was signed in September
1993. Further measures under this Agreement
are being worked out in the JWG and the India-
China Expert Group. The JWG met in July 1994
while the Expert Group held its third session in
March 1995.
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Enquiries Conducted by Directorate of Estates.

2398. SHRI RAJNATH SONKAR SHASTRI : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state :

(a) whether the Directorate of Estates conduct
enquiries in the absence of the allottees of the
accommodation without disclosing their identity and the
reasons for such an enquiry;

(b) if so, the steps taken to desist from such activities
henceforth; and

(c) the number of such enquiries conducted during
June and July 1995 giving the details thereof and the
outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) and (b) Enquiries into subletting are
normally conducted during office hours by two gazetted
officers of the Directorate of Estates. The occupant of the
house can ask for identity of the officials in the event of
any doubt.

(c) The number of inspections conducted during June
and July, 1995, are 98 out cf which 53 cases of subletting
have been identified.

Multilateral Security Regime

2399. SHRI SANT KUMAR MANDAL : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether India may not be included in any
multilateral security regime as it has not signed the Nuclear
Non-proliferation Treaty (NPT), according to a senior U.S.
Official in Washington, as reported in the "Business
Standard”, New Delhi, dated July 14, 1995; and

(b) : if so, the reaction of the Government thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) Government has noted the
statement of the US Under Secretary of State for
International Security to that effect.

(b) Government's position that India will not sign the
NPT is well known and remains unchanged.

Discussions with China to Reduce Defence Forces

2400. SHRI RAM NAIK : Will the Minister of
EXTERNAL AFFAIRS be pleased to state :

(a) whether discussions with China are in progress
to reduce the armed forces on India-China border;

(b) if so, the particulars thereof; and
(c) the progress made in the matter so far?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) Yes, Sir.
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(b) and (¢) The India China Border Peace and
Tranquility Agreement signed on 7th September 1993
during Prime Minister's visit to China stipulates that India
and China shall reduce their military forces along the
Line of Actual Control. In pursuance of the Agreement an
India China Expert Group was formed in December 1993
to assist the India China Joint Working Group to discuss

questions of troop reductions and other confidence .

building measures. It has met thrice in February 1994,
April 1994 and March 1995 and its work is proceeding
according to schedule.

Assistancem to Morocco

2401. SHRI INDRAJIT GUPTA : Will the Minister of
EXTERNAL AFFAIRS be pleased to state :

(a) the details of assistance being rendered by the
Government to Morocco;

(b) the details of Indian experts deputed or sent to
Morocco during the last one year for assisting the
authorities there in different fields of activities;

(c) whether it is a fact that Govermnment have not

been active enough to quicken the execution of bilateral *

understanding; and
(d) if so, the fac_ts and reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHR! SALMAN KHURSHEED) : (a)
: Government of India have gifted six solar cookers to the
Government of Morocco for field testing purposes.

(b) Government deputed an Indian expert on solar
cookers 10 visit Morocco from December 25, 1994 - January
1, 1995 to give advice on the use of solar energy for
cooking.

(¢} No, Sir.
(d) Does not arise.
Cooperative Group Housing Societies

2402. SHRI 'A. INDRAKARAN REDDY : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state :

.a) the number of Cooperative Group Housing
Societies which have applied for completion certificates
so far in Delhi;

(b) the number of group housing societies among
them given completion certificates by DDA so far,

(c) whether a large number of Cooperative Group
Housing Societies could not apply for compietion
certificates for fear of harrassment by D.D.A.; and

(d) if so, the steps Government intends to take to
simplify the rules to heip Cooperative Group Housing
Societies in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) 235 Cooperative Group Housing Societies
in Delhi have applied for issue of completion certificates/
provisional occupancy certificates.

(b) DDA have is‘T‘Jed completion certificates to 11
socigties and provisional occupancy certificates to 95
societies.

(c) and (d) No, Sir. In order to facilitate quick disposal
of such cases, ‘One Window Cell where officers of
concemed departments are available has been functioning
on 2nd and 4th Friday of each month. No prior appointment
is needed in the case of any’society to represent its case
in this Cell.

Un Membership to Yugoslavia

2403. SHRI MANIKRAO HODLYA GAVIT : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether Federal Republic of Vugoslavia has
sought India’s help in regaining its membership of the UN
and the Non-Aligned Movement and lifting of ali economic
sanctions imposed on it by the UN Security Council; and

(b) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI SALMAN KHURSHEED) : (a)
The Federal Republic of Yugoslavia have sought India's
support for its participation at the meetings of the Non-
Aligned Movement. it has also sought India's support in
regard to the lifting of economic sanctions imposed by the
United Nations Security Council, of which India is not a
member at the present time. It has, however, not
approached India with regard to its membership of the
United Nations.

(b) Government of India understand the position and
concerns of the Federal Republic of Yugoslavia. However,
the questions of its participation in the Non-Aligned
Movement and other international bodies will have to be
approved by those bodies.

[Translation]
Conference of Comprehensive Test Ban Treaty

2404. SHRI SUSHIL CHANDRA VARMA : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) : whether India participated in the recent
conference on Comprehensive Test Ban Treaty (CTBT)
held in Geneva;

(b) it so, the details thereof and the outcome of the
conference;

(c) the place and date of previous conterence on
CTBT;

(d) the stand of India on the views expressed by
nuclear countries during the conterence;
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(e) whether India expressed its views on China's
recent underground nuclear test and on French decision
to resume nuclear tests during the conference; and

(f) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) to (d). The Conference on
Disarmament (CD) at Geneva is the sole multilateral
negotiating body on disarmament issues. In January, 1994,
an Ad hoc Committee was established to negotiate a
CTBT. India has been actively participating in the on-
going negotiations. India has consistently maintained the
CTBT should be comprehensive, universal, non-
discriminatory and effectively verifiable.

(e) and (f) In a statement issued on 30 June 1995,
the group of non-aligned members of the CD, called the
G-21, of which India is a member, expressed its extreme
disappointment on these developments and, inter-alia,
urged the nuclear weapon states to observe a moratorium
on nuclear testing during the CTBT negotiations and until
the entry of the CTBT.

Inland water Transport Facility

2405. SHRI J. CHOKKA RAO : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) whether the Government have received any
proposal from the Government of Andhra Pradesh in regard
to linking of Kakinada with Madras through Buckingham
Canal in order to improve inland water trdnsport facilities;

(b) if so, whether the Government have given its
approval to the project;

(c) if not, the time by which the project is likely to be
cleared;

(d) the estimated cost of the project; and

(e) the financial assistance likely to be provided by
the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a) to
(e) A Centrally Sponsored Scheme for the improvement of
Buckingham Canal, Commamur Canal, Eluri Canal and
Kakinada Canal, was submitted by the Government of
Andhra Pradesh in 1988. The matter was examined in
consultation with the State Governments of Andhra Pradesh
and Tamil Nadu. Ultimately, it was decided by the Iniand
Waterways Authority of Inida (IWAI) to carry out the techno-
economic feasibility study on the entire canal system
connecting Kakinada and Madras which includes
Kakinada, Eluru, Commamuru and the Buckingham
Cancal. The field study had already been completed and
the IWAIl's Consultants, RITES have since submitted the
draft report.
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A decision on the development of this canal system,
estimated éost of the project and the financial assistance
to be provided by the Government, would depend on the
findings of the techno-economic feasibility study.

Dredgers at Ports

2406. SHRI MULLAPPALLY RAMCHANDRAN : Will
the Minister of SURFACE TRANSPORT be pleased to
state : '

(a) whether the Beypore port in Calicut and the major
port at Cochin have dredgers;

(b) if so, whether these dredgers are being used to
their full capacity; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
The Beypore port in Calicut being a minor port is under
the control of the Government of Kerala. The major port at
Cochin has two dredgers.

(b) and (c) Dredger Nehru Shatabdi' being a new
Dredger is being utilised to its full capacity in 2 shifts of
12 hours each, whereas the other dredger 'Bolghatty’
being old is utilised to its full possible capacity in one shift
of 8 hours.

Urban Micro Enterprises Scheme

2407. SHRI PAWAN KUMAR BANSAL : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state :

(a) the details of targets fixed under the scheme for
Urban Micro Interprises during each of the last three years
State-wise; and

(b) the number of beneficiaries and the amount
released to them during the corresponding period?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) The details are given in statement-|
attached.

(b) The details are given in statement-I! attached.
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STATEMENT - |
NEHRU ROZGAR YOJANA

TARGESTS FIXED UNDER SCHEME OF URBAN MICRO ENTERPRISES
(SUME) DURING THE YEARS 1992-93, 1993-94, 1994-95
(BENEFICIARIES TO BE ASSISTED)

S.NO. NAME OF STATEUT 1992-93 1993-94 1994-95

1. ANDHRA PRADESH 8,645 14,890 10,050
2. BIHAR 3,358 - 4,450
3. GUJARAT 1.853 2,550 2,450
4. HARYANA 1,178 1,975 1610
5. KARNATAKA 6,456 4,500 4,285
6. KERALA 3,306 4,000 4,120
7. MADHYA PRADESH 7.828 13,500 10,700
8. MAHARASHTRA 10,589 11,816 5,360
9. ORISSA 2,216 3,805 2,570
10. PUNJAB 2,261 3,908 3,120
11. RAJASTHAN 1,969 5,500 5,230
12. TAMIL NADU 9,512 17,165 12,160
13. UTTAR PRADESH 19,229 33,140 26,440
14. WEST BENGAL 8,483 5,000 4,835
15. GOA - 150 75
16. ARUNACHAL PRADESH - - -
17. ASSAM 1,539 630 1,320
18. HIMACHAL PRADESH 611 275 345
19. JAMMU & KASHMIR 779 800 400
20. MANIPUR 333 380 545
21. MEGHALAYA 217 -

22. MIZORAM N.R. 167 75 205
23. NAGALAND - -
24. SIKKIM 344 230 275
25. TRIPURA 288 200 205
26. A & N ISLANDS - 100 230
27. CHANDIGARH - - 145
28. D & N HAVELI - 25 50
29. DAMAN & DiU - - -
30. PONDICHERRY 111 - 115
31. DELH! 800 800 830

TOTAL 92,062 1,25,414 1,02,190
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STATEMENT-II
NEHRU ROZGAR YOJANA
BENEFICIARIES ASSISTED AND AMOUNT OF SUBSIDY SANCTIONED TO THEM

UNDER S.U.M.E. DURING 1992-93, 1993-94, 1994-95

(Rupees in lakhs)

26

S.NO. NAME OF STATE/UT 1992-93 1993-94 1994-95
BENEFI- AMOUNT BENEFI- AMOUNT BENEFI- AMOUNT
CIARIES CIARIES CIARIES
1. ANDHRA PRADESH 25523 121.63 18175 328.69 15510 157.33
2. BIHAR 3732 157.62 1987 76.21 - 2.00
3. GUJARAT 4765 52.45 2630 92.09 1663 44.83
4. HARYANA 7435 107.51 800 51.57 2060 52.39
5. KARNATAKA 14789 24.30 3345 108.31 14048 75.84
6. KERALA 4790 82.92 5202 231.73 3279 104.61
7. MADHYA PRADESH 43787 252.90 32072 638.20 - 27493
8. MAHARASHTRA 18839 168.00 11917 68.81 7435 183.91
9. ORISSA 4946 78.48 1214 27.05 -
10. PUNJAB 3985 97.46 3931 92.84 2670 119.99
11.  RAJASTHAN 4594 82.26 11749 284.63 9621 152.70
12.  TAMIL NADU 19182 465.17 24418 338.20 12665 72.32
13. UTTAR PRADESH 59101 688.12 24813 1170.72 35852 819.40
14. WEST BENGAL 15169 101.27 4368 109.59 3042 11.70
15. GOA - 440 N.R. N.R. 8.36
16. ARUNACHAL PRADESH N.R. 2.9 40 N.R.
17. ASSAM 1822 24.11 1299 N.R. 13572 122.96
18. HIMACHAL PRADESH 190 6.90 N.R. N.R. N.R. N.R.
19. JAMMU & KASHMIR 1695 41.48 91 17.59 N.R. N.R.
20. MANIPUR 395 27.76 2745 38.53 1651 11.67
21.  MEGHALAYA 119 9.51 274 1.61 N.R. N.R.
22. MIZORAM N.R. 24.00 N.R. N.R. 700 35.52
23. NAGALAND - - - -
24. SIKKIM 182 1.67 16 20.30 N.R. N.R.
25. TRIPURA 330 24.83 137 1.40 33 10.17
26. A & N ISLANDS - 177 3.95 1 3.00
27. CHANDIGARH 178 1.59 N.R. 0.86 21 4.20
28. D & N HAVELI 43 1.25 53 1.67 14 0.70
29. DAMAN & DIV - - - - - R
30. PONDICHERRY 226 0.80 160 2.20 705 4.54
31. DELHI 1038 5.95 295 25.79 79 1.51
TOTAL 236855 2649.94 152308 3736.35 124595 2274.58

N.R. Not Reported
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Central Assistance to Maharashtra for Urban
Development

2408. SHRI ANNA JOSHI : V\QII the Minister of URBAN
AFFAIRS AND EMPLOYMENT be pleased to state:

(a) the total amount of central assistance given for
Urban Development projects in Maharashtra during the
last two years;

(b) whether the-Maharashtra Government has spent
all the assistance;

(c) if so, whether there is any delay in the
disbursement of assistance; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI PK.
THUNGON) : (a) The total amount of Central assistance
given for Urban Development projects in Maharashtra
during the last two years is as follows

Name of the Scheme Rs. in crores
1. Bombay Mega City Project 36.20

2. Integrated Development of 7.49
Small & Medium Towns.

Total 43.69

(b) No, Sir.

(c) There has been no delay in the disbursement of
Central Assistance;

(d) Does not arise.
Development of National Highways in West Bengal

2409. SHRI SATYAGOPAL MISRA : Will the Minister
of SURFACE TRANSPORT be pleased to state :

'(a) the steps taken by the Government for
development of National Highways No. 6 and 41 in West
Bengal during 1994-95; and

(b) the estimated cost of the work being taken’

thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
and (b) 8 number of works costing Rs. 9.41 crores were
in progress on NH-6 and NH-41 in West Bengal during
1994-95. -

Congentrix Project

2410. SHRIMATI D.K. THARADEVI SIDDHARTHA:
Will the Minister of POWER be pleased to state :

(a) whether attention of the Government has been
drawn to the agreement made by Cogentrix Company
and Kamataka Electricity Board on cost of power per unit
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which is exorbitant and costlier than other faster track
power prgjects, proposals;

(b) if so, details of various fast track power projects,
tariff per unit; and

(c) whether the Government propose to intervene
and direct the State Government to review the tariff aspects
and capital cost of the project and take action to
renegotiate with Cogntrix Project in view of the exorbitant
cost which is detrimental to the interest of the People?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! URMILA BEN CHIMANBHAI PATEL):
(a) and (b) The cost of the Cogentrix project has so far
not been cleared by the Central Electricity Authority and
no conclusion can be made about the cost of power from
this project vis-a-vis other fast track projects.

(c) Does not arise.
Incentives to Shipping industry

2411. SHRI HARISH NARAYAN PRABHU ZANTYE :
Will the Mimister of SURFACE TRANSPORT be pleased to
state :

(a) whether in view of the tremendous potential for
growth in the wake of opening of our economy and
globalisation of trade and industry any steps have been
taken/proposed to provide for adequate incentives to
shipping industry to expand its fieet capacity to participate
effectively in fast increasing transportation of goods from
India to other countries of the World and vice-versa;

(b) if so, the details thereof;

(c) the present and projected share of shipping
industry in transportation of goods;

(d) the details of major problems being faced by the
shipping industry; and

(e) the steps proposed to be taken to resolve the
problems?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
and (b). In order to expand the fleet capacity for
participating in the overseas sea borne trade, the
incentives provided are as under :-

1. Automatic approval is now given for :

(i) Acquisition of all categories of ships
except crude tankers and Offshore Supply
Vessels by private shipowning companies.

(i)  Acgisition for replacement tonnage.
2. No Government approval is required for :

(i) Sale of ships for further trading/scrapping
to Indian company within India or abroad.

(i) Acquisition of ships from an Indian
shipyard.
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3. Shipping companies have been allowed to
retain sale proceeds of their ships abroad and
utilise them for fresh acquisition.

4. Shipping companies are allowed to acquire
vessels through bare boat charter-cum-demise
method.

5. Freedom to time charter out Indian ships to

foreign shipping companies for employment in
international cross trade.

6. Liner routes on which the existing shipping
companies are not operating have now been
thrown open to all Indian shipping companies.

7. It has been decided that Reserve Bank of India
will permit foreign exchange for ship repair/dry
docking and spares for imported capital goods
without any value limits.

8. Age norms for acquisition of second hand ships
have been relaxed to give more operational
freedom for shipowners.

9. Merchant Shipping Act amended to permit
foreclosure of mortgages without need to
approach any court or other authority. Freight
and passenger fares have been decontrolled
in order to promote private sector in coastal
shipping.

(c) The present share of shipping industry in
transportation of goods is around 33.6%. The projected
share is 40%.

(d) and (e) The major problems being faced by
shipping industry in the matter of fieet expansion and ship
acquisition are due to :-

1. Non-availability of concessional finance.

2. Non-availability of medium term loan to provide
finance to shipping companies under self-liquidating
Finance Scheme.

3. Need to provide adequate allocation of foreign
exchange reserves for boosting up the national shipping
tonnage.

4. Exemption from interest tax on domestic
borrowings for acquisition of ships.

Action to form a Sub-Committee to look into the
various requirements of shipping industry, including soft
loan requirement etc. has since been initiated.

[Translatioh]
Regional Passport Office, Gujarat

2412. SHRI N.J. RATHVA : Will the Minister of
EXTERNAL AFFAIRS be pieased to state :

(a) whether several posts are lying vacant for a long
time in Regional Passport Office in Gujarat;
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(b) if so, the details thereof;

(c) the number of posts reserved for Scheduled
Castes/Scheduled Tribes out of them;

(d) the steps taken/being taken by Government in
view of the difficulties faced by the people as a result
thereof;

(e) whether there is any proposal to upgrade the
passport offices in Gujarat; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA) : (a) and (b)
Based on the input of applications for fresh passports
during the period January-December 1994 and during the
first seven months (January-July 1985) of the current year,
the existing staff strength in the Passport Offie, Anmedabad
is considered adequate.

(c}) Posts are reserved for Scheduled Castes/
Scheduled Tribes with reference to the total staff strength
of the Central Passport Organisation; there is no
reservation of posts for these categories in individual
passport offices.

(d) The Passport Office, Ahmedabad is presently
taking 58 days in issuing a fresh passport. However,
subject to the applicant fulfilling certain prescribed
conditions, which have been communicated to the
Standing Committee, a passport can be issued on out of
turn basis.

(e) and (f) Passport Office, Ahmedabad is a full
fledged passport office and the question of upgrading it,
therefore, does not arise.

[English]
Shortage of Housing

2413. SHRI DILEEP SINGH BHURIA : Will the.
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state :

(a) the estimated housing shortage at the time of
commencement of the Sixth Five Year Plan and the
percentage of increase in the housing shortage at the end
of Seventh Five Year Plan period;

(b) the total homeless population living on pavements
etc. and the percentage of it against country's entire
population;

(c) the estimated percentage of rise anticipated
between demand and supply of housing by 2000 A.D.
(year-wise); and

(d) the extent to which the present rate of construction,
the gap in housing demand is anticipated to be bridged
by 2000 A.D.?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS & EMPLOYMENT (SHRI P.K. THUNGON):
(a) As per estimates made by NBO on the basis of 1971
and 1981 census data, the housing shortage as on 1.3.80
(beginning of the Sixth Five Year Plan) was 22.43 million,
which rose ot 30.3 million at the end of Seventh Plan i.e.
on 1.3.90. The percentage increase during the period
works out to 35.09%.

(b) As per 1991 census data, the total population of
the country was 83.85 crores (excluding J&K), out of
which 0.20 crores i.e. 0.24% were absolutely houseless.

(c) and (d) According to 8th Plan document, the
housing shortage in 2001 A.D. is expected to be 41 million
dwelling units, against which the contribution of formal
sector in providing housing stock is estimated to be at the
rate of 1.3 million units per year.

Visit of Holy Places by Foreigners
2414. SHRI PARAS RAM BHARDWAJ :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) the number of foreigners who made contact with
the Indian Embassies—High Commissions for visiting the
holy places in India and getting other tacilities during
each of the last three years and the number of them
granted this facility and the places visited by them;

(b) the number of Indians who went abroad to visit
holy places during each of the last two years and the
number out of them that were Government officials and
Ministers and the places visited by them; and

(c) the policy of the Government in regard to such
visits abroad by Indians?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L BHATIA) : (a) to (c) The
information is being collected and will be placed on the
Table of the House.

US Arms Sale to Pakistan
2415. SHRI V. SREENIVASA PRASAD :
SHRI G. DEVARAYA NAIK :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether attention of the Government has been
drawn to the newsitem captioned 'Pressler alleges arms
sale to Pakistan' that appeared in the 'Statesman’ dated
July 10, 1995; and

(b) if so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) Yes, Sir.
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(b) "US arms exports to Pakistan had taken place on
a large scale under US Presidential certifications that
Pakistan did not possess a nuclear explosive device, after
the introduction of the Pressler Amendment to the Foreign
Assistance Act in 1985. Government are not aware of US
military sales to Pakistan undertaken by the US Government
since October 1990 when US Government military and
economic assistance to Pakistan ceased under the
provisions of the Pressler Amendment, following the US
President's inability to certify that Pakistan did not possess
a nuclear explosive device. Commercial sales, on a non-
Government level, did not fall within the ambit of the
Pressler Amendment.

Government are carefully monitoring developments
in this regard and remain committed to take all steps
required to safeguard India's security.

French Nuclear Tests
2416. SHRI SYED SHAHABUDDIN :

Will the Minister of EXTERNAL AFFAIRS be pieased
to state :

(a) whether France proposes to conduct nuclear tests
in South Pacific;

{b) whether the people of the region have opposed
such tests;

(c) whether the Government of India have expressed
any views on these tests, which violate the general
moratorium on conducting nuclear tests;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAR MUKHERJEE) : (a) and (b) On 13 June 1995,
the French President stated that France will resume nuclear
weapons testing in September and conduct eight tests at
its South Pacific test site, to be concluded by May 1996.
France maintained that after this series of nuclear tests it
would be in a position to "associate itself with the
conclusion of a treaty imposing a comprehensive ban on
nuclear testing”". The French decision has been criticised
by a number of countries, most vociferously by the countries
of the South Pacific, particularly Australia and New Zealand.

(c) to (e) The group of non-aligned members of the
Conference on Disarmament, called G-21, of which India
is a member, in a statement issued on 30 June expressed
its extreme disappointment on this decision and urged the
nuclear weapons states to observe a moratorium on
nuclear testing during the CTBT negotiations and until the
entry of the CTBT.

Resolution in US Senate on Kashmir

2417. SHRI GECRGE FERNANDES :

SHRI CHITTA BASU :
SHRI BIR SINGH MAHATO :

Will the Minister of EXTERNAL AFFAIRS be pleased

to state :



33 Written Answers

(a) whether attention of the Government has been
drawn to the newsitem in the 'Statesman' dated June 25,
1995 that U.S. Senators have introduced a resolution in
Kashmir which "calls on the Government of India &
Pakistan to enter into negotiation with legitimate
representatives of the people of Jammu & Kashmir to
resolve the conflict peacefully"; and

(b) if so, the reaction of the Government thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) Yes, Sir.

(b) Government is aware of the non-binding sense
of the Senate Resolution on Kashmir which was introduced
by Senators Jesse Helms and Patrick Leahy on June 21,
1995. The Resolution has not till date come up before
either the Senate or its Foreign Relations Committee.The
Government's position that Kashmir is an inalienable and
integral part of India is known to the US.

US Pressure on India
2418. SHRI BHOGENDRA JHA :
SHRI R. SURENDER REDDY :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the U.S. is pressurising India through
political, economic, defence technology, etc. to change
our nationally accepted stand on N.P.T. and such other
issues including deployment of Prithvi;

(b) If so, the specific steps taken by the U.S. during
the last one year in this regard; and '

(c) the reaction oif the Government thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) :

(a) and (b) No, Sir. However, the US Government has
repeatedly proposed a moratorium on flight testing and
deployment of missiles in South Asia and, in this context,
has urged us not to deploy the Prithvi missile.

(¢) The position of the Government of India on the
NPT is well known and remains unchanged. Regarding
the Prithvi missile, the US Government has been told that
decisions on the matter will be based on our own
assessment of our security requirements.

Repatriation of Indians by Bangladesh
2419. SHRI D. VENKATESWARA"RAO :
SHRI M.V.V.S. MURTHY :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the Government are aware of the recent
press reports regarding identification of Bengali speaking
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Indians by Bangladesh Government in order to expel
them to India.

(b) whether the Government of Bangladesh have
recently rounded up 53 Indians for their repatriation to
India; and

(c) if so, the reaction of the Government thereto and
the steps being taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRi R.L. BHATIA) : (a) and (b)
Government are aware of recent press reports to the effect
that Bengali speaking Indians are being identified for
expulsion and that 54 Indians have been rounded up for
repatriation to India. No confirmation of these reports has
been received.

(c) Efforts are being made through our High
Commission in Dhaka to obtain relevant information.

Hindustan Shipyard Limited
2420. SHRI M.V.V.S. MURTHY :

Will the Minister of SURFACE TRANSPORT be pleased
to state :

(a) whether the Hindustan Shipyard Limited has been
offered for sale to foreign parties; and

(b) if so, the reasons thyerefor; and

(c) the details of the terms and conditions laid down
for the purpose?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
No, Sir.

(b) and (c) -Does not arise.

[Translation]
Purchase of Mirage by Pakistan

2421. DR. RAMESH CHAND TOMAR : Wiil the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether Pakistan intends to purchase the Mirage
combat aircrafts from France ;

(b) Whether the Union Government have conveyed
their concern to France in this regard; and

(c) Hf so, the details thereof and the reaction of France
thereto? N

THE MINISTER OF EXTERNAL AFFAIRS (SHRI!
PRNAB MUKHERJEE) : (a) Government have noted initial
reports about the acquisition by Pakistan of Mirage fighter
aircraft from France. The French authorities have not
confirmed any sale.

(b) and (¢) The French Government is aware of our
concerns.
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[English]
Purchase of F-16s By Taiwan

2422. SHRI SHRAVAN KUMAR PATEL : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether attention of the Government has been
drawn to the news-item captioned "Taiwan ready to buy
F-16s meant for Pakistan?" that appeared in the "The
Asian Age" dated July 4, 1995; and

(b) if so, the facts thereof;

(c) whether its implication for the security
environment in the sub-continent has been gone into; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRNAB MUKHERJEE) : (a) Yes. Sir.

(b) As per current information, the US Administration
is proposing to seek US Congressional approval for a

relaxation of the Pressier Amendment to permit the supply -

to Pakistan of US $ 368 million worth of military equipment
other than the F-16 aircraft which had been withheld
since October 1990 under the Pressler Amendment. The
US proposes to sell the F-16 aircraft to a third country and
reimburse the proceeds to Pakistan.

(c) and (d) The security situation of India remains
constantly under review, particularly in the light of
developments in the neighbourhood. Government will take
all necessary measures designed to cope with any threat
that may be posed to the security of the nation.

Strengthening of Surface Transport

2423. SHRI LAKSHMAN SINGH : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) whether the Government have formulated a new
policy to strenghthen surface transport:

(b) if so, the details thereof;

(c) it not, whether the Government propose to
formulate a new policy in this regard during the current
year, and

(d) whether the Union Government propose to
involve private investment in this sector?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a) to
(d) In conformity with the recent economic liberalisation,
the Surface Transport Sector has been opened up for
private sector investment to meet the growing needs of
expansion, technological upgradatioh and efficiency
improvement. The foreign investors are treated at par with
the indigenous pnvate investors subject to normal financial
Rules/Regulations like FERA. The selection of entrepreneur
will be based on a competitive bidding. Entrepreneur will
have freedom in project implementation. However, the
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Government will have to be satisfied with regard to
standards, specifications, safety of structures and
satisfactory operation and management. The fiscal
concessions to investors as approved by the Ministry of
Finance will be available.

Academic Activities of Foreign Foundations

2424. SHRI B.L. SHARMA PREM : Will the Minister
of EXTERNAL AFFAIRS be pleased to state :

(a) whether it has come to the notice of his Ministry
that some foreign Foundations are engaged in academic
activities in India with an aim to create a set of opinion
makers to highlight the dangers of nuclear proliferation in
the region;

(b) if so, the steps being taken by the Government
to counter such activities; and

(c) whether the Government propose to undertake a
detailed investigation into the activities of foreign
Foundations towards security studies?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) to (c) Government is aware
that foreign foundations undertake a number of activities
in India aimed at increasing interaction among Indian and
foreign nationals on issues of mutual interest. According
to the information available, these activities are undertaken
after obtaining requisite approvals from concerned
authorities and are in conformity with relevant rules and
guidelines.

Non-Molases Based Distilleries

2425. SHRIMATI CHANDRA PRABHA URS : Will the
Minister of FOOD PROCESSING INDUSTRIES be pleased
to state :

(a) whether the Government of Karnataka has
requested to discontinue the requirement of Central
licence for starting non-molasses based distilleries in the
State;

(b) it so, the reasons therefor,

(c) whether the Government of Karnataka has also
sought permission to allow Distilleries in the molasses
deficit States to shift from spirit-based manufacture and
use petro-chemicals and other inputs;

(d) if so, the details thereof;

(e) whether the Government of Karnataka has also
requested to bring down the excise duty on spirit from
20% to 10% and

(f) if so, the steps proposed to be taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI TARUN GAGOI):
(a) No, Sir.

(b) Does not arise.
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(c) No, Sir.
(d) Does not arise.
(e) No, Sir.
(f) Does not arise.
Indo-Pak Relations

2426. SHRI CHITTA BASU : Will the Minister of
EXTERNAL AFFAIRS be pleased to state :

(a) whether the Government have since evaluated
the basic reasons for the constant deterioration of Indo-
Pak relations;

(b) if so, the findings of the evaluation;

(c) the role, if any, of any outside powers in this
regard. and

(d) if so. the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) and (b) Pakistan's continued
support to terrorism and subversion directed against India,
its hostile anti-india propaganda ard its consistently
negative approach towards the resumption of bilateral
dalogue are the basic factors which impede any forward
movement in the bilateral relations between India and
Pakistan.

(c) and (d) Government are of the view that all
ditferences between India and Pakistan should be resolved
pilaterally and peacefully within the framework of the Simia
Agreement. There is no scope for any outside intervention
by any third party.

Government have, however, apprised the international
community of the true tacts regarding the situation in J&K,
including the extensive support, abetment and
encouragement extended by Pakistan to subversive and
terrorist activities. There is widespread appreciation of
India's position.

Autonomy of Ports

2427. SHRI LOKANATH CHOUDHARY : Wiil the

Minister of SURFACE TRANSPORT be pleased to state :

(a) whether the Government have constituted a
Commuttee to amend the Port Trust Act with a view to give
more autonomy and powers to the Port Trusts; and

{by f so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
No. Sir.

{b) Does not arse.
In-House Report of the Ministry
2428. SHRI HARI KISHORE SINGH :
SHRI ATAL BIHARI VAJPAYEE :

SHR! MANABENDRA SHAH :
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DR. LAXMINARAYAN PANDEYA :

MAJ. GEN. (RETD.) BHUWAN CHANDRA
KHANDURI

Will the Minister of EXTERNAL AFFAIRS be pieased
to state :

(a) whether his Ministry have received 'in-house’
report based on the questionnaire circulated among foreign
service officers for toning up the working of his Ministry
and foreign missions to meet challenges at the
international level;

(b) if so, the details thereof and the action taken on
the report if any:;

(c) whether the Government propose to lay the report
on the floor of the house, alongwith the relevant
memoranda of action; and

(d) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA) : (a) No, Sir.

(b) to (d) Does not arise.
US Immigration Laws

2429. SHRI S.S.R. RAJENDRA KUMAR : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether the Government are aware of the US
Government's decision to tighten the immigration laws :

(b) If so, whether Indian citizens visiting US for study,
research and employment purposes have been affected
due to this decision:

(c) if so, whether the Government propose to take/
have already taken any steps in this regard;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANANB MUKHERJEE) : (a) Yes, Sir.

(b) The new US regulations, which came into effect
on January 13, 1995, could have an adverse impact on
Indian professionals required to visit the US in connection
with the delivery of services, particularly in the field of
software.

(c) and (d) Government have conveyed India's
concern to the US Government at various levels. both in
India and the US. it has been emphasized that the new
rules will result in delays in the projects being undertaken
by Indian organizations who are working for US industry
under contract or in partnership. The matter is also under
discussion at the WTO since the US regulations are not
India-specific, but apply to skilled foreign professionals
generally. Government are carefully monitoring
developments in this regard and remain alert to
safeguarding Indian interests in this matter.

(e) Does not arise.
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[Translation]
Export / Import of Copper

2430. SHRI SURAJBHANU SOLANKI : Will the
Minister of MINES be pleased to state :

(a) the quantitiy of copper exported/imported during
each of the last three years;

(b) whether providing funds to the Hindustan Copper
Limited for expansion of Malajkhand mines and for
manufacturing a new copper smelter will reduce import;
and

(c) the steps being taken by the Union Government
to reduce import of copper?

THE MINISTER OF STATE OF THE MINISTRY OF

MINES (SHRI BALRAM SINGH YADAVA) : (a) India is a
net importer of copper. The value of copper imported
during the last 3 years is as under :

Year Value

(in Rs. crores)
1992-93 1001.06
1993-94 1228.83
1994-95 1015.20
(April-Nov.)

(b) and (c) Increased production of copper through
expansion of existing mines or increase in smelting
capacity would increase availability of indigenous copper.
These investments would be forthcoming only if the
concerned projects are financially viable. Their effect on
import of copper would depend on the relative advantage
of indigenously produced copper over imported copper.
With a view to increasing indigenous production of copper,
Government have liberalised Industrial Trade and Fiscal
Policies to enable indigenous industry to improve product
quality and competitiveness through measures like
upgradation of technology and import of better quality of
raw materials etc.

Hindi as Official Language in UN

2431. SHRI VIJOY KUMAR YADAV : Will the Minister
of EXTERNAL AFFAIRS be pleased to state :

(a) whether the United Nations Organisation have
recognised Hindi as one of its official languages :

(b) if so, the details thereof;

(c) if not, whether the Government are taking any
steps in this regard; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) No, Sir.

{b) Does not arise.

(c) and (d) The officiai languages of the United Nations
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are English, French, Spanish, Arabic, Russian and
Chinese. There is no proposal for any additional language
to be included as an official language of the United
Nations. The Govemment of India offer logistical facilities
to all members ot the Indian delegation, to make their
statements in Hindi, if they wish to do so, in the General
Assembly of the United Nations. Passive, on-the-spot
translation of these speeches delivered in Hindi is
arranged by the Government of India.

[English]
Steel Plants In Public and Private Sectors

2432. SHRI RATILAL VARMA : Will the Minister of
STEEL be pleased to state :

(a) the total number of small, medium and big steel
plants in public and private sectors in the country;

(b) the number out of them functioning in Gujarat
State;

(c) the number of licences issued during 1994-95
for the setting up of steel plants in the State;

(d) the number of applications for the grant of licence
pending with the Government; and

(e) the steps taken by the Government to clear these
applications?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI SONTOSH MOHAN DEV) : (a) There are
6 integrated steel plants and 2 special steel plants in
public sector. Besides these, there are 7 Electric Arc
Furnance units (EAF) in public/joint sector. In private sector
there is one integrated steel plant, 175 Electric Arc
Furnance Units and over 700 induction furnance units as
on 31-3-95.

(b) Besides a large number of induction furnance
units, 6 EAF units are located in the State of Gujarat out
of which 2 units are presently functioning.

(c) to (e) The iron & steel industry has been exempted
from the purview of compulsory licensing. An entrepreneur
wishing to set up an iron & steel unit does not require
approval of Govt. for Industrial licence unless the plant is
proposed to be located withing 25 kms from the periphery
of the standard urban area limits of a city having a
population of more than 10 lakhs as per 1991 census.
No application for grant of licence is pending with the
Government.

World Bank and ADB Aid to Power Projects

2433. SHRI RAMASHRAY PRASAD SINGH :
SHRI RAMESHWAR PATIDAR :

Will the Minister of POWER be pleased to state :

(a) whether any Power Grid corporation has been
introduced with the World Bank assistance in some of the
States during 1995-96;
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(b) if so, the names of the States and Union Territories
in which such projects have been introduced and the
benefits likely to be accrued therefrom;

(c) whether the Union Goyernment propose to set
up some moreprojects with the assistance of World Bank/
Asian Development Bank during 1996; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL):
(a) and (b) Yes, Sir. POWERGRID is implementing the
schemes of Unified Load Despatch & Communication
System for the Southern Region, Vindhyachal-Dhule 400
KV transmission line (Madhya Pradesh), Ramagundam-
Hyderabad 400 KV transmission line (Andhra Pradesh)
under the World Bank loan for "Power System
Development Project' amounting to US$ 350 million. The
Central transmission project and Rihand transmission
project (Uttar Pradesh) under this loan has already been
commissioned. POWERGRID is also constructing Bawana-
Jeypore line (Delhi/Rajasthan),400 KV Kishenpur-Moga
transmission line (J&K/Punjab), Nathpa-Jhakri Transmission
System (Himachal Pradesh/Haryana/Rajasthan) and
Unified Load Despatch & Communication System in the
Northern Region under the World Bank loan for “Northern
Region Transmission System" amounting to US$ 475
million. The above schemes are intended to meet the
requirements of evacuation of power from the various
generating stations/augmentation of the transmission
network as well as improving the reliability in power supply
and grid operations.

(c) and (d) An offer of loan of US$ 300 million from
ADB is under negotiation for the following projects :-

(i) Augmentation of transmission system in South
Assam, Mizoram and Tripura;

(ii) Kopili Stage-l Extension Transmission Project
(Assam);

(iii)  Kathalguri-Deomali 132 KV S/C transmission
line (Assam);

(iv)  Unified Load Despatch & Communication
Scheme for North Eastern Region (Headquarter
at Shillong/Meghalaya);

(v) Unchahar Transmission project (U.P.);

(vi)  Vindhyachal Stage-li transmission project
(Madhya Pradesh);

(vii)  Vizag (Jeypore-Gazuwaka) HVDC Back to Back
Project (Orissa/Andhra Pradesh); ‘

(viii) Kayamkulam Transmission Project (Kerala); '
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[English] -
Mahu-Chittaur-Nasirabad Route

2434. DR. LAXMINARAYAN PANDEYA : Will the
Minister of SURFACE TRANSPORT be pleased to state :

(a) whether the Mahu-Chittaur-Nasirabad Route
between Bombay and Delhi is narrow due to a large
number of industries and heavy traffic along this route;

(b) whether Bombay-Mahu and Nasirabad-Delhi
Road are National Highways and the remaining mid part
comes under Rajasthan and Madhya Pradesh;

(c) whether the State Government, private institutions
and industries have requested to include this mid part
(Nasirabad-Mahu) in the National Highway; and

(d) if so, the action taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
The Mahu-Chittaur-Nasirabad route is a part of State road
network and as such the responsibility for its development
lies with the State Govts. of Madhya Pradesh and
Rajasthan.

(b) Yes, Sir. However the stretch of 23 kms from
Nasirabad to Ajmer does not form part of National Highway.

(c) and (d) No such proposal has been received from
the State Governments of Madhya Pradesh and Rajasthan,
though various institutions have requested for inclusion of
Nasirabad-Mahu road as National Highway. However,
owing to meagre allocation of funds during the 8th Five
Year Plan, it is difficult to declare any new National Highway
at this stage.

Hot Food Points by Multinational Companies

2435. SHRI SARAT PATTANAYAK : Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to state:-

(a) Whether the Government have received
representations against permitting multinational companies
to set up hpt food points in the country; and

(b) ¥ so, the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI TARUN GOGOI):
(a) and (b) While no representation against permitting
foreign companies for setting up of hot food points has
been received, some representations against harmful
effects on health, evironment, etc. due to some foods
served by international companies operating quick service
restaurants have been received. Government have
approved proposals of M/s Pizza Hut, M/s KFC and M/s

’
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McDonalds for setting up and operating quick service
restaurants, some directly, some in joint-venture and some
through Indian franchisees in the country. These
restaurants propose to serve various types of food products
which inter-alia include pizza with vegetarian and non-
vegetarian toppings, potato products like french fries
mashed potato products. salads. milk products, burgers
with different types of fillings including vegetables, fish,
chicken etc. No authentic or scientific data regarding
harmful effect on health by the products to be sold in India
will be subject to Indian Laws. These companies will
source most of the raw-materials including meats of
animals and birds from the Indian producers/suppliers
and production and processing of these meats are subject
to the existing provision of the law of the country.

[Transliation]
Power Consumption and Supply in Northern Region

2436. SHR! GIRDHARI LAL BHARGAVA : Will the
Minister of POWER be pleased to state :

(a) whether P.H.D. Chamber of Commerce and
Industrial Federation has conducted any analysis in regard
to power consumption and its supply during 1995-96 in
the northem region;

(b) if so, the gap between power consumption and
supply in the States of northem region;

(c) whether States having widest gap between power
consumption and supply will be adversely affected as a
result thereof; and

(d) if so, the action Government propose to take to
tackie this problem? .

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL):
(a) Yes. Sir. The PH.D. Chamber of Commerce and
Industriat Federation has conducted a study in regard to
power supply position during 1995-96, Transmission &
Distribution losses, performance of thermal power stations
and capacity addition during 8th Plan in the states ot the
Northern Region.

(b) Anticipated power supply position in the states of
the Northern Region during 1995-96 is as per details
given below :-

(Figures in MU)

Name of the Require- Availa- Surplus (+)/ (%)
State/UT ment  bility  Deficit (-)

1 2 3 4 5

Chandigarh 775 775 0 0.0
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1 2 3 4 5
Delhi 13500 12903 597 4.4
Haryana 13100 11383 1717 13.
Himachal 1950 2479 +529 427"
Pradesh
Jammu & 4300 3445 -855 -19.9
Kashmir
Punjab 21000 20050 -950 -45
Rajasthan 18300 16195 -2150 -11.5
Uttar Pradesh 39500 37089 -2411 -6.1
Northern 112425 104319 -8106 7.2
Region

(c) It may be seen from the above that Himachal
Pradesh would be having surplus of energy whereas there
would be no energy shortage in Chandigarh. Delhi and
Punjab will face energy shortage less than 5% and energy
shortage in Uttar Pradesh is anticipated to be slightly
more than 6%. In rest of the states i.e. Haryana, Jammu
& Kashmir and Rajasthan gap between energy
requirement and availability is expected to be more than
10%. )

(d) To bridge the gap between requirement and
availability the energy is supplied from surplus system to

.. deficit system. Assistance is being received by Delhi,
*Haryana, Punjab and Rajasthan from Himachal Pradesh

as and when system conditions permit. Assistance is also
rendered from the unallocated output of Central sector
stations in Northern Region to the constituents depending
upon their seasonal requirement and demand in
agricultural sector.

Grand Trunk Road
2437. SHRI RAM PUJAN PATEL :
SHRI HARCHAND SINGH :

Will the Minister of SURFACE TRANSPORT be
pleased to state :

(a) whether the Government propose four laning of
Grand Trunk Road (G.T.Road) with a view to facilitate
smooth traffic movement;

(b) if so. the details thereof; and

{(c) the amount provided by the Government for the
maintenance and improvement of this road during each of
the last three years and the amount actually spent during
the period?
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THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
Yes, Sir.

(b) Some sections are already four lane for in progress
for four laning. The details of 4-laning proposed in Annual
Plan 1995-96 are as under :

Sl. Name of work Length Estimated Cost Remarks

No. in Kms. (Rs. in crore)

1. Km.398.75-444. 44 43 128.00 ADB-IlI
of Barwadda- Barakar
section NH-2

2. Km. 474-516 of 42 103.00 ADB-Ill

Raniganj-Panagarh

section NH-2

(c) The amounts are allocated State-wise and not
National Highway-wise. During the years 1992-93, 1993-
94 and 1994-95, amounts of about Rs. 187.10 crores, Rs.
220.80 crores and Rs. 302.56 crores, respectively, were
allocated to the concerned States of Punjab, Haryana,
Delhi, Uttar Pradesh, Bihar and West Bangal for the
development and maintenance of National Highways. The
allocations made have been utilised.

India's Sovereignty over Sikkim and Arunachal
Pradesh

2438. SHRI MOHAN SINGH (DEORIA) : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether China has accepted the sovereignty of
India over Sikkim and Arunachal Pradesh;

(b) if so, whether the Union Government have taken
any initiative with the Government of China that they
should stop depicting Sikkim and Arunachal Pradesh in
their maps; and

(c) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) The Chinese Vice-Premier
and Foreign Minister, responding to a question on China's
position on the accession of Sikkim to India, stated at a
press conference in New Delhi on 18th July 1994 that
presently, they were not saying that they were sticking to
the position taken by them in the 1970s, that China has
not made any specific change and that the two sides are
having dicussions.

The Chinese Government have claimed approximately
90,000 sq. kms of Indian terntory in the Eastern Sector of
the India-China boundary in Arunachal Pradesh.

(b) and (c) Sikkim and Arunachal Pradesh are States
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of the Indian Union and are integral parts of India. This
has been stated to the Chinese Government on several
occasions at Ministerial and Ambassadorial levels and by
Heads of Indian Delegations.

[English]
Meat/Poultry Processing
2439. SHRI SHANTARAM POTDUKHE :
SHRI PANKAJ CHOWDHARY :

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state :

(a) the details of modernisation and developmental
plans of the Government for meat and poultry processing;

(b) the financial assistance provided by the
Government to various organisations for training the
artisans and managers engaged in the plan schemes,
during last three years, State-wise; and

(c) the number of artisans and managers trained
during the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI TARUN GOGOI):
(a) Government has formulated and is operating various
schemes for modemisation and development of meat &
poultry processing industries which inter-alia include
providing assistance to State undertakings, joint-sector
units, assisted sector units, co-operative sector
organisations, district councils, etc. for setting up/upgrading
various type of meat and poultry processing projects. Some
schemes for modernisation upgradation of the existing
facilities are also in operation. Some of this Ministry's
schemes also envisage providing assistance for
infrastructure facilities like storage and transportation of
meat for export as well as for domestic marketing,
development of trained manpower, research and
development for the meat & poultry processing sector, etc.

(b) Financial assistance provided by this Ministry for
various organisations for training of artisans and managers
during the last 3 years are as under :

Manipur - Rs. 3.35 lakhs
Assam - Rs. 10.116 lakhs
Andhra Pradesh - Rs. 4.806 lakhs
Karnataka - Rs. 0.99 lakhs
Maharashtra - Rs. 3.518 lakhs
Bihar - Rs. 1.00 lakhs

(c) The total number of artisans and managers trained
during the last three years are 725.



47 Written Answers

[Translation]
Unauthorised Colonies

2440. SHR! SAJJAN KUMAR : Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to state:

(a) whether the Union Government had sought any
technical information from Delhi Government in regard to
unauthorised colonies erected prior to 1993;

(b) if so, the details of said technical information;

(c) whether this information was made available by
the State Government; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) and (b) A proposal was received from
‘the Govt. of National Capital Territory of Delhi for
regularisation of unauathorised colonies in Delhi in
existence as on 31.3.1993. The proposal was examined
in the Ministry and the following information/clarifications
were sought from Govt. of NCT of Delhi.

ALY

(i) Confirmation about total number of unauthorised
colonies which have come up during the period
1.7.1977 to 31.3.1993.

(ii) Location of these colonies and structures and
population involved therein.

(iii)  Position of electricity and water in these
colonies, indicating the details of the colonies
where water and electricity connections are
officially yet to be given.

(iv) Implication of the term ’regu’_fa{isation‘ i.e.
position about the number of fay out plans
implemented and to what extent relocation or
realignment of h.ouses took place.

(v)  Total demand raised on account of providing
common facilities like roads, drains, etc. and
how much has been recovered.

(vi)  Whether the structures in all these colonies,
both regularised till now and yet to be
regularised, have been assessed for property
tax, if so, whether the property tax has been
collected and the arrears of property tax from
these colonies.

(vii) Details of unauthorised colonies, which have
come up on government land/DDA land/
Municipal land.

(viii) Bottlenecks experienced in the implementation
of 1977 guidelines for regularisation of
unauthorised colonies.

(c) and (d) Part information as follows has been
received from Govt. of NCT of Delhi.
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(i) The estimated number of unauthorised colonies
is 1304. The population of these colonies is
reported to be between 10-15 lakhs. Out of
these Govt. of N.C.T. of Delhi have so far
confirmed existence of only 1071 colonies on
the proposed cut off date of regularisation.

(ii) As regards supply of electricity and water, Govt.
of NCT of Delhi have taken a decision to provide
water and electricity connections to all the
unauthorised colonies that existed as on
31.3.1993 subject to issue of No Objection
Certificate by the town planners. Upto
November, 1994 electricity was provided to 178
such colonies and work was in progress in 55
colonies. Water supply was also provided in
169 colonies and work was in progress in
another 5 colonies.

(i)  No re-alignment of the structures to a significant
extent has been possible and there will be
practical difficulties in undertaking large-scale
demolition of houses. They have therefore
suggested that the building bye-laws will have
to be relaxed to bring the construction within
the ambit of regularisation. Clarifications
regarding nature of relaxation has yet to be
received.

(iv)  The position of recovery of development charge
from the occupants of unauthorised regularised
colonies has not been satisfactory as reported
by Gowt. of NCT of Delhi. As reported against
an expenditure of Rs. 270 crores incurred by
M.C.D. on providing various services in such
colonies, only Rs. 1 crore has been recovered
so far. It is therefore proposed to recover
develoment charges in advance before the
colonies are regularised.

(v) Property tax is being levied on all land and
buildings in Delhi. However, the response
towards payment of property tax in these
colonies is very poor.

(vi)  Information about the number of structures in
each colony and the number of colonies which
have come up on public land is awaited from
Government of National Capital Territory of
Delhi.

[English]
Market Frozen Desserts
2441. SHRI ATAL BIHARI VAJPAYEE :
SHRI BASUDEB ACHARIA :

MAJ. GEN. (RETD.) BHUWAN CHANDRA
KHANDURI :

DR. LAXMINARAYAN PANDEYA :

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state :
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(a) whether the Government have received any
proposals from any multinational company to manutacture
and market frozen desserts in the country;

(b) whether the Government have given its approval
to any such proposal;

(c) if so, the details thereof;

(d) whether the production of frozen desserts would
not be covered in the category of ice-cream, the
manufacture of which is reserved for small scale units;
and

(e) if so, whether Government propose to review the
approval already granted to multinational companies for
manufacturing/marketing of frozen desserts?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI TARUN GOGOI):
(a) and (b) The manufacturing of milk products other than
those reserved for small scale industnies are delicensed
and companies registered in India including companies
with foreign equity holdings are to file only an Industrial
Entrepreneur Memorandum for setting up such projects.
One such company had filed an Industrial Entrepreneur
Memorandum for manufacturing of frozen desserts and
has implemented the same.

(c) to (e). Frozen Desserts have a different composition
than that of Ice-Cream.
[Translation]
Shipping Traffic
2442. SHRI RAM KRIPAL YADAV :
SHRI KASHIRAM RANA :

Will the Minister of SURFACE TRANSPORT be
pleased to state :

(a) whether the number of passengers in shipping
traffic is declining;

(b) if so, the reasons therefor; and

(c) the efforts made by the Govemment to increase
the number of passengers in the above traffic?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a) to
(c). Passenger traffic in shipping in india is mostly in the
coastal areas and between the mainland and the Andaman
& Nicobar Islands and Lakshadweep. The data of
passenger traffic for the last 3-4- years indicate tha!. but
for seasonal variations, there has been no reduction in
the passenger traffic.

[English)]
Financial Aid to States for FPI
2443. SHRI ANAND RATNA MAURYA.:
SHRI M.V.V.S. MURTHY :

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state :
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(a) whether the Government have sanctioned Rs.
1039 crores for various food processing projects in 7
North-eastern States;

(b) if so, whether the Government had provided
financial assistance for setting up 29 food processing
centres in the region for training small entrepreneurs in
rural and hilly areas;

(c) if so, details thereof;

(d) wnether the Government are considering to
provide assistance for food processing projects in the
Southern States also; and

(e) if so, the States selected for the purpose and
how many food processing projects are likely to be set up
in the Southern States?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI TARUN GOGOI):
(a) to (e). This Ministry has extended financial assistance
to the tune of Rs. 12.91 crores under its Plan schemes for
various proposals received from State Government
Organisations, cooperatives, voluntary organisations etc.
in the North-Eastern States between the years 1991-92 to
1994-95. These include proposals for setting up of 29
Food Processing Training Centres-16 in Assam, 2 in
Arunachal Pradesh, 7 in Mizoram, 2 in Nagaland and 2
in Tripura. The Ministry's Plan schemes are not State
specific and assistance is extended to the proposals
received from various States including Southern States.
Such assistance has already been extended for various
proposals received from 4 Southern States of Tamil Nadu,
Kerala, Karnataka and Andhra Pradesh. The Ministry has
a target of extending assistance for setting up 35 Food
Processing Training Centres, out of the total target of 250
such Centres throughout the country, in the four Southern
States during the Eighth Plan period and assistance till
date has been extended for setting of 15 such training
centres in four Southern States.

{Translaticn}
Per Capita Consumption of Power
2444, SHRI PHOOL CHAND VERMA :
SHRI RAJENDRA AGNIHFOTRI :
Will the Minister of POWER be pleased to state :

{a) the per capita annual power consumption in the
country as on 30th June, 1995 State-wise;

(b} the reasons for iess supply of power in Madhya
Pradesh and Uttar Pradesh as compared to their
requirement; and

(c) the steps taken or proposed to be taken by the
Union Government to augment the power supply in the
above states?



51 Written Answers AUGUST 21, 1995 Written Answers 52
THE MINISTER OF STATE IN THE MINISTRY OF '
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL): 1 2
(a) Statgwi;e per capita consumption of power Quring Madhya Pradesh 310
1993-94 is given in the attached statement. The figures
upto 30th June, 1995 have not been calculated so far. Maharashtra 459
(b) Power supply position in Madhya Pradesh and Goa 593
Uttar Pradesh during April-July, 1995 is as per details .
given below :- Daman & Diu 1182
(Figul’es in MU ne“ D & N.Haveli 1392
Madhya Pradesh Uttar Pradesh Total (Western Region) 437
Requirement 9150 13165 Andhra Pradesh 344
Availabitity 8670 11613 Karnataka 323
Shortage 480 1552 Kerala 217
% 5.2 11.2 Tamil Nadu 387
The main reasons for power shortage in Madhya Pondicherry 843
Pradesh and Uttar Pradesh is the unsatisfactory Lakshad 207
performance of some of their thermal power stations. akshadweep
(c) Various measures being taken to improve the Total (South Region) 335
availability of power in Madhya Pradesh and Uttar Pradesh .
. L d o : Bihar 125
include-maximising generation from existing generating
stations, implementation of Renovation and Modernisation Orissa 319
programme, reduction of Transmission & Distribution '
losses, effective load management and energy West Bengal 164
conservation measures, and assistance from neighboring DV.C
states and systems etc. whenevar feasible. e
STATEMENT A & N. Islands 168
Statewise annual per capita consumption of electricity Sikkim 116
during the year 1993-94
Total (East Region) 172
NAME OF STATE/UT PER CAPITA CONSUMPTION Assam 96
(KWH) Manipur 111
Meghalaya 135
1 2
Nagaland 68
Haryana 487
Tripura 60
Himachal Pradesh 217
Arunachal Pradesh 67
Jammu & Kashmir 197
Mizoram 101
Punjab 703
Total (North-East Region) 94
Rajasthan 254
Uttar Pradesh 186 Total (All India) 299"
Chandigarh 665
Delhi 779 Inspectorate for indian Missions
2445. SHRI ANANTRAO DESHMUKH : Will the
Total (North region) 288 Minister of EXTERNAL AFFAIRS be pleased to state :
Guijarat 590 (a) whether the Government propose to set up an



53  Wiritten Answers

inspectorate to conduct inspections of Indian Missions
abroad; and

(b) if so, the steps taken or proposed to be taken in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L.BHATIA) : (a) A process
of periodic inspection of Missions has been in existence.
There is no proposal to set up a separete Inspectorate.

(b) Does not arise.
Fare in DTC Buses

2446. SHRI JANARDAN MISRA : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) whether it is a fact that the Government have
fixed one rupee fare for five kilometers for buses plying
in Delhi under the Delhi Transport Corporation;

(b) if so, whether distance between Dhaula Kuan
and Central Secretariat is 5 Kms as has been written on
a sign board at Dhaula Kuan;

(c) if so, whether Government are charging Rupees
two as fare in DTC buses for the aforesaid destination;

(d) if so, the reasons therefor;

(e) whether the Govemment propose to take some
steps to remove such disparities; and

(f) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
Yes, Sir.

(b) As per the laid down route followed by majority
of DTC buses from Dhaula Kuan to Central Secretariat
i.e.Dhaula Kuan, Sardar Patel Marg, Willingdon Crescent,
RML Hostpital, Tal Katora Road, Central Secretariat, the
distance between Dhaula Kuan and Central Secretariat is
6.2 Kms.

(c) and (d) D.T.C is charging Rs. 2 since the distance
is more than 5 Kms. as stated against (b) above.

(e) and (f) Do not arise.
Payment of Principal Amount

2447. SHRI PRAJA KISHORE TRIPATHY : Will the
Minister of SURFACE TRANSPORT be pleased to state :

(a) whether the Government have not yet reimbursed
the principal and interest amount to the Government of
Orissa on the net assets of Paradip port transterred to it
by the Government of Orissa in the year 1965:

(b} whether it is true that his Ministry had agreed to
pay the principal amount of Rs. 11.93 crores in four equal
instalments w.e.f 1993-94; and
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(c) if so, the amount of principal and interest paid
back to the Government of Orissa as on date?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
and (b) In May, 1993 a decision was taken that the Paradip
Port Trust would repay to the Government of Orissa the
principal amount of Rs. 11.93 crores in four equal yearly
instalments with effect from 1993-94.

(c) The Paradip Port Trust has not paid any instaiment
to the Government of Orissa so far.

Construction of Tunnel At NH-4

2448. SHRI PRITHVIRAJ D. CHAVAN : Will the
Minister of SURFACE TRANSPORT be pleased to state :

(a) whether the Government have identified any
sections of the National Highway-4 for construction of
tunnel;

(b) if so, the details thereof;

(c) the length of the proposed tunne! alongwith the
estimated cost;

(d) the benefits likely to be accrued from this tunnel
alongwith the estimated annual savings in fuel;

(e) whether the Government have taken any decision
in regard to the implementation of the work with the help
of public or private sector; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHR! JAGDISH TYTLER) : (a) to
(c). Yes, Sir. It involves three tunnels in a length of about
2460 metres for the construction of additional two lane of
Pune-Satara Section of NH No. 4 in Maharashtra State.

(d) As the detailed project is yet to be formulated, it
is too early to quantify the benefits.

(e) No, Sir.
(f) Does not arise.
Fertilizer Industry in Gujarat
2449. DR K.D.JESWANT : Will the Minister of
CHEMICALS and FERTILIZERS be pleased to state :

(a) whether the production in fertiliser industry in
Gujarat is not in accordance with its production capacity;

(b) if so, the reasons therefor; and

(c) the steps taken to enhance its production
capacity?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILISERS. AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO FALEIRO) : (a) The
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major fertilizer units located in the State of Gujarat have
been operating at satisfactory levels of their poroduction
capacity.

(b) dose not arise.

(c) M/s IFFCO are currently implementing a project
at a cost of Rs.119 crores for expanding the capacity of
their ammonia-urea plant at Kalol.

[Translation]
Transportation of Fertilizers

2450. SHR! PREM CHAND RAM : Will the Minister
of Chemical and Fertilizers be pleased to state :

(a) whether various parts of the country are not
getting fertilizer according to their requirement;

(b} if so, whether Government have prepared any
policy for transportation of fertilizer ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILISERS, AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDQ FALEIRO) : (a) to (c)
The supply of urea, which is the only fertiliser under price,
distribution and movement controls, to various parts of the
country is in accordance with the allocations made under
the Essential Commodities Act (ECA) , 1955 and the
requirements of the Agriculture calendar. Temporary and
localised shortages are promptly met by rushing supplies
from alternative sources.

The despatches of urea from manufacturing units
and ports to various parts of the country are regulated in
accordance with a detailed movement plan. Impediments
in the movement of urea and other fertilisers, if any, are
removed through institutionalised arrangement for inter-
agency co-ordination.

The demand and supply of decontrolled fertilizers
depend on market forces.However, their availability in the
country is quite comfortable in relation to the current
demand.

[English]
Foreign Equity in Mining

2451. SHRI MANORANJAN BHAKTA : Will the
Minister of MINES be pleased to state :

(a) whether earlier foreign equity in mining
companies was limited to 40% for captive as well as
commercial mining;

(b) whether his Ministry have now proposed that
more than 50% foreign equity holding are not allowed in
Gold and diamond mining companies;
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(c) it so, the rationale behind this new move of the
Ministry;

(d) whether major foreign mining companies are
interested in exploring and mining for gold and diamond
in India; and

(e) if so, the Government's policy for the opening up
of the mining sector in foreign investment?

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHRI BALRAM SINGH YADAVA) : (a) Yes, Sir.

(b) to (e). Foreign companies have shown interest in
mining for gold and diamonds in India. The National Mineral
Policy, 1993 states that induction of foreign technoiogy
and foreign participation in exploration and mining for
high value and scarce minerals shall be pursued. Foreign
equity investment in joint ventures in mining promoted by
Indian Companies would be encouraged. While foreign
investment in equity would normally be limited to 50%,
this limitation would not apply to captive mines of any -
mineral processing industry.Enhanced equity holding can
also be considered on case to case basis.

Life Saving Drugs

2452. SHRI UPENDRA NATH VERMA : Will the
Minister of CHEMICAL AND FERTILIZERS be pleased to
state -

(a) whether life saving druge are manufactured in
India;

(b) if so, the value of these drugs manufactured
during the last three years and the value of such drugs
exported out of them;

(c) whether the import of life saving drugs is being
made more than the export and if so, the value of the drug
imported during the last three years;

(d) whether the manufacturing of indigenous
medicines has been increased and if so, whether these
drugs are being exported; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILISERS, AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO FALEIRO) : (a) to (e).
The information to the extent available is given below :
(Rupees in Crores)
Year : 1- - -
1.prodution
(a) Bulk Drugs 800.00 1150.00 1320.00

(b) Formulations  4800.00 6000.00 6900.00
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2. Exports 1231.30 1410.30 1781.40

3. Imports 807.00 1100.00 1440.00

Fruits and Vegetables

2453. SHRI HARIBHAI PATEL : Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to state
the details of the State Government organisation and
cooperative sector units working for the growth of fruits
and vegetable processing industries in Gujarat during the
year 1993-94.

THE MINSTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI TARUN GOGOI):
The Industries Commissioner, Government of Gujarat, has
been designated as the nodal agency for developing food
processing industries including fruits & vegetable
processing industries, in the State of Gujarat Agro
Industries Corporation, Gujarat Agro Foods Limited, and
Gujarat State Horticulture Department, in the Government
sector engaged in processing/developing of fruits and
vegetable industry.M/s. Sugam Dairy and M/s. Panelay
Audyogik Utpadak Sahakari Mandal in the Cooperative
sector and M/s. Enkay Taxo Foods in the Joint sector are
the other organisations engaged in processing of
vegetables.

N. L P. E. R.

2454. SHRI SHANKERSINH VAGHELA : Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state :

(a) whether the Government propose to set up the
National Institute of pharmaceutical Education sand
Research in the country;

(b) if so, the details and location thereof;

(c) whether the Government propose to set such
institute in Gujarat also;

(d) if so, the details thereof, and
(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILISERS, AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS,
AND MINISTER OF STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO FALEIRO) : (a) Yes,
Sir.

(b) The Institute is being set up at SAS Nagar (Mohali)-

adjoining Chandigarh. The Institute will provide for
education, training, instruction and research in various
branches of Pharmaceutical Sciences and technology and
allied disciplifes.

(c) No, Sir.
(d) Does not arise.
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(e) NIPER is expected to cater to the needs of the
entire country.

Subsidy on fertilizers

2455. SHRI PRATAPRAO B. BHONSLE : Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state :

(a) the amount of subsidy paid by the Government
on fertilizers during 1994-95, State-wise;

(b) whether any subsidy was also paid on non-
nitrogenous fertilizers; and

(c if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILISERS, AND MINISTER OF
STATE IN THE MINISTRY OF PARALIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO FALEIRO) : (a) to (c)
The subsidy on indigenously manufactured controlled
fertilizers is paid to the manufacturing units. However, a
statement of statewise payment of subsidy during 1994-
95 on the basis of the location of fertilizer units is funished
at statement-l. At present, only urea is covered under the
subsidy scheme. The subsidy payment of Rs. 4075 crores
made during 1994-95, however, included an amount of
Rs. 371.02 crores paid as subsidy on phosphatic fertilizers
tor periods prior to their decontrol.

Under the special concession scheme for
decontrolled fertilizers administered by the Department of
Agriculture & Cooperation, a special concession is
available on the sale of imported Muriate of Potash (MOP)
and indigenous Di-Ammonium Phosphate (DAP), complex
fertilizers and Single Superphosphate (SSP). Under the
scheme, payment is made to the manutacturers/importers
of decontrolled fertilizers on the certification of sales by
the States. State-wise break up of the special concession
paid to the manufacturers/importers is furnished at
Statement-1l.

STATEMENT-

State-wise break up of subsidy paid on controlled
fertilizers during 1994-95

S.NO. State Amount
(Rs. in crores)
1 2 3
1. Andhra Pradesh 434.00
2. Assam 21.44
3 Bihar 122.46
4 Goa 135.00
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1 2 3 1 2 3
5. Guijarat 673.00 14. Himachal Pradesh 44.70
6. Haryana 101.00 15. Jammu & Kashmir 33.74
7. Karnataka 105.00 16. Bihar 2054.93
8. Kerala 112.00 17. Orissa 398.91
9. Madhya Pradesh 167.00 18. West Bengal 3610.77
10. Maharashtra 350.00 19. Assam 151.49
11. Orissa 77.00 20. Tripura 48.71
12. Punjab 262.00 21. Meghalaya 8.76
13. Rajasthan 356.00 22. Sikkim 1.32
14. Tamil Nadu 362.00

TOTAL :  51401.56
15. Uttar Pradesh 776.00

[Translation]
16. West Bengal 19.00 .
Action Plan for Power Sector
TOTAL : 4075.00 2456. SHRI MOHAMMAD Ai! ASHRAF FATMI - Will
the Minister of POWER be pleased to state :
STATEMENT-H P

Statewise break up of special concession paid on sale
of decontrolled phosphatic and potassic fertilizers to
the farmers during 1994-95

(Rs.

in lakhs)

SILNO. Name of the State/ Total concession

Union Territory paid
1 2 3
1. Andhra Pradesh 7 7415.01
2. Karnataka 4440.63
3 Kerala 938.11
4. Tamil Nadu 5280.17
5. Pondicherry 93.33
6. Gujarat 2774 .47
7 Madhya Pradesh 2641 84
8. Maharashtra 6130.24
9. Rajasthan 1623.23
10. Goa 31.73
1. Haryana 2206.73
12 Punjab 3436.46
13. Uttar Pradesh 8036 28

(a) whether the Government have formulated any
action-plan to bring about improvement in the performance
of power sector;

(b) if so, the details thereof;
(c) the steps taken by the Government so far: and

(d) the manner in which the probiems of the eastern
and north eastern regions is likely to be solved through
this action plan?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL) :
(a) to (d). Action plan to improve performance of Powar
Sector and to achieve the set targets is drawn up annually.
The 1995-96 annual action plan envisaged, inter-alia,
achievement of PLF of 62% energy generation of 377.1
billion units, capacity addition of 2161.53 MW, construction
of 1898 Ckm. of 400 KV and 2115 circuit kilometer of 220
KV transmission lines, addition of sub-station capacity of
2835 MVA at 400 KV and 2535 MVA at 220 KV level etc.

The action plan includes capacity additton of 1174.3
MW in Eastern Region and 124.48 MW in the North-
Eastern Region which would increase availability of power
in these States.

Reconstruction of National Highways in Madhya
Pradesh

2457. SHRI SHIVRAJ SINGH CHAUHAN : Will the
Minister of SURFACE TRANSPORT be pleased to state
the amount sought by the Government of Madhya Pradesh
tor the maintenance and reconstruction of National
Highways and the amound sanctioned by the Government
for the purpose during each of the last three years?



61 Written Answers

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : The
overall allocations made to the State Governments for
development and maintenance of National Highways are
normally about 50 to 60% of requirements. The amounts
allocated to the Government of Madhya Pradesh on
development and maintenance of National Highways
during the last three years are as follows :-

(Rs. in lakhs)

Year Development Maintenance
1992-93 1915.00 1213.25
1993-94 1678.00 1316.28
1994-95 2347.39 1696.01

Rating Training Establishment

2458. SHRI K. MURALEE DHARAN : Will the Minister
of SURFACE TRANSPORT be pleased to state :

(a) whether the Government are aware of the delays
in regard to starting Rating Training Establishment
sanctioned at Kozhikode, Kerala;

(b) it so. the reasons for delay in starting the
Establishments:

(c) whether the Government propose to provide more
funds towards the land acquisition for the purpose; and

(d)  so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDIGH TYTLER) : (a)
and (b) Yes, Sir. The Government of Kerala were expected
to aliot land free of cost or at nominal rates. The State
Government have since indicated that they would not be
in a position to provide free/subsidised land in view of the
financial constraints.

(c) and (d).The total cost of land involved is
approximately Rs. 30 lakhs. The Government of India
expects the State Government to provide land free of cost
or at nominal rate for the prupose and necessary budget
provision exists only for building of the Institute duting the
current financial year.

[Translation]
Thermal Power Project of Maharashtra

2459. SHRI DATTA MEGHE : Will the Minister of
POWER be pleased to state :

(a) whether any thermal power project is on the
verge of closure in Maharashtra;

(b) it so. the reasons therefor. and

(c) the corrective steps being taken by the
Government to ensure that thus project is not discontinued
and the details In this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL) :
(a) No running thermal power project of Maharashtra State
Electricity Board is on the verge of closure.

(b) and (c). Do not arise.
Availability of Life Saving Drugs

2460. DR. AMRIT LAL KALIAL PATEL : Will the
MINISTER OF CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether Union Government have formulated any
scheme to ensure the availability of life saving drugs in
the country:

(b) if so, the details thereof; and

(c) the names of the medicines which are included
in this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILISERS., AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO FALEIRO) : (a) to (c)
Abundant availability of essential medicines at reasonable
prices is one of the major objectives of the Drug Policy.
In order to meet these objectives, the Government in the
"Modifications in Drug Policy. 1986" has taken various
measures like removing hurdles relating to industrial
licensing, allowing foreign equity participation upto 51%
simplifying the pricing mechanism etc.

Fund Allocated to D.S.F and FPI

2461. SHRI KUNJEE LAL : Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(@) whether the funds allocated under the schemes
to provids assistance for deep sea fishing and food
processing industries have not been utilised at all during
the year 1993-94 and 1994-95; and

(b) if so. the details thereof: and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHR! TARUN GOGOl)
(a) and (b) No. Sir. The total Plan fund utilisation under
various Plan schemes for development of tood processing
industries which inter alia include assistance for deep sea
fishing for the yeas 1993-94 and 1994-95 were Rs.38.52
crores and Rs. 29.74 crores respectively and utilisation of
Plan funds under various fishery schemes other that Fishery
Survey of India for the year 1993-94 and 1994-95 was
Rs.375.96 lakhs and Rs.151.00 lakhs respectively.

[English]
Power supply in Kerala

2462. SHRI M. RAMANNA RA| : Will the Minister of
POWER be pleased to state :
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(a) the annual requirement of electricity in Kerala;
(b) the quantity available at present; and

(c) the immediate steps proposed to be taken to
overcome the shortage of power in Kerala?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CHIMANBHAI| PATEL):
(a) During the year 1994-95, the energy requirement of
Kerala was 8902 Million Units.

(b) During the period April - July 1995, the energy
requirement in Kerala was 3525 Million Units against
which the availability was 3083 Million Units, which
represents a shortage of 12.5%.

(c) In order to increase the availability of power in
Kerala various measures being taken include-maximising
the generation from existing generating stations, reduction
in Transmission & Distribution losses, effective load
management and energy conservation measures,
assistance from neighbouring state/system whenever
feasible.

Abduction of Indian Fishermen by Seamen of Sri
Lanka

2463. DR. (SHRIMATI) K.S. SOUNDARAM : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether Sri Lankan seamen intruded in to the
Indian territorial waters in Indian Ocean and abducted
about 75 Indian fishermen recently;

(b) whether these fishermen have been kept in Sri
Lankan Jails;

(c) if so, the steps being taken by the Government
tor their early release; and

(d) the steps proposed to be taken by the
Government to prevent recurrence of such incidents in
future?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) No, Sir.

(b) to (d). Does not arise.
Assistance for Public Transport in Gujarat

2464. SHRI DILEEP BHAI SANGHANI : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state :

(a) whether the Government have given any financial
assistance for development of various modes of public
transport for urban areas of Gujarat State;

(b) if so, the details of the assistance provided to the
State so far;

(c) whether any international agencies have offered
to help finance the public transport system in the State;
and

(d) it so, the details thereof ?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) to (d) No, Sir. Government of India has
not received any proposal from the Government of Gujarat
for extending any financial assistance for the development
of various modes of public transport in the urban areas of
the State of Gujarat. There are also no offers from any
international agency to help finance public transport
system in Gujarat.

Schemes for Disposal of Sewage

2465. SHRI VIJAY NAVAL PATIL : Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to state:

(a) whether the Government have formulated
schemes for sewage disposal in major cities;

(b) if so, the details thereof alongwith the review of
the progress made during the last three years, State-wise;
and

(c) the funds made available for execution of those
projects State-wise?

THE MINISER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI
P.K.THUNGON) : (a) There is no Centrally Sponsored
Scheme for Sewage disposal in major cities.

(b} and (c) Question does no arise.
World Bank Experts for Overhaul in Power Sector
2466. SHRI BOLLA BULL! RAMAIAH :
SHRI R. SURENDER REDDY :
Will the Minister of POWER be pleased to state :

(a) whether in view of the controversy over Enron,
Government are considering to make efforts to revive
again all the power projects in the interest of the country;

(b) whether the Government in consultation with the
State Government have formulated or proposing to
formulate a concrete policy for power projects in India;
and

(c) if so, the time by which the decision is likely to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL) :
(a) to (c). Since the private power projects are being set
up by the Independent Power Producers after entering
into agreements with the State Electricity Boards/State
Governments, review of any such project is, therefore,
within the reaim of the State Governments.

The Government had framed a comprehensive private
power policy in October, 1991 after consultation with the
State Governments and issued necessary notification
thereafter. The policy/notification have been amended from
time to time, whenever the need has been felt and we will
continue to do so.
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Bifurcation of FPI

2467. SHRI S.M. LALJAN BASHA : Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether the Government have any proposal to
bifurcate the food processing industry:

(b) whether it is also a fact that fishing sector is to
be handed over to a separate Ministry; and

(¢) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI TARUN GOGOI):
(a) There is no proposal to bifurcate the Ministry of Food
Processing Industries.

(b) No, Sir.
(c) Does not arise.
National Highway No. 44

2468. SHRI BASUDEB ACHARIA : Will the Minister
of SURFACE TRANSPORT be pleased to state :

(a) whether the Government have received a
memorandum from a delegation of Tripura in regard.to
retension of National Highway No.44 from Agartala to
Sabroom; and

(b) if so, the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
Yes, Sir.

(b) Due to meagre allocation of funds for National
Highways, it is not possible to include any new road in
the National Highway grid, inciuding extension of National
Highway No.44 from Agartala to Sabroom in Tripura.

Passport Office for Sikkim

2469. SHRIMATI DIL KUMARI BHANDARI : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether there is no Passport Office in the State
of Sikkim;

(b) whether the Government are aware of the fact
that people from Sikkim have to go to Calcutta for obtaining
passports;

(c) whether the Government are also aware of the
distance involved in the jourmey from Sikkim to Calcutta
and also the language/communication problem for the
people of Sikkim;

(d) if so, whether the Government have any proposal
to help the people of Sikkim by way of opening a Passport
Office in the State;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA) : (a) to (f).
Passport sevices to the applicants from the state of Sikkim
are rendered by the Regional Passport Office, Calcutta.
Opening of new passport offices is based on certain
parameters. Standing Committee of Parliament have
recommended that passport offices be located as centrally
as possible in contiguous blocks/wards/districts/states
which on an average generate 50,000 applications per
year. Applications received from the applicants from the
state of Sikkim during the last three years averaged around
100 p.a. only. The Regional Passport Office Calcutta is
adequately equipped for servicing the applicants from the
state of Sikkim.

Chinese Rejection of Selling of Missiles of Pak

2470. PROF. M. KAMSON : Will the Minister of
EXTERNAL AFFAIRS be pleased to state :

(a) whether attention of the Government has been
drawn to certain reports indicating that Chinese Foreign
Ministry had maintained that China had not sold medium
range ballistic missiles to Pakistan;

(b) it so, details thereof;

(c) whether the Government propose to take every
care while issuing any statement at an international forum
on this issue; and

(d) if so, details thereof and if not, reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) Yes, Sir.

(b) A spokesman of the Chinese Ministery of Foreign
Affairs, in a statement made on 3rd July, 1995, rejected as
“groundless” the report that China had sold medium-range
ballistic missiles to Pakistan..

(c) and (d) The Government have taken note of the
statement made by the spokesman of the Chinese Ministry
of Foreign Affairs. Government are also aware of other
reports regarding the supply by China of certain categories
of ballistic missiles to Pakistan. Government's concems
regarding Chinese supply of sophisticated weapons,
including missiles, to Pakistan have been conveyed to the
Chinese Government. Government take into account all
the available information while taking a position on such
issues.

Minerals in Rajasthan and Maharashtra
2471. SHRIMATI VASUNDHARA RAJE :
SHRI ANNA JOSHI :
Will the Minister of MINES be pleased to state :

(a) whether some foreign companies are keen to
explore base metals, copper, zinc and some other metals
in Rajashthan and Maharashtra;

(b) if so, the detail of those companies; and



67 Written Answers

(c) the steps taken by those companies to explore
the base metals and other minerals in the above States?

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHRI BALRAM SINGH YADAV) : (a) to (c). While
some foreign companies have shown interest to explore
minerals in Rajasthan and Maharashtra, the Central
Government does not maintain a record of proposals made
by private companies to the respective State Governments
or monitor the progress of these projects.

Compensation to Kuwait Returnees

2472. PROF. PJ. KURIEN : Will the Minister of
EXTERNAL AFFAIRS be pleased to refer to the reply
given to Unstarred Question No.4779 dated 8th May, 1995
and state :

(a) the total amount of compensation due to indians
as per the assessment of the UNCC;

(b) whether UNCC has informed the Government
the reasons for enormous delay in disbursing the
compensation;

(c) if so, the details thereof; and

(d) the steps taken by the Government so far in
realising the compensation?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA) : (a) Indian
claims for an asserted balue of US $ 3.5 billion have been
lodged with the UNCC. Since the UNCC is currently
examining small individual claims only, it is not possible
to indicate the total compensation payable to the Indian
claimants as per assessment of UNCC.

(b) Yes, Sir.

(c) Non-payment of awarded claims has been
attributed by the UNCC to lack of sufficient resources in
the Compensation Fund.

(d) The Indian Government through its representatives
has conveyed its concemn at the delay in settiement of
claims to the Goveming Council of the UNCC.

v Anti-India Propaganda by Pak

2473. SHRI KRISHAN DUTT SULTANPURI : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) the fora in which Pakistan indulged in anti-India
propaganda during the last six months, forum-wise; and

(b) the measures taken by the Government to counter
such ant-India propaganda?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI SALMAN KHURSHID) : (a)
Pakistan has sought to indulge in anti~india propaganda
at various international fora. During the last six months,
meeting of the U.N. Human Rights Commission in Geneva,
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courrently being held in Gerfeva and the SAARC Summit
are some prime examples where it indulged in anti-India
propaganda. .

(b) Government of India, at international fora and at
the bilateral level, have apprised the world community
about the reality of the situation in India and the false and
malicious anti-India propaganda beihg indulged in by
Pakistan and the need for the world community to impress
upon Pakistan the need to desist from such activities and
from its sponsorship of terrorism in India.

[Transiation]
Allocation of Sites for Petrol Pumps

2474. SHRI MANJAY LAL : Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to state:

(a) whether the Government have formulated any
policy to provide some reservation in allotment of
commercial plots and land for petrol pumps for ex-
servicemen and Scheduled Castes/Scheduled Tribes
applicants;

(b) whether any inquiry has been made regarding
violation in this regard;

(c) the number of applicants belonging to Ex-
Servicemen, freedom-fighter Scheduled Caste, Scheduled
Tribe and handicapped and general categories who have .
been allotted land for petrol pumps in Delhi and Haryana
during the last three years and the number of applications
lying pending for years; and

(d) the time ‘by which the pending cases will be
disposed of?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) There is no policy to provide reservation
in allotment of plot/land for petrol pumps for Ex-servicemen
and scheduled castes/scheduled tribes applicants.

(b) Does not arise.

(c) The particulars for Delhi for 1993, 1994 and 1995
are as under :

Catagory land allotted  Applications
pending

Exiservicemen 2 3
Freedom Fighter ‘1 1

- Scheduled Caste : 1 11
Scheduled Tribe - .-
Handicapped 1 4

" General 22 56
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Allotment of land for petrol pumps in Haryana is
concern of the State Government.

(d) As and when the sites are available, the pending
cases will be disposes of.

Exchange of Pows with Pak

2475. SHRI SURESHANAND SWAMI : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) the number of the indian prisoners of war died
in Pakistani jails during the last three years; ang

(b) the number of prisoners of war exchanged
between two countries during each of the last three years?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) and (b) According to available
information, 54 missing Indian defence personnel are
believed to be in custody in Pakistan. Pakistan, however,
maintains that there are no Indian defence personnel in
its custody.

Government have repeatedly taken up with the
Government of Pakistan the question of their release and
repatriation to India. These efforts countinue.

Government have not feceived any reports of the
deaths of the Indian defence personnel in Pak custody.

No prisoners of war have been exchanged between
the two countries in the last three years.

[English]
Overhead Tramway Proposal for Dethi

2476. SHRI R. SURENDER REDDY : Will the Minister '

of SURFACE TRANSPORT be pleased to state :

(a) whether the Delhi's planners have recently
mooted a proposal of providing an overhead tramway to
meet the ever-increasing rush of commuters and growing
traffic problems in the Capital:

(b) it s0, the details thereof indicating the expenditure
involved in the aforesaid proposal if, fructified:

(c) whether the Government have or propose to
ascertain the opinions of the environmentalists, eminent
town planners, Ministry of Environment and Forests and
other concerned Ministeries etc. in regard to feasibility,
economics, viability etc. of the aforesaid proposat:

(d) if so, the details thereof; and

(e) the present status of the overhead tramway
proposal for Delhi?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER,) : (a)
Yes, Sir.

(b) In consultation with the Govemment of National
Capital Territory of Delhi, the Goverment has decided 4o
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provide high speed tram system, on 9 corridors of Delhi.
The High Speed Tram System in Detlhi is estimated to cost
Rs. 17.60 crores per Km. at 1994 prices.

(c) and (d) Various Ministries/Departments have been
associated for in principle formulation of the project. The
project is o B.O.T. basis. After detailed engineering is
completed by the bidder, the plan will again be sent to the
Ministry/Department concerned for concurrence/clearance/
information if required.

(e) The scrutiny/evaluation of bids is in progress. It
is expected that the system will be operative in 3-4 years.

Out of Turn Allotment of Government
Accommodation

2477. SHRI RAJNATH SONKAR SHASTRI :
SHRI JEEWAN SHARMA ;
SHR! GEORGE FERNANDES :
SHRI RAM PRASAD SINGH :
SHRI SURENDBRA PAL PATHAK :
DR. MUMTAZ ANSARI :
SHRI BRAHMANAND MANDAL :
SHRI DEVI BUX SINGH :
SHRI R. SURENDER REDDY :

Will the Minister of URBAN. AFFAIRS AND
EMPLOYMENT be pleased to state :

(a) whether the Supreme Court has indicted and
charged her Ministery of rampant out of turn allotment of
Government houses in arbitrary manner pushing out the
genuinely needy employees;

(b) if so, the action Government propose to take on
the orders of the court;

(c) the details of the orders of the Supreme Court
and the action taken on publishing the names of the
persons in illegal occupation of Government houses, issue
of show cause notice to them,the details of the persons to
whom higher class accommodation has been given, with
reasons efc;

(d) whether her Ministry has also been invoived in
the allotment of shops on out of turn basis on licence fee
only without following the laid down procedure as has
been brought out in the “Jansatta" of July 19, 1995; and

(e) if so, the reasons for flouting the laid down
procedures and the corrective action Government propose
to take in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI PK.
THUNGON) : (a) to (c). The Supreme Court while hearing

. public interest litigation WP(C) : 585/94 has ordered :
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(i) Individual notices, be issued to all the

unauthorised occupants to show cause why :

they be not ejected from the Government
premises. The notices be issued within two
weeks.

(ii) A public notice giving the names of persons
and necessary particulars should also be
published in two English daily news papers
and two vernacular news papers published
from Delhi on 3 consecutive days.

(i)  No out of turn allotment shall be made by the
Ministry till further orders except on genuine
medical grounds, such as the Government
employee suffering from TB or Cancer. No other
category shall be given out of turn allotment till
further orders.

(iv) No new allotment year should be announced
until the present target date is finished and the
quarters are allotted to all those who are waiting
for last more than 20 years. '

(v) To supply list of all those allotments where the
sanction was given in advance and allotments
made later on and also file a list of all those
allottees who have been allotted quarters of
higher category than their entitlement.

(vi)  The Ministry may suggest ways and means by
which waiting period can be reduced to less
than 5 years.

The directions at (i) and (ii) have been complied with
and all out of trun allotments except as mentioned at (iii)
above has been stopped. An affidavit is being filed
before the Supreme Court with regard to paras (iv) to (vi).

(d) and (e) No waiting list for allotment of commercial
premises viz shops/stalls etc. is maintained. Hence the
question of allotment of shops/stalls on out of tum basis
does not arise. These shops/stalls were built during 1982-
83, were lying vacant. Since efforts to dispose off the
shops/stalls through auction had failed, these shops/stalls
have been assessed on economic licence fee. It has
been decided to dispose off the remaining vacant shops/
stalls through open tender.

[Translation]

Travel Restrictions on Visit to Kailash and
Manasarovar

2478. SHRI SURENDRA PAL PATHAK : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether the Goverment propose to hold talks
with China in regard to lifting of travel restrictions on visit
to Kailash and Manasarovar so as to restore the position
as was in 1962 in this regard;

(b) if so, the details thereof; and

(c) it not, the reasons therefor?
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) to (c). In terms of the India-
China Agreement of 1954 on Trade and Intercourse
between the Tibet Region of China and India, pilgrims
from India were visiting Kailash and Manasarovar in
accordance with custom. The pilgrimage, which was
disrupted in 1960s and 1970s, was resumed in 1981 as
a result of a bilateral agreement between India and China.
At present, it is being conducted through the Lipulekh
Pass. It is Government's constant endeavour to improve
the facilites for Indian pilgrims. Government have also
suggested additional routes for couducting the pilgrimage
so as to improve access for our pilgrims. These matters
are presently under discussion with the Chinese
Govermnment. ‘

|
|
Complaints from (#erman Company

2479. SHRI INDRAJIT éUPTA : Will the Minister of
EXTERNAL AFFAIRS be pleased to refer to the reply
given to Unsts iestion No. 7629 dated 29-5-95 and
state :

[English]

(a) whether the foreign company had made two
specific points which the Himachal Pradesh State Industrial
Development Corporation has not been replying;

(b) whether Government have been apprised by the
Indian Mission about these two specific questions asked
by the foreign company; and .

(c) if so, the details thereof? 1

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) No, Sir.

(b) Does not arise.
(c) Does not arise.
MOU with Malayscia

2480. DR. K.V.R. CHOWDARY : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) whether the Union Government have approved
proposals in regard to signing of MoUs with Malaysia for
the development of National Highways and Port
infrastructure;

tbX if so, the details thereof; and

{c) the time by which the MoUs are likely to be
signed?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
Yes, Sir.

(b) The proposals envisage assistance from Malaysia
in the development and implementation of Super National
Highways and Port projects.
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(c) The MOQU in respect of National Highways
Projects has already been signed. The MOU in respect of
Port projects is yet to be signed.

Container Facility at Paradip Port

2481. SHRI GOPI NATH GAJAPATHI : Will the Minister
of SURFACE TRANSPORT be pleased to state :

(a) whether there is a severe scarcity of containers
at Paradip Port in Orissa;

(b) if so, the reasons therefor;

(c) whether the shortage of containers has adversely
affected the export at the port particularly prawn and other
fishes; and

(d) if so, the steps taken to ensure the supply of
adequate number of containars at the port?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
The Paradip Port does not handle any container and
hence the question of “Scarcity of containers” at this Port
does not arise.

(b) to (d). Do not arise.

Financial Agreements with European Economic
Community

2483. SHRI DHARMANNA MONDAYYA SADUL : Will
the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether financial agreements for development of
minor irrigation projects in Orissa and saline land
reclamation in Maharashtra have been signed with
European Economic Community in the recent past;

(b) if so, the details thereof; and
{c) the total funds involved in these Projects?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) Yes, Sir.

(b) In July 1995, under the EC Development
Cooperation, two projects. "Minor Irrigation Projects” in
+Qrissa and “Saline Land Reclamation Project” in
Maharashtra were signed.

The total project cost of the Orissa Minor Irrigation
Project is. 12.7 million ECU out of which 10.7 million ECU
is EC assistance. The project aims at rehabilitating minor
irigation schemes and establishing water distributions,
operation and maintenance managed by local” farmers.
The project also emphasizes on farm development so as
to improve small farm productivity and iricrease job
opportunities.It is targetted to benefit 23,000 farming
families.

. The total cost of the Saline Land Reclamation Project
“in Maharashtra is 18.1 million ECU, of which EU assistance
is 12.7 milion ECU. Under the project, saline land in
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coastal areas will be reclaimed for agricultural production
and in order to preserve the mangrove eco system.It will
benefit the poor farming and fishing communities and
strengthen local participation in planning, operation and
maintenance. The project is targetted to assist 66,000
households through rehabilitation and productivity
programmes.

(c) The total funds involved in these projects are
ECU 30.8 million.

[Transiation]

Ferry Service at Cochin Harbour Port

2484. SHRI MULLAPPALLY RAMCHANDRAN : Wiil
the Minister of SURFACE TRANSPORT be pleased to
state :

(a) whether any warnings about the dangers involved
in over loaded ferry service at cochin Harbour/Port have
been received by the Government; and

(b) if so, the steps taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
No, Sir.

(b) Does not arise.

[Translation]

Mission Prengises

2485. SHR! SUSHIL CHANDRA VARMA : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) the number of countries where Indian Missions
have been set up;

(b) the number of Mission functioning in rented
premises;

(c) the average expenditure incurred on rent for
these premises every year; and

(d) the names of the countries where India is likely
to build its own embassy premises in near future?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA) : (a) The
Government of India has set up resident Missions in 109
countries.

(b) 55 missions are functioning in rented premises.

(c) The infofmation is being collected and will be laid
on the Table of the House.

(d) .Premises to house the Indian Mission or to
supplement existing accommodation are to be built shortly
in the following countries;
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-

Saudi Arabia
Russian Federation
Uzbekistan
Bangladesh

Qatar

United Arab Emirates
Nepal

Belajyus

Ukraine

China

© @ N O o s e

-
- O

Oman
12. Brazil
13. Poland
14. Germany
15. Nigeria
Indians Stranded in Saudi Arabia
2486. SHRI PARAS RAM BHARDWAJ :
SHRI MANIKRAO HODLYA GAVIT :
SHRI MULLAPPALLY RAMCHANDRAN :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether attention of the Government has been
drawn to the newsitem captioned “300 Indians stranded
in Saudi Arabia" appeared in the 'The Hindustan Times"
dated July 28, 1995;

(b) "7 so, the fact of the matter reported therein; and

(c) the steps being taken by the Government to help
these Indians?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFARIS (SHRI R.L. BHATIA) : (a) Yes, Sir.
A Saudi national Mr. Ibrahim Al Faisal brought some Indian
workers on forged visas. The exact number of these
workers is not known. Mr. Faisal was arrested by the
Saudi authorities and put in jail. He was released on
bail. Fearing punishment he committed suicide by setting
himself on fire.

(b) and (c) Eighty one Indian workers had approached
our Mission in Jeddah for help. The Mission immediately
intervened and took up the matter with the concerned
Saudi authorities. Out of these 81 workers, thred expressed
their desire to go back to India, while 78 workers are
trying to change their sponsorship. Two of these workers
are without proper job; all others are gainfully employed.
The Mission is in touch with the concerned Saudi
authorities to find a solution to their problem.
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[English]
Indira-Mujib Agreement, 1972

2487. SHRI K. PRADHANI : Will the Minister of
EXTERNAL AFFAIRS be pleased to state :

(a) the salient features of Indira-Mujib Agreement of
1972 for lasting peace between India and Bangladesh;

(b) whether there was ény agreement on provisional
settlement of Chakma and and Hazing refugees in
Arunachal Pradesh; and

(c) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) The salient features of the
Treaty of Friendship, Cooperation and Peace between
India and Pangladesh of March19, 1972 popularly known
as the Indira-Mujib Agreement are profhotion of lasting
peace and friendship, reaffirmation of faith in non-alignment
and peaceful co-existence, determination to maintain
regular contact on matter of mutual interest and
development of cooperation in the economic, scientific,
technical and cultural fields.

(b) No, Sir.
(c) Does not arise.
Expansion of UN Security Council

2488. SHRI MOHAN RAWALE : Will the Minister of
EXTERNAL AFFAIRS be pleased to state ;

(a) whether the US has rejected India's call to
expand the exclusive five permanent member UN Security
Council;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) India along with several
other countries took the initiative in co-sponsoring the
resolution entitled "Question of equitable representation
on and increase in the mumbership of the Security
Council", which was adopted by consensus by the General
Assembly in 1992. In pursuance of this resolution, an
open-ended working group has been set up by the Un
General Assembly, which is continuing discussions on the
subject. A growing number of countries, including USA,
have supported expansion of permanent members category
of the Un Security Council. Candidacy of specific countries
is not being discussed at the moment in the working
group. '

(b) and (c) Question does not arise.
Visit of Leadérs from US

2489. SHRI D. VENKATESWARA RAO : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :
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(a) whether US Secretary of State for South Asian
. Affairs and Defence Secretary of Ys have jointly visited
India during the month of January, 1995;

(b) whether they had also visited Pakistan;

(c) if so, whether any concrete efforts were made by
India, US and Pakistan to reach an amicable settlement
on outstanding issues; and

(d) if so, te what extent US has succeeded in
reducing the tension between the two countries?

] THE MINISTER OF EXTERNAL AFFAIRS (SHRI

PRANAB MUKHERJEE) : (a) The US Secertary of Defence
‘and the Assistant Secretary of State for South Asia affairs
visited India in January, 1995.

(b) Yes, Sir.

(c) The US Defence Secertary's visit was in pursuance
of the decision during PM's .visit to the USA in 1994 to
expand Indo-US defence cooperation as part of our overall
bilateral relationship and to sign an Agreed Minute on
Indo-US defence relations.

The US Defence Secretary's visit to Pakistan was in
the context of US-Pakistan bilateral relations.

Settlement of outstanding India-Pakistan issued was
not on the agenda of the US Defence Secretary's visit to
India.

(d) Does not arise.
US Arms Sales to India

2490. SHRI SULTAN®SALAHUDDIN OWAISI : Will
the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the US has adopted a policy of limiting
conventional arms sales to India in view of the present
state of its relations with Pakistan;

(b) whether it'was disclosed by Defence Technology
Security Administration in an article in the Joint Forces
Quarterly;

(c) whether US seeks to limit conventional arms
transfer to South Asia;

(d) whether this is applicable both for Pakistan and
India or to India alone; and

(e) if so, the reaction of the Government there to?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) The United States has no
offical policy of limiting conventional arms sales to India.

(b) An article published in the Autumn/Winter 1994-
95 of the Joint Force Quarterly, a professional military
journal of the US Defence Technology Security
Administration had stated, iner alia, that "the United States
also seeks to limit conventional arms transfers to South
Asia, where both India and Pakistan are considered friendly
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nations". The Defence Technology Segurity Administration
Office has clarified that the views expressed in the article
referred to, as also other articles published in the Joint
Force Quarterly, are those of the author and not official US
Government's position.

(¢) and (d) The United States position is that it does
not seek to base its relationships with countries of South
Asia on arms transfers.

(e) Indian purchases of US military equipment have
been very modest over the years. Government also does
not envisage a major arms transfer relationship with the
US in the future.

Ganga Water Sharing with Bangladesh

2491. SHRI GEORGE FERNANDES : Will the Minister
of EXTERNAL AFFAIRS be pleased to state :

(a) whether Bangladesh has proposed to involve
Nepal in working out a solution to the water dispute about
Ganga water sharing; and

(b) if so, the reaction of the Government thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) and (b) Yes, Sir. Bangladesh
since 1978, has been proposing to trilateralise the river
waters issue by suggesting construction of storage dams
in Nepal. Government is committed to arriving at an
equitable, long-term and comprehensive arrangement on
water sharing with Bangladesh through bilateral
discussions.

Defence Budget of Pakistan
2492. SHRI SHRAVAN KUMAR PATEL : Will the

* Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether the Government's attention has been
drawn to reports that Pakistan has hiked its defence budget
by 15%over last year provision by providing for Rs.334
billions defence expenditure in its budget for 1995-96;

(b) if so, what percentage of the total Pak budget
does it constitute; and

(¢) what is the Government's reaction to such a rise
in defence expenditure by Pakistan in the context of peace-
perspective in this sub-continent?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) and (b) Government are
aware of the allocation of Pak Rs. 115.25 billion for
defence in the Pakistani budget for the year 1995-96.
This amount constitutes over 34% of the current
expenditure in the Pakistani budget and is a 15% increase
over the previous year.

(c) Government have noted Pakistan's high level of
defence spending and are of the view that this is not in
the interest of peace and development in the region.

Government constantly monitor all developments
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having a bearing on national security and take necessary
measures to safeguard it.

Talks with China on DF-31 Missile
2493. SHRI NAWAL KISHORE RAI :
SHRI GUMAN MAL LODHA :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the Government have directly held any
talks with China in regard to its successful firing test of
DF-31 milliles which is having a strike range of about
8000 kms; and

(b) if so, when and the reaction of China in this
regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) and (b) It has been reported
that China tested the Dong Feng-31 (DF-31) iCBM which
has a strike range of 8000 kms. The launch has not
been contfirmed officially.

Government have made known to the Chinese side
some of our security concerns. Our views on disarmament
and vertical proliferation of nuclear weapons, including
those in our neighbourhood, have also been made known.
However, there has been no discussion, so far , on DF-
31 ICBM. nn

Shortage of Paraxylene

2494. SHRI LAKSHMAN SINGH : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state :

(a) whether there is any worldwide shortage of
Paraxylene, a raw material of DMT/PTA production;

(b) the curren prices at which Paraxylene is being
imported by Indian DMT and PTA producers;

(c) whether there is a severe shortfall in availability
of Paraxylene in India and if so, the details thereof;

(d) whether any Indian Company is exporting
Paraxylene; and

(e) if so, the reasons for permitting such exports
from India in the face of severe shortage in india?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILISERS, AND MINISTER OF
STATE IN MINISTRY OF PARLIAMENTARY AFFAIRS AND
MINISTER OF STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO FALEIRO) : (a) To the
extent information is available paraxylene as a raw
matenat for the manutacture of DMT/PTA is in short supply
globatily.

(b) The prices at which Paraxylene has been recently
imported range between US $ 1550MT to US § 1745/MT
off
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(c) Yes, Sir. There is shorffall in the availability of
Paraxylene in India. In the year 1994-95, the shortfall was
to the extent fo about 20%. During the current year the
shortall is expected to be higher.

(d) Yes, Sir. Recently, a small quantity of Paraxyiene
was exported by Indian Petrochemicals Corporation Ltd.

(e} As per the current Import-Export Policy, there is
no restriction on imports as well as exports of paraxylene.

[Translation]
Coastal Navigation

2495. SHRI ARJUN SINGH YADAYV : Will the Minister
of SURFACE TRANSPORT be pleased to state :

(a) whether the share of coastal transpor is very
less despite benefits of coastal navigation and the
availability of means of international transport in the
country;

(b) if so, the reasons therefor; and

(c) the efforts made by the Government so far to
make maximum use of the coastal navigation in transport?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTER) : (a)
and (b) There has been a steady incgease in the growth
of Coastal Shipping and from 1.1.1985 to 30.6.1995, 120
vesssels were added to the Coastal Shipping tonnage
with a net tonnage of 3,30,666 GRT. The tonnage position
as on 1.7.1995 is 280 vessels with 6,86,202 GRT. However,
the main problems being faced by Coastal Shipping
Industry are : i) inadequate berthing facilities at minor
ports, ii) enormous documentation involved in Port
clearance, iii) absence of exemption from custom duty for
import of spare parts for coastal vessels, iv) absence of
concession in bunker costs as available to foreign going
ships, v) competition offered particularly by Railways which
enjoys an implicit subsidy on certain commodities, etc.

(c) Government have relaxed age norms for
acquisition of second hand coastal vessels and Section
412 of the Merchant Shipping Act has been deleted giving
freedom to Coastal vessels to fix freight rates.

Procedures involved in the acquisition of vessels
have also been relaxed.

Assistance to Construct Houses of EWS/LIG in
Gujarat

2496. SHRI! RATILAL VARMA : Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to state:

(a) the number of EWS (Economically Weaker
Section)/LIG houses constructed in Gujarat State, district-
wise during 1994-95 and 1995-96 till date;

(b) the agencies entrusted with the implementation
of these schemes under 20-point programme; and
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(c) the assistance given by the Union Government
both as grants and loans for this purpose during the
above period?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHR! PK.
THUNGON) : (a) The total-number of houses constructed
for EWS (Economically Weaker Section) and LIG (Low
Income Group) under 20-point programme during 1994-
95 & 1995-96 (upto April,96) in Gujarat are as follows :

EWS -
LIG -

44867 units
2300 units

(b) and (c) Housing being a State subject, all the
schemes are being implemented by the State
Governments/UTs according to their needs and priorities.
The HUDCO provides loans for construction of EWS and
LIG houses under the composite Housing Scheme. During
1994-95, and amount of Rs. 37.17 crores and during
1995-96 (upto 31.7.95) an amount of Rs. 4.10 crores has
been released by HUDCO.

[Translation]

Out of Turn Allotment of Government
Accommodation

2497. SHRI KHELAN RAM JANGDE : Wil the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state :

(a) whether the number of Government flats allotted
on out-of-turn basis is more than the regular allotment
during the past few years;

(b) if so, the details thereof;

(c) whether inquiry has been conducted into all the
cases of allotment on out-of-turn basis and on personal
consideration;

(d) if so, the outcome thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHR! P.K.
THUNGON) : (a) and (b) The number of quarters allotted
in turn (regular basis) and on out-of-turn basis during the
last 3 years is as below :

Year In turn Qut-of-turn
1992 4562 2256

1993 3335 2057

1994 3145 2811

(c) No, Sir.

(d) Does not arise in view of (c) above

(e) The out-of-turn allotments have been sanctioned
by the competent authority.
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[English]
Foreign Fishing Vessels

2498. SHRI SARAT PATTANAYAK : Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether Government propose to set up special
tribunal to deal with -defaulter foreign fishing vessels;

(b) if so, the details thereof:-and
(c) if not, the reasons theretor?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHR! TARUN GOGOI):
(a) No, Sir.

(b) Does not arise.

(c) The Maritime Zones of India (Regulation of Fishing
by Foreign Vessels) Act, 1981 is in force to effectively
check unauthorised fishing by foreign vessels in the Indian
Exclusive Economic Zone.

[Translation]
World Bank Aided National Highways

2499. SHRI RAJENDRA KUMAR SHARMA : Will
the Minister of SURFACE TRANSPORT be pleased to
state the total length of National Highways in kilometer
constructed in the country with the assistance of World
Bank during the last year and target fixed for the current
year?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER,) : The
details of length of National Highways constructed (four-
laning) under World Bank loan assistance are as under:

State Length constructed Length targetted to
during 1994-95 be constructed
during 1995-96

Haryana 17.8 km. 25 km. wearing
course only

Punjab 10 km. -

Tamil Nadu 39.2 km. -

Further works of four-laning of stretches of National
Highways in the States of Haryana, Punjab and Orissa
have been awarded recently and are in progress. The first
sections of these stretches are likely to be completed
during 1996-97.

Persons of indian Origin

2500. DR. P.R. GANGWAR : Will the Minister of
EXTERNAL AFFAIRS be pleased to state :

(a) whether the persons of Indian origin are treated
as second class citizens in some countries;
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(b) if so, the names of such countries; and

(c) the fresh efforts being made by the Government

to restore their democratic rights?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA) : (a) As per
available information no such complaints have been
recevid.

(b) and (c) Does not arise.
[English]
Planning Commission Aid to Power Projects

2501. SHRI SOMJIBHAI DAMOR : Will the Minister
of POWER be pleased to state :

(a) the details of amount sanctioned by the Planning
Commission to the new power projects during the last
three years;

(b) the actual amount spent on those power projects
during the period, particularly in Gujarat, project-wise; and

(c) the details of provision 'made by Planning
Commission for new power projects to be taken up during
the next three years, State-wise and particularly in the
State of Gujarat?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT|I URMILABEN PATEL) : (a) The
approved outlay for new power projects for the year 1992-
93, 1993-94 and 1994-95 were Rs. 1139.18 crores, Rs
1352.52 crores and Rs. 1176.26 crores respectively.

(b) The projectwise details of approved outlay and
actual expenditure for new schemes for the State of Gujarat
are as follows :

(Rs. in Crores)
Year Name of the Project Approved Actual
Outlay expenditure

1992-93 Gujarat coastal TPS 27.31 NIL

1993-94 Gandhar CCGT 15.00 NIL
Gujarat coastal TPS 1.00

1994-95 Gandhar CCGT 40.00 15.00

Gujarat coastal TPS 2.50 (anticipated)

(c) Outlays for new power projects are provided by
the Planning Commission on a year to year basis.

[English]
Reference of Kashnir in G-7 Meeting

2502. SHRI S.S.R. RAJENDRA KUMAR : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether the Government are aware that in the
recently held G-7 meeting at Halifax, Canada, the
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participating countries made a reference to Kashmir issue;
(b) if so, the contents of the reference;

(c) whether the Government have protested to G-7
countries in this regard; and

(d) if so, the reaction thereof, country-wise?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) and (b) Yes, Sir. The reference
to Kashmir appears as part of para 26 in the Chairman's
Statement of G-7 Summit held in Halifax, canada (June
15-17, 1995). The relevant sentence reads as: "We are
concerned about the potential for conflict in Kashmir and
urge all parties to pursue a peaceful settlement.”

(c) and (d) The Government have taken up the matter
with the G-7 countries and apprised them of our position
that there can be no role for any third party in J&K. The
concerned countries have indicated that they appreciate
India's position and do not favour multilateralisation of the
issue

[Translation]
Demolition of Jhuggies

2503. SHRI SAJJAN KUMAR : Will the Minister of
URBAN AFFAIRS & EMPLOYMENT be pleased to state:

(a) whether jhuggies were demolished or removed
in violation of the decision that no jhuggie, erected prior
to 1990, will be demblished or removed without providing
alternative site;

(b) whether a committee was constituted under the
Chairmanship of the State Minister for Urban Development
to consider the matter in regard to providing alternative
site to these jhuggie dwellers; and

(c) if sa, the report thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) to (c). In a meeting of the Consultative
Committee attached to this Ministry held in 1994, the
issue of eviction of a large number of slum dwellers without
being provided alternative plots under the relevant plan
scheme in operation in Delhi was raised. It was inter-alia
suggested that a Committee be constituted to look into
these cases. Accordingly a Committee was constituted
under the Chairmanship of Minister of State for Urban
Development (now Urban Affairs & Employment). The
Committee is yet to submit its report to the Government.

[English]
Ban on Movement of Containers

2504. SHRI ANNA JOSHI : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) whether movement of containers at Jawaharlal
Nehru Port has been banned during the current year,
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(b) if so, the details and reasons therefor;
(c) the time for which the ban remained in force;

{d) the aderse effect of this ban on export and
exporters in term of quantum and earnings; and

(e) the steps taken by the Government to avoid such
uneconomical situation in future?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHR! JAGDISH TYTLER) : (a)
No ban has been imposed by the Jawaharlal Nehru Port
Trust on the movement of containers at this Port.

(b) to (e). Do not arise.
Chromite Ore Deposit in Orissa

2505. DR. KRUPAS INDHU BHOI : Will the Minister
of MINES be pleased to state :

(a) the detailssof the chromite ore deposit areas in
Orissa;

(b) the present estimated chromite ore reserves in
those areas;

(c) whether the chromite mines have been given on
lease to private and public sector; and

(d) if so, the detailed position as on June 30,1995?

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHRI BALRAM SINGH YADAVA) : (a) to (d). The
information is being collected and will be laid on the
Table of the House.

[Translation]
Regional Passport Office, Ahmedabad

2506. SHRI. CHHITUBHAI GAMIT : Will the Minister
of EXTERNAL AFFAIRS be pleased to state :

(a) the number of applications recevied and number
of passports issued by the passport office at Ahmedabad
during each of the last three years;

(b) the time generally taken in issuing a passpor;

(c) whether complaints have been recevied from the
Members of Parliament, organisations and the applicants
in regard to delay in issue of passport;

(a) the number of applications received and number
of passports issued by the passport office at Ahmedabad
" during each of the three years;

(d) if so, the details thereof and action taken thereon.

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA) : (a) The total
number of applications received and passports issued by
Regional Passport Office, Ahmedabad during the last three
years is as follows:
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1992 1993 1994
Application received 1,33,283 1,11,325 98,948

Passport issued 1,25,321 1,24,080 1,60,000

(b) Regional Passport Office, Ahmedabad takes about
7-8 weeks to issue a fresh passpon.

(c) and (d) Some complaints have been received
from Members of Parliament, applicants and various
organisations with regard to delay in issue of passports.
Appropriate action has been taken for disposal of these
complaints.

(e) Government have and shall continue to take steps
to streamline the working of Passport Offices and issue
passports expeditiously, such as augmentation of staff
strengh, upgradation of office facilities including
computerisation, review of systems and procedures in
orders to avoid delays, regular inspections of passport
offices and follow-up action.

[English]
Compressed Natural Gas System

2507 : SHRI ANAND RATNA MAURYA : Will the
Minister of SURFACE TRANSPORT be pleased to state :

(a) whether the Government propose to refit its fleet
of cars to run on Compressed Natural Gas;

(b) if so, whether the Ministry has signed a MOU with
some companies for supply of equipment;

(c) if so, the time frame fixed for this conversion
project; and

(d) the steps being taken by the Government to
remove the technical problems in completion of this
project?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT(SHRI JAGDISH TYTLER) : (a)
Yes, Sir.

(b) to (d). No MOU has been signed but the company,
with whom the conversion kits are available for fitment in
Ambassador Cars, has been asked to undertake the work
of conversion. As per the plan drawn up for this purpose,
about 200 vehicies of 38 different Departments are
proposed to be converted. Initially, the conversion wiil be
done at the rate of 2 vehicles per day. No technical problem
is anticipated at this stage.

PM's Inauguration of SAARC Conterence of
Speakers

2508. SHRI M.V.V.S. MURTHY : Will the Minister of
EXTERNAL AFFAIRS be pleased to state :

(a) whether the Prime Minister inaugurated SAARC
Conference of Speakers and Parliamentarians in New
Delhi recently; and
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(b) if so, the salient features of the suggestions given
by the Prime Minister at the Conference?

THE MINISTER OF EXTERNAL AFFAIRS(SHRI
PRANAB MUKHERJEE) : (a) Yes, Sir.

(b) The salient features of the suggestions given by
the Prime Minister are summarized below;

(i) The First Conference of the Association of
SAARC Speakers and Parliamentarians should set in
motion a new trend of developing popular links in the
region.

(ii) Inthe context of the vast resources and potentials
in the-countries of the region and the need to derive
benefit through collective action, PM stressed that it is for
the people's representatives to harness the richest of
resources through a cooperative and fruitful effort.

(iii) While referring to SAARC cooperation in the area
of poverty eradication, Pm stated that the focus of a direct
attack on poverty and for improvement in the quality of life
of vulnerable sections of our societies, gives SAARC a
special relevance to our commom goals which we should
promote energetically, because they also reflect the
foremost concems and priorities of our Parliamentarians.

(iv) PM referred to the notable progress made in
several sectors of cooperation during the first decade of
SAARC and suggested that the achievements of the
second decade should surpass those of the first decade.
In this context the Parliamentarians carry special influence
and responsibility in realising this vision.

Peace Efforts in Erstwhile Yugosiavia

2509. SHRI PRITHVIRAJ D. CHAVAN : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether the Government are playing/or planning
to play a major role in the peace efforts in the region of
the erstwhile Yugoslavia; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI SALMAN KHURSHEED) : (a)
and (b) Government of India have consistently called for
a political settiement in former Yugoslavia. It firmly believes
that the pursuit of military solutions is futile and self-
defeating and that only a solution which is just, fair,
equitable and broadly acceptable to all the parties
concerned can endure on the ground. Government of
India have been supportive of the efforts of the United
Nations and the Contact Group to find a negotiated political
solution.

Integrated Rural Energy Progamme

2510. DR. K.D. JESWANI : Will the Minister of POWER
be pleased to state :

(a) whether any kind of work has been carried out
in Gujarat under the Integrated Rural Energy programme;
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(b) if so, the details thereof; and

(c) the expenditure incurred thereon during each of
the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! URMILABEN CHIMANBHAI PATEL) :
(a) and (b) According to the information obtained from the
Ministry of Non-conventional Energy Sources, the
Integrated Rural Energy Programme (IREP) has so far
been extended to 22 blocks in the State of Gujarat. Under
this programme, various energy devices are promoted in
the selected IREP blocks.

(c) Funds sanctioned by the Government of India
during the last 3 years under the Centrally Sponsored
Scheme of IREP are given below :-

1992-93 Rs.46.66 lakhs
1993-94 Rs.51.68 lakhs
1994-95 Rs.11.70 lakhs

Mineral Production in Goa

2511. SHRI HARISH NARAYAN PRABHU ZANTYE :
Will the Minister of MINES be pleased to state :

(a) the total quantity of mineral production in Goa
during the last three years, year-wise and value thereof,
mineral-wise,

(b) the new mining projects taken up for execution
and the salient features thereof; and

(c) the total revenue generated for the State and
Union Government as a result of mining operations in
Goa? .

THE MINISTER OF STATE OF MINISTRY OF MINES
(SHRI BALRAM SINGH YADAVA) : (a) to (c). The
information is being collected and will be laid on the
Table of the House.

[Translation]
Foreign Investment in Indian Mines

2512. SHRI UPENDRA NATH VERMA : Will the
Minister of MINES be pleased to state :

(a) the number of foreign investors which have made
investment in Indian mines sector so far after adoption of
liberalised economic policy by the Government; and

(b) the details and the impact thereof on the domestic
investors?

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHRI BALRAM SINGH YADAVA) : (a) and (b) The
information is being collected and will be laid on the Table
of the House.
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[English]
New Urban Development Schemes of Gujarat
2513. SHRI SHANKERSINH VAGHELA
DR. AMRIT LAL KALIDAS :
SHRI! DILEEP BHAI SANGHANI :

Will the Minister of URBAN AFFAIRS AND
EMPLOYMENT be pleased to state :

(a) whether the Government of Gujarat has submitted
any new urban development schemes during the current
financial year;

(b) if so, the details thereof;, and

(c) the progress made so far in the existing urban
development schemes of the State?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS & EMPLOYMENT(SHRI P.K. THUNGON):
(a) No, Sir.

(b) Does not arise.

(c) From 1979-80 till date, 43 towns of Guijarat State
have been covered under the Centrally Sponsored Scheme
of Integrated Development of Small and Medium Towns
and Central assistance amounting to Rs.13.10 crores
released. Upto December, 1994 the State Government
has reported an expenditure of Rs.17.38 crores. The
schemes covered include Markets and shopping
complexes, roads, drainage works, sites and services,
bus stands and other infrastructure facilities.

[Translation]
Gas-based Fertilizer Plants

2514. SHRI DATTA MEGHE : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state :

(a) whether the Government have recevied
proposals to set up new gas-based fertilizer plants in
Maharashtra;

(b) if so, the details thereof, and

(c) the time by which these proposals are likely to
be approved?

THE MINISTER OF STATE IN THE ‘MINISTRY OF
CHEMICALS AND FERTILISERS, AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO FALEIRO) : (a) As per
the Industrial Policy Statement issued by the Government
on 24th July, 1991, no industrial licence is required for
setting up a fertilizer plant. The Government has not
received any proposal from its public/cooperative sector
undertakings for setting up a new gas-based fertilizer
plant in Maharashtra.
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(b) and (c) Do not arise.
Renovation of indian Missions

2515. DR. AMRIT LAL KALIDAS : Will the Minister of
EXTERNAL AFFAIRS be pleased to state : i

(a) the average expenditure being incurred in a year
for the renovation of residences of Heads of Indian
Missions and Posts abroad;

(b) whether this expenditure exceeds the budgeted
allocation for this purpose; and

(c) if so, the details for the last three years in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA) : (a) to (¢). The
information is being collected from Missions and Posts
abroad and will be laid on the Table of the House.
[English]

Intimidation of indians in U.K.

2516. SHRI B.L. SHARMA PREM : Will the Minister
of EXTERNAL AFFAIRS be pleased to state :

(a) whether it has come to the notice of the
Government that certain fundamentalist and racist groups
like Hizb-ul-Tahrir are involved in intimidation action
against Indians in UK; and

(b) if so, the details thereof and the steps taken/
being taken by the Government in the matter?

THE MINISTER OF EXTERNAL AFFAIRS (SHR!
PRANAB MUKHERJEE) : (a) No, Sir. Though Government
is aware of the existence of a radical Islamic Group in UK
called Hizb-ul-Tahrir, there have been no specific reports
of harassment of Indians in the UK by its supporters.

(b) Does not arise.
Quality of Roads
2517. SHRIMATI MAHENDRA KUMARI :
SHRI AMAR PAL SINGH :

Will the Minister of SURFACE TRANSPORT be pleased
to state :

(a) whether the quality of roads in the country is of
international standards;

(b) if so, whether the Central Road Research Institute
has taken steps to further improve the quality of roads in
the country;

(c) if so, the details thereof; and
(d) if not. the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
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SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
No, Sir.

(b) to (d). The Central Road Research Institute has
been undertaking research on new materials and
techniques for improving the quality of roads under
Research & Development schemes sponsored by the
Ministry.

[Translation]
Quota for Nepalese Students

2518. SHRI SURYA NARAYAN YADAV : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether the Union Government propose to
increase the quota of Nepal in Engineering and Medical
Colleges in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA) : (a) The
allocation of seats for foreign students desiring admission
in institutions of higher learning in India is done by the
Ministry of Health in the case of Medicine, and Ministry of
Human Resource Development in the case of Engineering.
Medical seats have been decreasing over the years. The
matter has been taken up with the Ministry of Health for
an increase in the number of seats for foreign students.
It extra seats are made available, the quota for all
beneficiary countries, including Nepal, would be increased.

(b) Does not arise.

[English]
Bilateral Relations with Myanmar
2519. SHRI CHITTA BASU :
SHRI RAM VILAS PASWAN :
SHRI SRIKANTA JENA :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the Government have since taken any
initiative to strengthen bilateral relations with Myanmar
including trade relations since withdrawal of restriction of
movement of opposition leader Mrs. Anug San Suu Kyi by
the Government of Myanmar; -

(b) if so, the details thereof and the results achieved
so for;

(c) whether the Government propose to resume
economic aid to that country and to adopt constructive
engagement by building roads on both sides of the
borders;

(d) if so, the details thereof;
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(e) whether the Government propose to obtain the
support of Myanmar to fight insurgen€y in the border.
areas;

(f) if so, the details thereof; and

(g) the steps being taken to encourage Myanmar
students to pursue studies in India

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) and (b) India continues to
work towards maintaining stable and cooperative relations
between the two countries. We have welcomed the release
of Daw Aung San Suu Aki.

(c) and (d) A proposal for construction of roads in
Myanmar aimed at developing the areas contiguous to
the India border is also under consideration of Government
of India.

(e) and (f) Government of India has sought the
Cooperation of the Government of Myanmar in countering
insurgency in the North East areas.

(g) Government is providing assistance in Training
the Myanmar candidates in various fields under ITEC and
also providing facilities of admission to various courses in
India.

Regional Passport Office, Hyderabad

2520. PROF. UMMAREDDY VENKATESWARLU : Will
the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether there is a huge backlog of Passport
applications in the Regional Passport Office in Hyderabad,;

(b) if so, the details thereof as on date;

(c) whether a special drive is proposed to be
undertaken to clear the backlog of applications; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI R.L. BHATIA) : (a) and (b)
The total number of passport applications pending in
Passport Office, Hyderabad has been reduced which as
on 30.6.1995 was 21,713 compared to 27,541 on
30.6.1994.

(c) and (d) Government have and shall continue to
take steps to streamline the working of Passport Offices
and issue passporis expeditiously, such as augmentation
of staff strength, upgradation of office facilities including
computerisation, review of systems and procedures in
order to reduce delays, regular inspections of passport
offices and follow-up action.

India Habitat Centre

2521. SHRI S.M. LALJAN BASHA : Will the Minister
of URBAN AFFAIRS & EMPLOYMENT be pleased to state:

(a) the original concept behind India Habitat Centre,
New Delhi;
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(b) if so, the details thereof;

(c) whether the original concept has been adhered
to;

(d) whether there is wide divergence between
original concept and the final outcome; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS & EMPLOYMENT (SHRI PK. THUNGON):
(a) to (e). India Habitat Centre is registered as a Society
under the Societies Registration Act and is an autonomous
organisation which is not in receipt of public funds or
grants. The Centre has bean set up with the objective of
developing an integrated physical environment in which
various professions and institutions dealing with the
different facets of Habitat and Habitat related
environmental issues would function, interact and
endeavour to resolve Habitat related problems in a
coordinated manner, membership to the Centre is decided
by a Special Committee considering the above criteria.

Sick Fertilizer Units

2522. SHRI BOLLA BULLI RAMAIAH : Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state :

(a) whether four fertilizer units were shut down in
the last week of June, 1995 and some more units are on
the verge of closure;

(b) if so, the details thereof?
(c) the main reasons for their closure?

(d) whether the Government propose to extend
assistance for the revival of these units; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN MINISTRY OF
CHEMICALS AND FERTILISERS, AND MINISTER OF
STATE IN MINISTRY OF PARLIAMENTARY AFFAIRS AND
MINISTER OF STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO FALEIRO) : (a) to (c).
The three operating units of Fertilizer Corporation of India
Ltd. (FCl), namely, Sindri, Ramagundam and Talcher; and
the Barauni unit of Hindustan Fertilizer Corporation
Ltd.(HFC), were under shut down during the last week of
June, 95 for undertaking annual turn around jobs. The
production at Durgapur unit had to be temporarily
suspended during this period due to equipment
breakdown. Prgduction has been resumed ip Sindri and
Talcher units of FC| and plant start up activities are in
progress at Ramagundam unit of FCI and Barauni unit of
HCF. -

Gorakhpur unit of FC| has been closed since 10.6.90
following an accident in the plant.
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(d) to (e) In order to enable FCI and HFC to sustain
production of fertilizers at ;their operating units, Government
has agreed to provide additional non-plan budgetary
support of Rs.231.50 crores over and above the budgeted
ameunt of Rs.50.50 crores for the current financial year.

The Government has recently approved, in principle,
the revival packages for FCl and HFC which envisage
revamp of Sindri, Ramagundam and Talcher units of FCI;
and Barauni, Durgapur and Namrup units of HFC. Since
revamp of Gorakhpur unit of FC! and Haldia project of
HFC was not found economically viable, it has been
decided to consider the option of attracting private capital
for their rehabilitation. The revival packages would entail
fresh investment of Rs.2201.13 crores (Rs.1736.29 crores
for FCI and Rs.464.93 crores for HFC), apart from capital
restructuring and other financial reliefs to these
undertakings.Arrangements for funding the revival
packages have not been tied up so far. The implementation
of the revival packages is contigent on tying up of funding
arrangements and approval of the same by the Board for
Industrial and Financial Reconstruction (BIFR), which is a
quasi-judicial authority.

Coca Cola
2523. SHRI GURUDAS KAMAT :
SHRIMAT| KRISHNENDRA KAUR (DEEPA) :

Will the Minister of FOOD PROCESSING INDUSTRIES
be pleased to state :

(a) the details of the manufacturing units set up by
M/s Coca Cola and its subsidiaries in the country;

(b) the total employees of this company in India-
including managers and non-managerial employees; and

(c) the number of foreign nationals employed by this
company?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI TARUN GOGOI):
(a) to (c). The information is being collected and will be
laid on the Table of the House.

[Translation]
Jaipur-Delhi National Highway

2524. SHR! GIRDHARI LAL BHARGAVA : Will the
Minister of SURFACE TRANSPORT be pleased to state :

(a) whether the work of construction of four laning of
road from Jaipur to Delhi is in progress;

(b) if 'so. the total expenditure likely to be incurred
thereon;

(c) the expenditure incurred thereon during 1994-95
and the extent of construction work completed so far; and

(d) the time by which the remaining work is likely to
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be completed alongwith the difficulties being faced in
completing the project?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
Yes, Sir.

(b) Total expenditure amounting to Rs. 279.37 crores
are likely to be incurred thereon.

(c) An expenditure amounting to Rs. 31.27 crores
has been incurred during the financial year 1994-95. The
work in first section of 17 km is nearing completion in the
State of Rajasthan except for a small stretch falling in
village Dhand. In the second section of 68.5 km, the
present progress is 41.25%.

(d) Target dates of completion of various works of
four laning are between March, 1996 and Nov. 1999. In
village Dhand work is held up due to obstruction by
villagers to the acquisition of a small portion of land
containing wells and structures.

Violation in Badarpur Mines

2525. SHRI AVTAR SINGH BHADANA : Wiil the
Minister of MINES be pleased to state :

(a) the steps taken by the Government to check
illegal mining work in Faridabad and Gurugram;

(b) the number of legal mines which have been
forcibly closed down by the State Government in Faridabad
district; and

(c) the steps taken/préposed to be taken by the
Central Government for the revival of the mines of
Badarpur?

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHR! BALRAM SINGH YADAVA) : (a) to (c) The
information is being collected and will be laid on the table
of the House.

Enron Power Project
2526. SHRI BRIJBHUSHAN SHARAN SINGH :
SHRI SATYA DEO SINGH :
SHRI CHITTA BASU :
Will the Minister of POWER be pleased to state :

(a) whether the agreement signed with the Enron
Company for the power generation at Dabhol in
Maharashtra has been scrapped;

(b) it so, the reasons therefor;

(c) whether the Government propose to conduct
enquiry in this reqard and take action against the persons
found guilty in this regard; and

(d) if not. the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! URMILABEN CHIMANBHAI PATEL) :
(a) to (d). Government of Maharashtra has intimated that
based on the report of the Cabinet Sub Committee set up
by them to review the Dabhol Power Project, the State
Government has taken the following decisions :

(i) As the Maharashtra State Electricity Board
(MSEB) has discretion to cancel Phase-ll, the State
Goverpment has decided to cancel Phase-ll.

(i) Agreement for Phase-l should be scrapped and
work should be stopped.

Government of Maharashtra has intimated that they
have informed MSEB as per the above decisions and
MSEB is taking further necessary action in the matter.This
is a State project and question of .Government of India
conducting an enquiry does not arise.

[English]
Unemployed Youth in Urban Areas
2527. SHRI ARVIND TRIVEDI :
PROF. PREM DHUMAL :
SHRI PRAKASH V. PATIL :
SHRI SUSHIL CHANDRA VARMA :
DR. JAYANTA RONGP! :

Will the Minister of URBAN AFFAIRS AND
EMPLOYMENT be pleased to state :

(a) whether the Government have taken any initiative
to create more jobs for the unemployed youth in urban
areas;

(b) if so, the details thereof;

(c) the number of educated unemployed youth in
the country, state-wise as on July 31,1995;

(d) the number of educated unemployed youths
provided with jobs during the past 3 years, years-wise
and state-wise; and

(e) the steps taken by the Government to provide
employment to the unemployed youths in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS & EMPLOYMENT (SHRI PK. THUNGON):

(a) to (e). The information is being collected and will
be laid on the Table of the Sabha.

Financial Support to Voluntary NGOs

2528. SHRI BHOGENDRA JHA : Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to state:

(a) whether financial support is being given to
voluntary Non Government Organisation and applications
therefor were invited through advertisements,
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(b) if so, total number of such applications received
selected and financially assisted state-wise during the
last three years;

(c) whether an unregistered body centre for NGOs is
channelising funds?

(d) if so, the cause of selecting an unregistered body
instead of any Government nodal agency; and

(e) the criteria for selection and the list of the same
for Delhi and Bihar?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.

THUNGON) : (a) Yes, Sir. Applications were invited from
the Delhi-based organisations.
(b) (i) Applications received - 31
(ii) Selected and - 10

financially assisted

(c) The Centre for NGOs is a part of Habitat
Polytech which is a registered body.

(d) Does not arise in view of the reply to part (c)
above.

(e) NGOs with adequate understanding of community
problems and possessing adequate skills in community
organisation were selected. The list of the beneficiaries in
Delhi is enclosed as statement since the selection was
confined to Delhi only.

STATEMENT
S.No. Name of the NGO

—_

Rajiv Neew Kachwaha Public Charitable Trust.
Indcare Charitable Trust.

Dr. A.V. Baliga Memorial Trust.

Harsh

Love and Care

Sharan

Ashray

© N o o0~ WD

The Organisation for Applied Socio Economic
System.

9. Deepalaya
10. Prachi Educational Society.
World Bank Assistance to SEBs

2529. SHRI J. CHOKKA RAO : Will the M|n|s|er of
POWER be pleased to state :

(a). ‘whether it is a fact that the Managing Director of
World Bank during his visit to India in April, 1995
announced that State Electricity Boards in the country are
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not to qualify performance wise for getting investments for
power projects from the World Bank; and

(b) if so, the criteria fixed by the World Bank for
giving project assistance and the deficiencies noted in
the performance of SEBs which include them from getting
aid from World Bank?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL) :
(a) and (b) World Bank has been, suggesting from time
to time, various measures to improve the physical and
financial health of the power sector which inter-alia include
rationalisation of tariff structure of State Electricity Boards
and undertaking structural reforms of the power industry
at the.State level.

Allotment of Land to Housing Societies

2530. SHRI A. INDRAKARAN REDDY : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state :

(a) the number of Group Housing Societies
registered so far and allotted land for construction of flats;

(b) the number among these societies which were
allotted land and completed construction of flats; and

(c) the action Govemment intends to take to weed
out bogus members in the societies?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHR! P.K.
THUNGON) : (a) and (b) DDA has reported that 518
Cooperative Group Housing Societies have been allotted
land prior to year 1983. Another 171 societies have been
allotted specific plots of land in Dwarka Phase | since
1992, out of these, 110 societies have taken possession
of the allotted land on payment of full premium.

DDA has issued completion certificates in respect of
11 societies and provisional Occupancy Certificates in
respect of 95 societies.

(c) Information is being collected and will be laid on
the Table of the Sabha.

Irregularities in Slum Wing of DDS

2531. SHRI RAJNATH SONKAR SHASTRI : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to refer to the answer given to unstarred question
No. 4517 dated December 18, 1991 regarding
irregularities in slum wing of DDA and state :

(a) whether the Delhi Government has since
examined the matter;

(b) it so, the outcome thereof and the action taken
thereon; and

(c) if not, the reasons for the delay and by when will
the matter be finalised?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) to (c). Government of National Capital
Territory of Delhi have reported that the report on the
spectial audit of the Slum Wing of DDA (now M.C.D.) and
the observations of the Central Vigilance Commission
thereon have been sent to their Anti-Corruption
Department, for conducting an enquiry into irregularities
and to fix responsibility for the lapses.

MOU With Australian Firm

2532. SHRIMATI CHANDRA PRABHA URS : Will the
Minister of STEEL be pleased to state :

(a) whether Kudremukh Iron Ore Company Limited
has signed MOU with Australian firm to explore gold and
other minerals within Kudremukh region in Karnataka;

(b) if so, the details thereof; and

(c) the estimated quantity of goid and other minerals
likely to be explored?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI SONTOSH MOHAN DEV) : (a) to (c). The
Kudremukh Iron Ore Company Limited (KIOCL) has signed
a Memorandum of Understanding (MOU) on 20th May,
1995 with Messrs Australign Indian Resources NL,
Australia to explore the possibility of extracting gold and
other minerals from the Iron Ore Tailings at Kudremukh
and its surrounding regions in Karnataka State. The firm
has collected samples from Kudremukh mines and tailing
piles for testing, results of which will determine the
estimated quantity of minerals likely to be explored.

Import of Steel

2633. SHRIMATI VASUNDHARA RAJE : Will the
Minister of STEEL be pleased to state :

(a) the annual import of steel at present;

(b) whether Government propose to reduce the
import;

(c) if so, the projection made for 1995-96; and

(d) the year by which the steel import is likely to be
stopped?

THE MINISTER OF STATE OF STEEL (SHRI
SONTOSH MOHAN DEV) : (a) The average annual import
of steel during the last 5 years was about 12.7 lakh
tonnes.

(b) to (d). Import of steel is now freely allowed.
Quantities of import depend upon specific requirements to
supplement indigenous availability both in terms of quantity
and quality. Government has taken a number of steps to
increase the production of steel. Public sector steel plants
have taken up expansion and modemisation programme.
Government is also encouraging the creation of additional
production capacity in the private sector. With the increased
availability of steel and improvement in quality, the import
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of steel is expected to come down. However, some quantity
of steel will always need to be imported, specially those
grades and categories which are required only in small
quantities in the country.

Clearance of Power Projects

2534. SHRI RAM NAIK : Will the Minister of POWER
be pleased to state :
(a) whether it is a fact that a new power project had
to get 48 clearances and new it had to get 46 clearances;
(b) whether the Government will consider to further
reduce the number of clearances;
(c) if so, the time bound programme for the same;
and
(d) the particulars of 46 clearances now necessary?
. THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! URMILABEN CHIMANBHAI PATEL) :
(a) No, Sir. For obtaining techno-economic clearance for
a thermal generation project, a developer has to furnish
17 clearances/certificates/documents to the Central
Electricity Authority while for a hydro project, 10 clearances
are required.
. {b) to (d). Do not arise.

Licence Fee by Le Meridian Hotel

2535. SHRI SYED SHAHABUDDIN : Will the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state :

(a) the annual rent or licence fee payable by the
proprietors of Le Meridien Hote! for the Municipal land on
which it stands;

(b) the arrears of payments in this regard as on 31st
March, 1994;

(c) the legal steps taken for the recovery of the
arrears, if any;

(d) whether it is a fact that the Hotel has occupied
the side walks which were not included in the licence; and

(e) it so, the steps taken for the vacation of the
encroachment? :

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) Annual licence fee payable by M/s C.J.
Interational Hotel, i.e., Hotel Le Meridien in respect of
plot licenced to them is Rs.2.68 crores or 21% of the gross
turnover whichever is higher.

(b) As reported by the NDMC, a sum qf
Rs.30,31,95,007.69 is due from hotel upto 31.3.94. }

(c) As the hotel is reportedly paying regular instalments
to the Local Body, no legal action is contemplated.

(d) No, Sir.

{e) Does not arise.

Investment Made by Pepsi Company

2536. SHRI SANAT KUMAR MANDAL : Will the
Minister of FOOD PROCESSING INDUSTRIES be pleased
to state :
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(a) whether Pepsi Co. India Holdings, has disclosed
to the Government the precise break-up of investments
made since the grant of approval in February, 1994;

(b) if so, the details thereof; and

(c) the steps Government propose to take to monitor
investments made by multinational companies?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES(SHRI TARUN GOGOI):
(a) to (c) The information is being collected and will be
laid on the Table of the House.

Central Electricity Act

2537. SHRI SANAT KUMAR MANDAL :-Will the
Minister of POWER be pleased to state :

(a) whether as a sequel to the World Bank sponsored
power sector privatisation programme in Orissa, how far
the role of the Central Electricity Authority, entrusted with
the responsibility of Boards (SEBs) and central power
utilities like NTPC, Power Grid, etc., will be diminished;

(b} how far the World Bank-sponsored restructuring
project in Orissa will for the state-level regulatory framework
be tailored for Indian conditions;

(c) whether Government propose to amend the
Central Electricity Act in accordance with World Bank
prescriptions; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL)
: (a) Orissa Government have stated that the provisions of
the proposed Orissa Electricity Reform Bill does not
infringe on the application of the Electricity (Supply) Act of
1948. However, the draft Orissa reform bill is under
consideration of the Government of India.

(b) The Orissa Government have stated that the
Reform Act replaces the State Electricity Board in the
State if Orissa vests the functions in other bodies. T h e
reorganisation is therfore restricted to bodies functioning
within the State of Orissa.

(c) No, Sir.
(d) Does not arise.
Joint Venture Shipping Company

2538. SHRI SANAT KUMAR MANDAL : Will the
Minister of STEEL be pleased to state :

(a) whether the Steel Authority of India Ltd. (SAIL),
Rashtriya Ispat Nigam Ltd. (RINL) and Kudremukh lron
Ore Company Ltd. (KIOCL) propose to fioat a joint venture
shipping company to handle their inward and outward
captive Cargo;

(b) whether these three public sector undertakings
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have sought clearance from his Ministry to set up the
shipping joint venture (SJV);

(c) if so, his Ministry's reaction thereto;

- (d) whether the Madras-based Aumni Shipping
Consultants have recommended that the SJV could be
set up abroad with an initial corpus of Rs.400 crores;

(e) if so, whether his Ministry has examined this
recommendation along with others while granting
clearance; if so, their considered opinion on these crucial
issues; and

(f) whether this SJV will own its vessels or charter
them and whether they will fly Indian flag?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI SONTOSH MOHAN DEV) : (a) and (b) The
Steel Authority of India Limited (SAIL), Rashtriya Ispat
Nigam Limited(RINL), and Kudremukh Iron Ore Company
Limited (KIOCL) propose to promote joint venture shipping
company, primarily to handle captive cargoes of bulk
materials being imported and exported overseas.

(c) to (f). The proposal is presently under examination.
Per Capita Generation and Consumption of Power

2539. SHRI BHOGENDRA JHA : Will the Minister of
POWER be pleased to refer to the reply given to the
Unstarred Question No. 1018 on August, 7, 1995 regarding
per capita Generation/consumption of power and state the
details of Per Capita generation and consumption of power;
State-wise particularly in Bihar during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL) :
State-wise (including Bihar) per capita consumption of
power during 1990-91 to 1993-94 is given in the statement
enclosed. The actual energy generation in Bihar from
1991-92 to 1994-95 was 2586 MU, 2963 MU, 2988 MU
and 3286 MU respectively.

STATE-WISE ANNUAL PER CAPITA CONSUMPTION
OF ELECTRICITY DURING THE YEAR 1991-92,

1992-93 & 1993-94"
(UTILITIES AND NON-UTILITIES)
(in Kwh)

Name of the Region/State 1991-92 1992-93 1993-94*

NORTHERN REGION

Haryana 460.15 507.24 486.98
Himachal Pradesh 206.74 207.94 217.30
Jammu & Kashmir 188.71 188.24 196.53
Punjab 622.40 683.58 702.71
Rajasthan 232.40 246.45 254.00
Uttar Pradash 174.37 178.62 186.39
Chandigarh 693.33 714.68 665.34
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Delhi 746.33 823.26 779.39
Sub-Total 266.53 282.45 288.21
WESTERN REGION L
Gujarat 507.38 538.43 590.36
Madhya Pradesh 267.18 28059 310.2C
Maharashtra _ 431.84 43858 459.23
Goa 499.16 540.74 593.38
Daman & Diu 785.90 1014.70 1182.09 -
Dadra & Nagar Haveli 1049.64 1174.50 1392.07
Sub-Total 391.33 40621 436.74
SOUTHERN REGION

Andhra Pradesh 288.27 31249 344.17
Kamataka 299.15 302.98 323.24
Kerala 195.63 200.10 216.52
Tamil Nadu 333.66 368.85 387.36
Pondicherry 762.29 855.91 843.23
Ladshadweep 172.40 183.20 207.20
Sub-Total 291.88 311.80 334.71
EASTERN REGION

Bihar 114.69 117.03 124.92
Orissa 298.36 296.95 318.66
West Bengal 151.50 157.70 163.63
A & N Islands 135.93 162.35 168.24
Sikkim 119.98 113.93 116.09
Sub-Total 159.10 162.39 171.57
NORTH-EASTERN REGION '
Assam 98.14 9677 96.45
Manipur 106.56 103.88 111.03
Meghalaya 124.32 129.10 134.94
Nagaland 76.70 7290 68.14
Tripura 49.38 5853 59.57
Arunachal Pradesh 56.59 5413  66.51
Mizoram 69.41 90.86 101.29
Sub-Total 9320 9344  94.43
TOTAL ALL INDIA 269.98 283.10 299.00

Note : * Provisional.
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Power to Mini Steel Plants

2540. PROF. UMMAREDDY VENKATESWARLU : Will
the Minister of POWER be pleased to state :

(a) whether the Central Government have formulated
any scheme to ensure that mini-steel plants get adequate
power from different states in 1995-96;

(b) if so, the details thereof;

(c) whether power will be supplied at concessional
rates; and

(d) if so, the details thereof?

THE MINISTER OF STATE.IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL):
(a) to (d). Distribution of power to various categories of
consumers is primarily the responsibility of respective State
Government. Power supply to various consumers is decided
by the state authorities, keeping in view the priority of
consumers as well as demand and availability of power.
Steel plants have generally been accorded a high priority
by the States. ¢

Tariff for sale of electricity to different category of
consumers are fixed by the State Electricity Board with the
approval of State Government. The Central Government
is, however, not in favour of supply of power at
concessional rates to the industry. .

Hydro-Based Power Generation

2541. SHRI S.M. LALJAN BASHA : Will the Minister
of POWER be pleased to state :

(a) whether the Government are giving emphasis to
hydro-based power generation over the next five years;

(b) if so, the reasons for de-emphasising hydro-based
power, :

(c) whether the World Bank has given any advice in
this regard; and”

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL) :
(a) and (b). No, Sir. The VIII Five Year Plan envisages a
capacity addition of 9282.15 MW in the hydel sector. The
Government is concemed about the declining share of
hydro power and steps are being taken to reverse this
trend to achieve a 40% share of hydro generation in the
total capacity in ‘country.

Besides the projects being implemented by the
agencies of the Government, greater participation of the
private sector is being encouraged and 73 expressions of
interest have already been received for setting up hydel
projects in the country.

(c) No, Sir.

(d) Does not arise.



105 Written Answers

[Translation] .
Lease of Mining to TISCO
)
2542. SHRIMAT! GIRIJA DEVI : Will the Minister of

MINES be pleased to state : Y

(a)' whether Tata Iron and Stee}’/Co,[_npany has been
assigned the lease of mining of chromite in whole of the
area under Sukhinda mines n Orissa;

(b) whether now at the time of redewal of this lease.

the Union Government propose to assign this mining
work by befurcating this" area into pieces despite the
recommendations of the Ggvernment of Orissa and various
other State Govemment%;d :

-'(c) it so, the reasons therefor?

. THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHRI BALRAM SINGH YADAVA,) : (a) to (c) Tata
Iron and Steel Company Ltd. was granted a mining lease
for chrome Ore in Sukinda Valley in Orissa in 1953, was
subsequently renewed over an area of 1261.476 hectares
in 1970 (effective from 1973) for a further period of 20
years. During 1993, the Central Government granted
approval for second renewal of mining lease in favc\ur of
TISCO over a reduced area against which the said
Company filed writ petitions OJC No.7729 of 1993 and
4701 of 1994. A series of other writ petitions (Nos. 3825,
5422 & 7054 of 1994) were, also filed before Orissa High
Court by others. The High Court of Orissa disposed of the
writ p'etitions‘.ﬁled by M/s. TISCO and others* vide its
judgement, dated 4.4.95, with specific directions to the
Central Government for fresh consideration of the entire
matter after duly giving an opportunity of hearing to TISCO
and other parties in the writ petitions. i pursuance of the
directions of the High Court, the Central Government
constituted a Committee for hearing TISCO and other
parties in the writ petitions and make recommendations
on the question of renewal of mining lease in favour of
TISCO. The Central Government after considering the
Report of the Committee, the directions of the Hon'ble
High Court of Origsa and the Hon'ble Supreme Court and
all relevant factors, has in the interest of mineral

development approved second renewal of mining lease

in favour of TISGO over an area of 406 heatares. TISCO
has also filed 'SLPs in the Supreme Court against above
said judgement, dated 4th April 1995.

[English]
High Tenslon Transmission Wires on Colonies

2543. PROF. UMMAREDDY VENKATESWARLU : Will
the Minister of POWER be pleased to state

(a) wﬁether itisata tha‘l high tension transmission
wires are not allowed trdnsit in populated areas in other
countries;

(b) whether the Government have issued the
guidelines for where and how the high tension transmission
lines should be laid;
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i (c) .whether anyi;emphasis has been given to this
issue;

(d) whether it has®een made clear to the general
public that high tension transmission wires are causing
serious illnes to the people living near them?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL) :
(a) High tension transmission lines are constructed in
populated areas in foreign countries. However, they are
required to observe the guidelines/rules laid down for this
purpose.

(b) and (c) Indian Electricity Rules, 1956 provide
various clearances and other factors to be observed for
overhead line conductors from nearest structure/ground. .
A code of practice in this regard has also been issued by
Bureau of Indian Standard under the Indian Standard
5613 (Para Il & lil/Section 1 and 2) “code of practice on
design and maintaining of overhead power lines".

(d) No conclusive information is available of ill effects
of high tension transmission lines on human life

Power Generation by Foreign Companies

2544, SHRI SULTAN SALAHUDDIN OWAISI : Will
the Minister of POWER be pleased to state :

(a) whether six states which will be privileged to
have the country's first foreign owned payment guaranteed
power projects have a record of disposing of 50% or more
of their present power generation with negligible retums;

(b) if so, whether these states are losing 20% of
their power in transmission and distribution without any
income;

(c) whether another 30% or more is supplied to
agriculture irrigation sector with huge losses;

(d) if so, whether the cost of generation by foreign
projects will be double of the cost incurred by the electricity
boards of these states under power purchase agreements;

(e) if so, whether the boards will be purchasing the
entire generation by the foreign projects; if so, whether
any concrete measures in this regard have been worked
out by these six states; and

(f) the total foreign projects with these six states
and the generation capacity thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! URMILABEN CHIMANBHAI PATEL) :
(a) to (f). The information is being collected and will be
laid on the Table of the House.

Commercial Utilisation of Excess Lands

2545. DR. D. VENKTESWARA RAC
SHRI RAM PRASAD SINGH
SHRI PARAS RAM BHARDWAJ .
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SHRI MANIKRAO HODLYA GAVIT :
SHRI GURUDAS KAMAT:

Will the Minister of URBAN AFFAIRS AND
EMPLOYMENT by pleased to state :

(a) whether the Union Government have decided to
allow commercial exploitation of excess urban lands
belonging to different department of the Government to
increase revenue,

{b) if so, the salient features of the scheme; and

(c) the stage at which the proposal stands at
present?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON]) : (a) to (c). The proposal for commercial
exploitation of excess urban lands for augmenting
budgetary provisions is still under consideration of the
Govemment.

Government Flats Declared Dangerous

2546. SHRI TARA SINGH : Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to state:

(a) whether a number of Govemment quarters in
Laxmi Bai Nagar and Sarojini Nagar which comes under
the administrative control of Estate Office had been
declared dangerous by CPWD and got vacated through
Estate Office;

(b) if so, the details thereof from the year 1988

onwards;
hl

(c) whether those quarters Md never been repaired
but allotted to the employees of CPWD by the Executive
Enginé®rs unauthorisedly without intimation to the Estate
Office; .

(d) whether the Executive Engineers are entitled to

allot such quarters to the CPWD employees without taking
any order of his Ministry;

(e) if so, the details thereof, and

(f) if not, the action Government propose to take
against the officials who have aflotted such quarters?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI PK.
THUNGON) : (a) Yes, Sir.

(b) Sarojini Nagar 26 Nos.
Laxmi Bai Nagar % Nos.
{c) The CPWD have reported that out of 36 quarters,
26 quarters have been repaired, 5 are under repairs and
5 are beyond economical repairs and are being used as
store. Colony-wige breakup of repaired quarteres with
CPWD & Directorate of Estate is as under;

(i) Quarters released to Directorate of Estate :
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Sarojini Nagar - "1 NO.
Laxmi Bai Nagar - 7 Nos. (Total 8 Nos.)

(i) Quarters allotted to CPWD Officers by the
Executive Engineer for observation;:

Sarojini Nagar - {5 Nos.
Laxmi Bai Nagar - 3 Nos.
Total 18 Nos.

(iii) Quarters under repair :

Sarojini Nagar - 5 Nos.
Laxmi Bai Nagar - Nil
Total 5 Nos.

(iv) Quarters beyond economical repairs :

Sarojini Nagar - 5 Nos.
Laxmi Bai Nagar - Nil
Total 5 Nos.

(d) and (e). No, Sir. However, these repaired quarters
were allotted temporarily to CPWD employees for
observations.

(f) Quarters after repairs were allotted temporarily by
Executive Engineer to CPWD Employees for short period
to keep a watch over the repaired quarters. Some of the
quarters were got vacated subseqently after watching the
quarters and handed over to Director of Estates for regular
allotment. For balance of quarters Executive Engineers
have initiated action for getting them vacated. Allotment
order for all quarters to the aforesaid CPWD Employees,

- except one have been cancelled and eviction proceedings

have been initiated. Allottee of one quarter has got stay
order from court against vacation.

Executive Engineers had allotted these quarters for
observation purposes and subsequently taken action to
evict the allottees and as such no action against them is
contemplated.

Sea Erosion

2547. SHRI D. PANDIAN : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) whether his Ministry have prepared any plan to
save Madras Port areas from damage by sea erosion;

(b) if so, the details thereof and the funds provnded
for the same during last three years;

(c) the progress made so far in this regard; and

(d) the time by which the action plan will be
completed in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
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SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
and (b) There is no damage to the Madras Port area by
Sea erosion However, a road in the vicinity of Madras Port
within the jurisdiction of State Government is suffering
from damage by Sea erosion. Madras Port Trust has not
spent any money during the last 3 years for this purpose.

(c) and (d) Since the area facing Sea erosion does
not fall within the jurisdiction of Madras Port, no action
plan has been drawn up by this Ministry so far.

[Translation]
Displaying of Bus Fares

2548. SHRIMATI SUMITRA MAHAJAN : Will the
Minister of SURFACE TRANSPORT be pleased to state :

(a) whether any directives have been issued by the
Government with regard to display of bus fares in the
buses including DTC in Delhi;

(b) if so, whether the Government are paying any
attention for compliance of these directives; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
So, far as the buses plying under STA are concerned, the
permit conditions provide that the fare table duly approved
by STA Delhi shall be displayed permanently outside the
vehicle near the entrance, inside the vehicle near the
entrance and at the exit, as per specification prescribed
by the STA Delhi. As far as the buses of DTC are concerned,
the fares are not displayed because the deployment of
DTC buses is changed from time to time and in all such
cases the fare stages are not uniform.

(b) and (c) Yes, Sir. Appropriate action under M.V. Act,
1988 and rules framed thereunder is taken against the
private bus operators, wherever non-compliance of
instruction is observed or reported.

[English]
Construction of Bridges

2549. SHR!I BHOGENDRA JHA : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) whether in the Indo-Nepalese border areas in
Bihar (northern most areas of Madhubani and Darbhanga)
some roads are delinked due to the rivers Bacheharaja,
Khiroi, Blutahi Balan, Kamla Balan and whether any
Member of Parliament has drawn his attention for the
construction of bridges thereon; and

(b) if so, the steps taken or being taken for the
construction of bridges over stated sites?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRASPORT (SHR! JAGDISH TYTLER) : (a) and
(b) This Ministry is primarily concerned with development
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and maintenance of National Highways in the country. A
letter dated 18.7.95 has been received from Shri
Bhogendra Jha, MP in this regard. These bridges would
lie on routes other than National Highways and hence will
be concern of the State Government.

US Arms Sales to Pak

2550. SHRI SANAT KUMAR MANDAL : Will the
Minister of EXTERNAL AFFA!RS be pleased to state :

(a) whether his attention has been invited to the
news item captioned "With Pressler's missive, Pakistan's
arms hots up" apprearing in the "Financial Express”, New
Delhi dated July 21, 1995; and

(b) if so, the steps that have been or are being taken
through the Indian Embassy in U.S.A. and India's lobbying
agents there to ensure blockade of American sales to
Pakistan as envisaged in Senator Larry Pressler's
campaign for the rigid implementation of his amendement
to block arms sales to Pakistan?’

THE MINISTER OF EXTERNAL AFFAIRS(SHRI
PRANAB MUKHERJEE) : (a) Yes, Sir.

(b) The Indian Embassy in Washington has been
explaining India's concems on the proposed arms transfers
to US Congressmen, the media and other opinion-makers.
The law firm engaged by the Government has been
supplementing the efforts of our Embassy in Washington
to project and explain India's concerns on this matter.

Out of Turn Allotment of Government
Accommadation

2551. SHRI HARCHAND SINGH : Will the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state :

(a) the details of allotment of Government
accommodation on out of turn basis during the period
from January 1994 to June 1995;

(b) the number of applicétions pending for allotment
of Government accommodation on out of turn basis as on
June 1995;

(c) whether any order has been passed by the High
Court’ of Delhi on the alliotment of Government
accommodation on out of turn basis;

(d) if so, the details thereof;

(e) the number of Central Government employses
provided accommodation during the last one year on
medical grounds; and

{f) the number of cases found bogus after conducting
enquiry in this regard and the action taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI! P.K.
THUNGON) : (a) 3719 out of trun allotments were made
from January, 94 to June, 95.
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(b) No statistics are maintained in respect of
applications received for out-of-tumn allotment.

(c) No, Sir.
(d) Does not arise in view of ‘c' above.

(e} 67 Central Government employees were provided
accommodation during the year January, 94 to December
94 from quota meant for officials appointed against 3%
quota meant for physically handicalpped persons and
cases of TB, Cancer & Heart ailments based on the
recommendation of the Special Accommodation
Committee, which among others, has specialists from
medical profession as its members.

(f) The applications for adhoc allotment on medical
grounds are place below for Special Accommodation
Committe after proper scrutiny and hence no further enquiry
is considered necessary.

Encroachment of Public Land

2552. SHRI RAJNATH SONKAR SHASTRI : Will the
Minister of URBAN AFFAIRS & EMPLOYMENT be pleased
to refer to the answer given to USQ 4041 dated 24.3.93
regarding encroachment on public land and state :

(a) whether the High Court of Delhi has given any
orders/directions on the report submitted to it by MCD
prepared in accordance with its direction; and

(b) if so, the details thereof and the action taken
thereon?

THE MINISTER OF. STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) and (b) The information in being collected
and will be laid on the Table of the Sabha.

bt
Amount Providhg{,Under NRY to Bihar

2553 SHRMRAMDEW RAM : Will the Minister of
TURBAN AFFAIRS & EMPLOYMENT be pleased to state :

(a) the amount provided to the Bihar Govemment for
the implementation of Nehru Rozgar Yojana in various
districts of the state; and

(b) the details thereof, district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGOM) : (a) The Amount provided to the Bihar
Government for implementation of Nehru Rozgar Yojana
since inception is Rs.3908.11 lakhs.

(b) The funds are directly released to States/UTs as
per incidence of Urban poverty and not district-wise.

Counter Guarantee on P‘r'ojecu

2554. SHRI SURENDRA PAL PATHAK : W|l| the
Minister of POWER be pleased to state :

(a) the details of power projects being set up under
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the private sector for which Government have provided
counter guarantee;

(b) whether this guarantee has been provided in
view of the disputed Dabhol Power Project of Maharashtra;

(c) if so, the details in this regard; and
(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL) :
(a) Government of India have in principle, decided to
extend Government of India counter guarantee to the
following 8 Fast Track Projects :

1.*  Dabhol CCGT (695 MW) of Maharashtra.
2.* |b Vallag'TPS Units 384 (2X210 MW) of Orissa.

3. Jegurupadu GBPP (216 MW) of Andhra
Pradesh.

4, Godavari GBPP (208 MW) of Andhra Pradesh.

Visakhapatnam TPS (1000 MW) of Andhra
Pradesh.

o

6 Zero Unii (250 ‘MW) at Neyveli in Tamil Nadu.
7. Mangalore TPS (1000 MW) of Karnataka.
8 Bhadravati TPS (1072 MW) of Maharashtra.

counter guarantee has already been signed.
(b) No, Sir.
(c) Does not arise.

(d) To instill confidence among the prospective
investors about the private power policy, Government of
India has inter-alia decided to extend GOl counter
guarantee to State guarantee for State Electricity Boards
(SEBs) payment obligations to private generating
companies in case of 8 out of 9 initial projects cleared
from foreign investment angle.

[Translation]
" Mining in Gujarat

2555. SHRI N.J. RATHVA : Will the Minister of MINES
be pleased at state :

(a) the steps being taken by the Government for
mining the new reserves of Diamond and Gold particularly
in the tribal districts of Gujarat;

(b) whether any scheme is going on to impart
technical training in mining work particularly in the tribal
districts of the state; and

(c) if so, the details thereof and if not, whether the
Government propose to introduce any such scheme?

THE MINISTER OF STATE OF THE MINISTRY OF
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MINES (SHRI BALRAM SINGH YADAVA) : (a) The State
Government of Gujarat has informed that there are no
known reserves of Diamond -and Gold in the State.

(b) No, Sir.
(c) Does not arise.
[English]
Subletting of Government Flats

2556. SHRI A. INDRAKARAN REDDY : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state :

(a) whether it is a fact that large number of
Government servants who own houses in Delhi got
Government flats alloted in their names;

(b) whether Government are aware that large number
of these flats have been sublet to people at exhorbitant
rents;

(c) how many cases of subletting came to
Government's notice during the past two years; and

(d) the action Government initiated agarinst those
found guilty?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) Yes, Sir. As per rules, house owners are
eligible for inturn allotment.

(b) to (d). On receipt of complaints of subletting,
inspections are carried out by the Directorate of Estates
and cases where subletting is established action is taken
to cancel the allotment. During the period from 1.4.94 to
31.7.95, 1214 quarters have been inspected out of which
541 have reported to be sublet, concellation has been
ordered in 288 cases.

Development of Small and Medium Towns in Orissa

2557. SHRI GOPI NATH GAJAPATHI : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
please to state :

(a) the number of small and medium towns
developed in Orissa by the end of the seventh plan under
the centrally sponsored integrated development of small
and medium towns;

(b) whether any town in the state was selected for
development during eighth plan under that scheme; and

(c) if so, the steps taken to develop those towns?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI PK.
THUNGON) : (a) By the end of VIl Plan, 13 towns of Orissa
were covered under the IDSMT Scheme.

(b) During the Vil Plan 14 towns of Orissa have so
far been selected for development under IDSMT.
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{c) Central assistance of Rs. 2.48 crores has been
released for the development of these 14 towns. Projects
have been approved and their implementation is
undertaken by the State Government.

Bharat Gold Mines Limited

2558. SHRIMATI CHANDRA PRABHA URS : Will the
Minister of MINES be pleased to state :

(a) whether the Government has received offers from
foreign companies for reviving Bharat Gold Mines Limited;

(b) if so, the details thereof;

(c) whether a final decision has been taken in this
regard;

(d) whether the foreign company to be selected will
set up a joint venture and undertake exploration of goid
in leasehold areas; and

(e) the time by which a final decision be taken in
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHRI BALRAM SINGH YADAVA) : (a) to (d). Bharat
Gold Mines Limited (BGML) had floated global tenders for
fresh exploration and exploitation in leasehold areas and
recovery of gold from tailings and in response of the
global tenders, offers have been received to set up joint
venture. The case of BGML is before the Board for
Industrial and Financial Reconstruction (BIFR) who have
appointed Industrial Credit & Investment Corporation of
India (ICICl) as operating agency for preparing
rehabilitation package. BIFR has directed ICICI to
incorporate the results of the global tenders in the
rehabilitation package.

(e) The final decision is possible only after BIFR
have passed an order and sanctioned the scheme.

Amount Spent on Mysore City

2559. SHRIMATI CHANDRA PRABHA URS : Will
the Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state :

(a) the amount released by the Union Government
to Mysore City under Urban Basic Services for the poor
schemes during 1994-95; and

(b) the amount proposed to be released during 1995-
96 under the above scheme to Mysore?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHR! PK.
THUNGON) : (a) and (b) For the scheme of Urban Basic
Services for the poor, the quantum of Central share of
assistance is released directly to the States/UTs and not
to any particular city. The funds released to Karnataka
Government during 1994-95 amount to Rs.110.50 lakhs
and the amount proposed to be released during 1995-96
to the State is Rs. 126.60 lakhs.
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Water Supply Scheme in Assam

2560. SHRI UDDHAR BARMAN : Wil the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state :

(a) whether the-Government of Assam has submitted
any proposat for improvement of water supply in various
district with financial assistance from World Bank and
other foreign institutions;

(b) if so, the major features thereof and the total cost
involved;

(c) whether the Union Government propose to
pursue these projects with World Bank and other
institutions; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBNA AFFAIRS & EMPLOYMENT (SHRI PK. THUNGON):
(a) and (b) The Government of Assan had submitted
proposals for Water Supply Schemes in Greater Guwahati
and Greater Jorhat in 1992 for consideration under muiti-
lateral/bilateral assistance. The Greater Guwahati
Water Supply Scheme was to be implemented in three
phases at a total cost of Rs.154.28 crores.Similarly the
Geater Jorhat Water Supply scheme was to be
implemented in two phases at a total cost of Rs.29.10
crores.

(c) and (d) The project reports were scrutinised by
the CPHEEO and the State Government was requested to
clarity certain issues with respect to plan provisions,
capacity building, sustainability of the project and other
related issues in October, 1993. The matter is pending
with the State Government since then.

Conversion of Leasehold into Freehold

2561. SHR! KRISHAN DUTT SULTANPURI : Will
the Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to refer to the reply given to Unstarred Question
No.7605 on May 29, 1995 and state :

(a) whether Government have since decided upon a
modified scheme in the matter as directed by the Delhi
High Court; .

(b) if so, the details of the same; and

(c) if not, the reasons for the delay as the date
specified by the Court for modification was September 30,
19947

THE MINITER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT(SHR! P.K.
THUNGON) : (a) to (c). Modifications in the scheme of
leasehold tenure of land into freehold have been
considered by the Cabinet. Modified orders are being
issued.
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Night Shelters and Sanitation Under NRY in
Maharashtra

2562. SHRI ANNA JOSH! : Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to state:

(a) the number of schemes approved by the Union
Government under the Nehru Rozgar Yojana for providing
night shelters and sanitation facilities to the pavement
dwellers lin Maharashtra state during the last three years;
and

(b) the details of Central assistance released
scheme-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) and (b) the Nehru Rozgar Yojana does
not provide for .night shelter and sanitation facilities to
pavement dwellers. There is, however, another Central
Scheme for provision of night shelter and sanitation
facilities for urban footpath dwellers, under which, during
the last three years i.e. 1992-93, 1993-94, 1994-95,
HUDCO has sanctioned 15 projects in Maharashtra. The
schemes-wise details of Central subsidy sanctioned for
these projects are as follows :

SCHEME -CONSTRUCTION OF PAY & USE TOILETS

S.NO. Name of City Subsidy sanctioned

(Rs. lakhs)
1. Bhiwandi 12.16
2. Gondia 23.24
3. Kalyan 14.48
4. Dhule 28.00
5. Jalgaon 9.66
6. Gondia 1.68
7. Chopda 42.00
8. Shirpur 28.00
9. Kopargan 21.00
10. Bombay 180.18
11. Latur 75.60
12. Srirampur 42.00
(Ahemaadnagar)
13. Pune 20.30
14, Parbhani 56.00
15. Dhule 28.00
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[Translation] )
Famille# Living in Jhuggi/Jhopries

. 2563. SHRI SUSHIL CHANDRA VARMA : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state :

(a) the number of families and their percentage living
in jhuggi-jhopardi in cities and the number of houses
required to be constructed to fulfil the objective of providing
proper housing to those families;

(b) the method by which the corporation of private
sector can be taken to fulfil the objective to provide them
proper housing;

(c) whether private sector would wish to earn profit
from capital they have invested incase asked to construct
houses; and

(d) if so, the incentives that can be given to achieve
the objective as well as provide houses of Jhuggi
dwellers?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) The percentage of identified slum
population in 1981 was estimated at about 17.5 percent
of the total urban population whereas it has been estimated
at about 21.5 percent in 1991.

Keeping in view the policies of planned growth of
urbanisation, income support and poverty alleviation and
together with steps to arrest the growth of slums in urban
areas the Government decided to :

(i) avoid forcible relocation or dishousing of slum
dwellers;

(ii) encourage in-situ upgradation, slum renovation
and progressive housing development and
confernment of occupancy rights wherever
feasible and to undertake selective re-location
with community involvement only or clearance
of priority sites in public interest;

(i)  expand provision of water supply, sanitation
and other basic services in slums and other
settlement occupied by the poor;

(b) to (d). The private developers and the organised
sector will be encouraged to invest in various forms of
housing and land development by access to finance,
speedier approval of schemes and other forms of support,
removal of constraints to assembly and development of
land, while they will be induced to devote a significant
proportion of the investment in housing for lower and
middle income groups at affordable prices and conform to
non-exploitative practices.
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[English]
Idle Fruit Processing Industries

2564. SHR!I BHOGENDRA JHA : Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to refer to
the reply given dated 7 August, 1995 to Unstarred
Question No.1171 and state :

(a) whether in view of the precious fruit processing
industries lying idle in one of the most backward areas of
the country, the Union Government and the N.G.D.C. are
filling the viability report for rehabilitation of these three
industries to be seem by the Co-operations or the State
Government or under suitable terms and conditions to be
leased to private individuals;

(b) if so, the details thereabout; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI TARUN GOGOI):
(a) to (c). No proposal has been received for the
rehabilitation of these three fruit & vegetable processing
industries from the concerned societies or the State
Government.

Demurrage at Ports

2565. SHRI HARISH NARAYAN PRABHU ZANTYE:
Will the Minister of SURFACE TRANSPORT be please to
state "

(a) the demurrages incurred at the major ports during
each of the last three years, port-wise;

(b) the reasons for the demurrages; and

(c) the remedial steps taken/proposed to be taken
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
The ports do not pay any demurrage. It is paid by the
importers/exporters directly to the shipowners or their
agents. No statistics of such transactions is being
maintained by the ports.

(b) and {c) Do not arise.
Employment Opportunities

2566. SHRI UPENDRA NATH VERMA : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state :

(a) whether the employment opportunities has
increased in cities during the last three years;

(b) if so, the area where new opportunities of
employment has been created;

(c) whether lakhs of labourers particularly textile
labourers have lost their jobs due to continuous
retrenchment during the last three years; and
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(d) whether the Government agree that instead of
increasing, employment opportunities have been
decreased during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI PK.
THUNGON) : (a) to (d). The information is being collected
and will be laid on the Table of the Sabha.

Meeting on lISCO

2567. SHRI BASUDEB ACHARIA : Will the Minister
of STEEL be pleased to state :

(a) whether there was any meeting called by the
Minister and attended by the Steel Secretary and the SAIL
Chariman to discuss ISCO just before the tri-partite
meeting called by the Prime Minister in June this year,;
and

(b) if so, what was the outcome of the said meeting?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHR! SONTOSH MOHAN DEV) : (a) No, Sir.

(b) Does not arise.

[Translation]
Bus Stands in Capital
2568. DR. P.R. GANGWAR :
SHRI VILASRAO NAGNATHRAO GUNDEWAR:

Will the Minister of SURFACE TRANSPORT be
pleased to state :

(a) the total number of bus stands in the Capital at
present; ;

(b) whether sheds have been provided to all the bus
stands;

(c) if not, whether the Government propose to
construct sheds on all the bus stands; and

(d) if so, the time by which these are likely to be
constructed?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
At present there are 4600 bus stops in Delhi.

(b) and (c) Bus queue shelters constructed by DTC
are existing on about 1750 bus stops in MCD areas.
However, NDMC have constructed bus queue shelters on
all the bus stands in NDMC areas except on Shantipath,
S.P. Marg and Willingdon Crescent. it has not been possible
for DTC to construct bus queue shelters on all the bus
stands due to paucity of funds.

(d) Programme of construction of Bus Queue shelters
is a continuing process depending upon the availability of
funds.
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[English]
Pak Plan to Obstruct J&K Polls

2569. SHRI SHRAVAN KUMAR PATEL : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether attention of Government has been drawn
to the news item that appeared in "The Tribune" dated
June 27, 1995 regarding Pak Plan to torpedo J&K Polls;
and

(b) if so, the facts thereof and the reaction of the
Government thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) Yes, Sir.

(b) Government are aware of Pakistan's concerted
strategy to use various means to foment subversion in
J&K so as to create an atmosphere of terror and thereby
disrupt the political process in J&K, including the conduct
of elections.

Government are committed to defeating the designs
of the terrorists and their mentors. Government are keeping
a close watch on the situation and have already initiated
a number of steps to encourage the political process in
J&K and to create conditions for a free and fair conduct
of polls.

US Military Equipment to Pak

2570. MAJ. GEN. (RETD.) BHUWAN CHANDRA
KHANDURI : Will the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether attention of the Government has been
drawn to the newspaper Report appearing in Washington
Post dated July 3, 1995 regarding sale of Military Equipment
worth $ 331 miillion to Pakistan by the US;

(b) whether Government are aware that this violates
Pressler Amendment;

(c) whether the Government have conveyed its
concern to the US;

(d) if so, the details thereof;

(e) whether any useful result have been achieved
by the Lobbyist hired by the Government in the US in this
regard; and

(f) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) Yes, Sir.

(b) The US Administration is seeking a one-time
waiver of the Pressler Amendment to effect the transfers.

(c) Yes, Sir.

(d) Government has made its strong opposition to
the US Administration's proposal to transfer military
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equipment worth $ 368 million to Pakistan clear to the US
at various levels, both in India and the US.Government
have emphasized that the direct and adverse impact of
this military package on India's security is likely to trigger
an arms race in the region.

(e) Yes, Sir.

(f) The law firm engaged by Goverment has been
supplementing that efforts of our Embassy in Washington
to project and explain India's concems on this matter to
members of the US Congress, media and other opinion-
makers.

World Bank Loan for Mumbai Sewage Scheme

2571. SHRI RAM NAIK : Will the Minister of URBAN
AFFAIRS AND EMPLOYMENT be pleased to state :

(a) whether the Government propose to seek help of
local social and non-Governmental/organisations in
implementation of the scheme under World Bank loan for
Mumbai Sewage Scheme; and

(b) if so, the guidelines decided by the Union
Government to select the above organisations?

THE MINISTER IN THE MINISTRY OF URBAN
AFFAIRS AND EMPLOYMENT (SHRI PK. THUNGON) :
(a) The Mumbai Sewage Scheme will be implemented by
the Municipal Corporation of Greater Bombay (MCGB)
with World Bank assistance. It is envisaged to implement
the slum sanitation component under the scheme with the
help of Non-Govemmental Organisations.

(b) The guidelines prescribed by the World Bank for
availing such services will be followed by the implementing
agencies.

[Transiation]

Pending Power Projects in Private Sector

2572. DR. LAL BAHADUR RAWAL : Will the Minister
of POWER be pleased to state :

(a) whether the applications received from the private
companies for power supply are lying pending with the
Government;

(b) if so, the names of the private companies which
are taking initiatives for generation of power in adequate
quantum and the location thereof; and

(c) the time by which the pending projects would be
approved and thereby implemented and the details
thereof?

THE MINISTER OF STATE IN.THE MINISTRY OF
POWER (SHRIMAT! URMILABEN CHIMANBHAL PATEL) :
(a) to (c) Information is being collected and will be laid
on the Table of the House.
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[English]
Construction of Bombay-Pune Highway

2573. SHRI N. DENNIS : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) whether there is any proposal to handover the
work of construction of Bombay-Pune Highway between
Kon village to Town Dahu to private agency;

(b) if so, the details thereof;

(c) whether this highway forms part of National
Highway; and

(d) the time by which the work is likely to be
completed?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRi JAGDISH TYTLER) : (a) A
new expressway between Bombay and Pune is proposed
to be developed with private sector participation.

(b) and (c) The Government of Maharashtra is taking
steps to acquire the land. along the proposed alignment
and take other measure for implementing the project.This
section will form part of the Super National Highway No.1.

(d) It is too early to indicate the completion date.
Action Against Defaulting Flat Allottees

2574. SHRI RAJENDRA AGNIHOTRI : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state :

(a) whether DDA issued arrest warrants against
defaulting flat allottees;

(b) if so, the reasons for the same;

(c) the details of the flats constructed by the DDA for
Government employees;

(d) the criteria to allot the flats;

(e) whether the flats constructed are less than the
requirements; and

(f) it so, the action being taken to fulfil the
requirement?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) and (b) DDA has reported that accounting
to the terms and conditions of allotment of DDA flats on
hire purchase basis, the allottees are required to pay their
monthly instalments by the 10th of each month. In a number
of cases, the aliottees have defaulted in payment of their
monthly instaiments despite issue of defaulter notices, no
recovery certificates, etc. In order to effect recovery of
outstanding dues, DDA has initiated action against such
defaulters under the Punjab Land Revenue Act, 1887 and
arrest warrants have been issued to 16 cases of defaulting
allottees under the said Act.
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(c) Availability of General Pool residential
Accommodation in Delhi is 63760, which includes all
types of quarters.

(d) Government flats are allotted to the Government
employees employed in an eligible office in an eligible
zone in accordance with the pay drawn by the employee
on a cut-off date prescribed for an allotment year which
is of two years. Applications are invited, on restricted
basis. While the priority upto Type IV is determined on the
basis of date of entry into Government service, in case of
higher types of accommodation, it is based on the salary
drawn on prescribed cut-off date.

(e) Yes, Sir.

(f) To augment the availability of quarters in Delhi in
General Pool, 518 quarters have been sanctioned for
construction during 1994-95.

Pepsico INC.

2575. SHRI DHARAM PAL SINGH MALIK : Will the
Minister of FOOD PROCESSING INDUSTRIES be pleased
to state :

(a) whether the Government had while granting
approval to Pepsi Co Inc. imposed a condition on PepsiCo
Inc. that the proposed holding company would not fund
any project without prior approval of the Government;

(b) whether the Government have imposed a further
condition that investment by the holding company in India
in any venture shall be subject to the prescribed approvals
under relevant Rules and Regulations governing such
investment;

(c) whether the holding company. set up by PepsiCo
Inc. viz. PepsiCo. India Holdings has made investment in
any venture;

(d) if so the names of each of such companies or
concern and the investments made in each of them; and

(e) whether prior approval was sought by PepsiCo
India Holdings for each of such investments in accordance
with the terms of the Government approval?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI TARUN GOGOI):
(a) The approval is subject to the condition that the holding
company shall not fund the purchase of shares from Indian
shareholders in M/s Pepsi Foods Ltd. or in the joint venture
EOU project in Madras or any other projects without prior
approval of the Government.

(b) Yes, Sir.

{c) to (e). Information is being collected and will be
. laid on the Table of the House.
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[Translation]

Govt. Accommodations at Disposal of Govt. Deptts/
Ministries

2576. SHRI RAMASHRAY PRASAD SINGH : Will
the Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state : ’

(a) whether some Government quarters have been
placed from the General Pool at the desposal of some of
the Government Department/Organisations by creating a
separate quota/pool;

(b) if so, the names of those departments/
organisations and the number of Government quarters/
units placed at their disposal;

(c) whether on a further demand from these
departments/organisations some more Government
residential quarters/units have also been placed at their
disposal;

(d) if so, the names of the departments/organisations
and the type of Government quarters/units placed at their
disposal;

(e) whether dependants of Government employees
on their retirement from the service of these departments/
organisations are entitled/eligible for regularisation/ad-hoc
allotment of Govt. residential quarters/units from the
Directorate of Estates; and

(f) it so, the details in this regard and the procedure
followed in the matter?

THE MINISTER OF STATE IN THE MINISTERY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) Yes, Sir.

(b) The number of quarters placed at the disposal of
different departments to form their own pool and where
officials are not eligible for aliotment from general pool is
as below :

Lok Sabha 780
Rajya Sabha 419
Gowvt. of India Press 1226
Defence 697
Indira Gandhi National 15

Centre of Arts New Delhi
(c) No, Sir.

(d) Does not arise.

(e) No, Sir.

(i Does not arise.
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[English]
Import of Coal by Sail

2577. SHRI AMAL DATTA : Will the Minister of
STEEL be pleased to state :

(a) the quantity of coke imported by SAIL during the
last three years; year-wise;

(b) the prices at which such import has been made
and being made at present;

(c) the foreign exchange outflow as a result of these
imports;

(d) the year since when coke is being imported into
the country; and

(e) the effect of these imports on the quality and cost
of steel?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI SONTOSH MOHAN DEV) : (a) to (e). The
Steel Authority of India Limited (SAIL) has not imported
coke. However, SAIL has been importing "Low Ash Metal-
lurgical Coking Coal" of prime quality since 1978-79 as
a quantitative and qualitative supplement to the indigenous
coking coal to meet the total requirement of Steel Plants.
Imported coking coal helps to improve coke quality
because of its superior coking propensities. Better quality
of coking coal with low ash content improves blast furnace
productivity, results in reduction of coke rate and this in
turn reduces the production cost.

The quantity of coking coal imported by SAIL based
on actual receipts, foreign exchange involved, total
approximate value including freight and average landed
price (cost of coal plus ocean freight) during the last three
years are as follows :

1992-93 1993-94 1994-95

1. Total quantity(Million 4248 4750 5.385
Tonnes)

2. Foreign exchange 229.1 2473 2974
involved-US$ million
(coal invoice value plus
freight paid inUS$ to
the foreign vessels
engaged against FOB
(T)contracts)

3. Approx. value including 779.6 889.1 1023.8

freight in crores Rupees

(aprox. Rs. equivalent of

Sl. No. 2 above plus the

freight paid to Indian

vessels in Indian Rupees)
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4. Average landed price 1835 1872 1901
(cost of coal plus ocean

freight) - in Rupees/Tonne
[Translation]

Withdrawal of Excise Duty on Fruits and Vegetable
Products

2578. SHRI RAJENDRA KUMAR SHARMA : Will
the Minister of FOOD PROCESSING INDUSTRIES be
pleased to state :

(a) whether the Food Processing Industries have
deveioped to a great extent due to withdrawal of excise
duty on fruits and vegetable products; and

(b) if so, the percentage of the growth mauled
consequent upon the withdrawal of excise till date?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI TARUN GOGOI):
(a) and (b) In the last four years, most food products
including processed fruits and vegetable products have
shown good growth. The growth of commercially processed
fruits and vegetable products other than sun-dried and
fried products for the calendar years 1991, 1992, 1993
and 1994 has been 28.57%, 30.28%, 19.19% and 20.59%
respectively. This growth rate can be attributed to the
cumulative effect of several factors such as developmental
and promotional activities by the Government, increase in
per capita income and purchasing power, increase in
exports, withdrawal of excise duty on fruits and vegetable
products as well as reduction of excise and customs duties
on packaging materials, capital goods, etc. It is not
possible to isolate the percentage of growth due to any
one factor such as withdrawal of excise duties on fruits
and vegetable products.

[English]
Central Electricity Authority

2579. SHRI K. PRADHANI : Will the Minister of
POWER be pleased to state :

(a) whether it is a fact that there is disparity between
the cost estimates of the Ministry and Central Electricity
Authority for the same projects;

(b) if so, the reasons for such dispearity;

(c) percentage of disparity between the two
estimates; and

(d) whether the Government propose to bring about
reconciliation between the two?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL) :
(a) No, Sir. The cost estimates are prepared by the
concerned project authority and the Central Electricity
Authority (CEA) appraises the cost estimates.
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Ministry of Power does not estimate the costs of projects.

(b) to (d). Do not arise.

Rohini Residential Scheme
2580. SHRI BALRAJ PASI :
DR. LAXMINARAYAN PANDEYA :
SHRI RAMASHRAY PRASAD SINGH :

Will the Minister of URBAN AFFAIRS AND
EMPLOYMENT be pleased to state :

(a) whether most of the registrants of Rohini
Residential Scheme have been upset due to excessive
delay in the implementation of the scheme;

(b) whether it is also a fact that many registrants
have since died;

(c) whether rules provide for transfer of registration
of living/dead registrants to their next of kith and kin;

(d) if so, the exact procedure for the same & the time
normally taken in execution of the said change;

(e) whether there are complaints that the present
procedure for mutation is time consuming & cumbersome;
and

(f) if so, action taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI PK.
THUNGON) : (a) D.D.A. has reported that the scheme was
launched in the year 1981 and 82384 registrants got their
names registered in their respective categories i.e., MIG,
LIG and Janta, out of which about 39,000 registrants are
still on the waiting list.

(b) No such record is maintained. However,
information is received from the legal heirs about death of
the registrants in connection with transfer of registration/
allotment.

(c) Yes, Sir.

(d) As soon as a request is received from the
applicant/legal heir for transfer of registration/allotment, a
set of certain forms is sent to him for completing the
required formalities. On receipt of the required documents,
report of Legal Deptt. is obtained and thereafter local
verfication is also carried out to ensure the genuineness
of the legal heirs. On completion of above formalities,
mutation is effected. Normally, it takes about six months
but it also depends on fumishing complete documents by
the applicantlegal heir.

(e) No such complaints have been recieved.
However, if any specific complaint is received regarding
-delay, the same is looked into by the higher authorities in
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DDA.

(f) In order to decide such cases quickly, Lok Adalats
are organised in DDA in which applicants/legal heirs are
invited to complete the required formalities.

Delhi Water Management

2581. SHRI BIJOY KRISHNA HANDIQUE : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state :

(a) whether there has been a study of Delhi's water
management by a French expert of Institute of Urbanism
of Paris;

(b) if so, the salient features of the study;

(c) whether the recommendations made in the survey
have been accepted by the Government; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHR! P.K.
THUNGON) : (a) No formal or officially sponsored study
by a French expert of the Institute of Urbanism of Paris
has been made on Delhi's water management.

(b) to (d). Do not arise.
Shortage of Fertilizer

2582. SHRI JEEWN SHARMA : Will the Minister of
CHEMICALS & FERTILIZERS be pleased to state :

(a) the states which are likely to face shortage of
Fertilizers in the Kharif season because of banning private
dealers selling urea and decontrolled fertilizers; and

(b) the reasons for banning the sale of urea and
decontrolled fertilizers by private dealers?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILISERS, AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO FALEIRO) : (a) and
(b). The information is being collected and will be placed
on the Table of the House.

[Translation]
Repairing of DTC Buses

2583. SHRI VILASRAO NAGNATHRAO GUNDEWAR,;
Will the Minister of SURFACE TRANSPORT be pleased to
state : .

(a) whether the Minister has decided to release Rs.
10 crores for repairing etc. of the DTC Buses;

(b) if so, the estimated number of Buses to be
repaired with this amount; and
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(c) the number of Buses likely to come on the road
by the end of this year?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYT!ER) : (a)
Yes, Sir.

(b) A programme for repair of about 1000 held up
buses with this amount has been prepared for making
them road worthy within 2-3 month's period.

(c) One thousand held up buses are likely to be
added in the road worthy fleet upto the end of September,
1995 after necessary repairs. The road worthy fleet at the
end of this year would however depend upon the
availability of funds.

[English]
Nomination to DDA

2584. SHRI B.L. SHARMA PREM : Will the Minister
of URBAN AFFAIRS AND EMPLOYMENT be pleased to
state :

(a) whether the Government have not yet made
nominations from Delhi Legislative Assernbly to the DDA
as per the DDA Act; and

(b) by when same is likely to be made?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) and (b) The proposal to amend the
Delhi Development Act, 1957 to provide for representation
of three Members of the Legislative Assembly of Delhi in
the Delhi Development Authority is under consideration.

Allotment on Recommendations of M.Ps

2585. SHRI KUNJEE LAL : Will the Minister of
URBAN AFFAIRS AND EMPLOYMENT be pleased to state;

(a) the number of Government accommodation
allotted on the recommendation of Members of Parliament
during the last three years and the number of cases in
which such recommendations were not accepted; and

(b) the reasons for not accepting these
recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) and (b) The allotment of quarters is made
in turn based on seniority of the Government employee

" and on out-of-turn basis to the personal staff of Ministers
of Central Cabinet, Judges of Supreme Court, Member of
Planning Commission, Medical cases covered under the
rules and on compassionate grounds in relaxation of rules
under SR 317 B 25 by the competent authority. Since
allotments are made based on the above criteria, the
question of accoptance or otherwise of the
recommendations of Members of Parliament does not
arise.
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Convention of American Physicians from India

2586. SHRIMATI SURYA KANTA PATIL : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether attention of the Government has been
drawn to the news-item that apgeared in Mid-Day dated
July 17, 1995 regarding convenfion of the Association of
Amercian Physicians from India:

(b) whether proper protocol was not observed in
regard to Indian Union Health Minister and Indian
Ambassador to the US who attended the convention and
were also denied proper sitting honours; and

(c) if so the details thereof and the action taken by
the Government in the matter?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE) : (a) Yes, Sir.

(b} The Chief Guest at the function was the US
President who delivered the inaugural address.The Health
Minister and the Indian Ambassador were appropriately
seated at the function.

(c) Atthe end of his speech, when President Clinton
and Mrs. Clinton were on their way out of the banquet
hall, a large number of the invitees present rushed to
present themselves to the President and his wife which
resulted in considerable confusion. The circumstances
were not considered conducive for the Indian Health
Minister to deliver his scheduled speech. The Consul
General of India subsequently drew the attention of the
organisers to this matter. The members of the organising
committee subsequently tendered their apology to the
Minister for the disorganisation at the function which they
had not foreseen. ’

Investment in IDPL
2587. SHRI RAM PRASAD SINGH :
SHRI SURYA NARAYAN SINGH :
SHRI RAMASHRAY PRASAD SINGH :

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether the Union Government has decided to
invest Rs.11 crore for the revival of Public sector Indian
Drugs & Pharmaceutical Ltd. (IDPL);

(b) if so, whether his Ministry has sought the services
of an operating agency to evaluate this proposal;

(c) whether Rs.11 crore investment plan has to be
cleared by the Finance Ministry:

(d) if so, the details thereof: and

(e) whether this proposal affects the revival of IDPL
unit at Madras and if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILISERS, AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO FALEIRO) : (a) and
(b) The existing revival package for IDPL which was
approved by the BIFR on 10/2/1994 envisages fresh
financial assistance including a Grant-in-Aid of Rs.66
crores over a period of 3 years beginning from 1993-94.
A total sum of Rs.111.31 crores was given to IDPL in last
two years i.e. 1993-94 and 1994-95. IDPL management
has now proposed modifications in the existing revival
package. The modifications, inter-alia, envisage further
financial assistance of about Rs. 93 crores.

Under the provisions of Sick Industrial Companies
(Special Provisions) Act, 1985, it is only the BIFR who has
the powers to appoint an Operating Agency.

(c) to (e). The fresh financial assistance and other
reliefs envisaged in the proposed modifications would
require gpproval of the Central Govemment including the
Finance Ministry. The modifications proposed in the revival
plan also include the requirements of Madras unit of
IDPL.

Breakdown of DTC
2588. SHRI TARA SINGH :
SHRI V. SREENIVASA PRASAD :
SHRI SURENDRA PAL PATHAK :

Will the Minister of SURFACE TRANSPORT be
pleased to state :

(a) whether attention of the Government has been
drawn to the newsitem captioned, “DTC on the verge of
breakdown™ appearing in the Hindustan Times dated July
11, 1995;

(b) if so, the facts and details thereof;

(c) whether the Government propose to hand over
it to the Government of National Capital Territory of Delhi;
and

(d) if so, the factual position in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SURFACE TRANSPORT (SHRI JAGDISH TYTLER) : (a)
Yes, Sir.

(b) Although the financial position of D.T.C. is not
satistactory, it cannot be said that D.T.C. is on the verge
of breakdown. However, the Government is making all-out
efforts to improve the financial position of DTC.

(c) Yes, Sir.
(d) As Delhi has become a Union Territory with a
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separate Government, Government of National Capital
Territory of Delhi was requested to accept the transfer of
DTC. However, Government of National Catpital Territory
of Delhi have raised a number of conditions before
accepting the transfer of DTC.

Power Supply to Agra

2589. SHRI BHAGWAN SHANKAR RAWAT : Will the
Minister of POWER be pleased to state :

(a) whether a suggestion is under consideration of
the Union Govemment for supply of uninterrupted electricity
to Agra for protecting Taj Mahal from environment pollution;

(b) if so, the details thereof;

(c) the action proposed to be taken by Government
thereon;

(d) if not, the Government are preparing any action
plan in this regard;

(e) whether the concerned State Government has
submitted any action plan to the union Government in this
regard; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CHIMANBHAI PATEL) :
(a) to {f). Yes, Sir. Union Government have decided to
make available addtional power from Auraiya Gas Based
Station and assist UPSEB in upgradation of Transmission
and Distribution system in the area to ensure uninterrupted
power supply in the Agra-Mathura region.Following the
advise of the Union Government, UPSEB has now
submitted a project report for upgradation of Transmission
and Distribution system of Agra region.

Employment to Poor and Widow

2590. SHRI GOVINDA CHANDRA MUNDA : Will
the Minister of URBAN AFFAIRS & EMPLOYMENT be
pleased to state :

(a) whether the Union Government has any proposal
under its consideration to constitute a committee for
providing employment to poor, widow and helpless women
on priority basis;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.

THUNGON) : (a) to (c). The information is being collected
and will be laid on the Table of the Sabha.
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[English]

Out of Turn Allotment of Government
Accommodation

2591. SHRI BRAJA KISHORE TRIPATHY : Will the
Minister of URBAN AFFAIRS AND.EMPLOYMENT be
pleased to state :

(a) whether several Government officials have been
allowed to get out-of-turn allotments of Government
accommodation one type below their entitiement;

(b) if so, the details thereof; and

(c) the details of out-of-turn allotment to the
Government employees;

(d) whether employees have been allotted quarters
in the same type as entitled or one type below?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI P.K.
THUNGON) : (a) to (d). The out-of-turn allotment of quarters
is normally restricted to one type below entitiement except
for Personal Staff of Ministers in the Central Cabinet who
are eligible for aliotment of entitled type within the quota
earmarked for the Minister provided, the official is not a
house owner. Out-of-turn allotments have also been made
in the entitled type in relaxation of rules by the competent
authority. The statistics of out-of-turn allotments made in
entitled and one below entitled type are not being
maintained separately. The number of out-of-turn allotments
made during last 3 years is as below :

1992 - 2256
1993 - 2057
1994 - 2811

US Loan for Roads/Bridges

2592. SHRI BOLLA BULLI RAMAIAH : Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state :

(a) whether U.S. Government has sanctioned a loan
worth Rs. 375 crore to be used for Roads, Bridges
highways and Water supply and swerage;

(b) if so, whether HUDCO along with infrastructural
leasing financial services will be the sole Model Authorities
for using the sanctioned fund;

(.c) if so, whether the HUDCO has identified the
different projects all over India;

(d) if so, whether any complete programme has been

envolved in utilising the fund; and
(e) if so, the details of the same?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT (SHRI PK.
THUNGON) : (a) No, Sir.

(b) to (e). Do not arise.
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NTPC

2593. SHRI CHITUBHAI GAMIT : Will the Minister of
POWER be pleased to state :

(a) whether NTPC at the request of Andhra Pradesh
Government has agreed to set up the following power
plants :

1000 MW Visakhapatnam |l
600 MW Metro station near Hyderabad;

(b) if so, whether the power from these stations be
distributed to all the States Region as per Government of
India's policy approach foliowed by NTPC since its
inception;

(c) if not, whether Government of India and Planning
Commission have decided to commit allocation of funds
of the order of Rs.6000-7000 crores over and above the
normal plan funds to be given to the State of Andhra
Pradesh during the next few years;

(d) if so, whether NTPC., NHPC and Nuclear Power
Corporation agree to such requests from all State
Governments in the country for establishing power stations
in their respective States in orders to meet the demand
within their States only?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI URMILABEN CHIMANBHA! PATEL) :
(a) and (b) Yes, Sir. The Government of Andhra Pradesh
has allotted two power projects, viz., Simhadri thermal
power project (1000 MW) and Hyderabad Metro Combined
Cycle Power Project (650 MW), to National Thermal Power
Corporation (NTPC) for implementation. The entire power
generated from these two projects will be supplied to
Andhra Pradesh for which NTPC shall enter into legally
enforceable com<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>